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CORRIGENDA 
to 

THE RAILWAYS BILL, 1989 

(As reported by the Joint Committee) 

~·1. Page 8, Cor lines 35·39, sub.titute 

!lProvided that where the railway 
administration faUs to make a 
reference within sixty days from the 
date of commencement of the dispute, 
the District Judge may, on an appli-
cation made to him by the penon 
concerned, direct the railway 
administration to refer the diepute 
for his decision. " 

Z. Page II, for Unes 8.14. substitute 
"Power of ZOo Notwithstanding anything 

Central contained in any other law, the 
Government Central Government may, if it is 
to give of the opinion that any work under-
directions taken or may be undertaken. ia 
for safety. likely to alter or impede the 

natural course of water now or cause 
an increase in the volume of such now 
endangering any cutting. embankment or 
other work on a railway, issue directions 
in writing to any person, officer or 
authority responsible for such work to 
close, regulate or prohibit that work. " 

3. Fage 13, forlinesU-IZ, substitute 
"Provided further that before giving any such 
sanction, the Central Government sball obtain 
a report from the Commissioner that he has 
made a careful inspection of the rolling slock 
and, in his opinion, such rolling stock can be 
used. II 



CORJ\IGENOUM ,No. Z 

to the Railways Bill,;. 1989 (A s reported by the 
Joint Committee) 

1. Page Z, line 5 - for "41", read "31". 
Z. Page Z, line 41 - for "article" ~e:ad "articles". 
3. Page 6, line 10 - for "enquirie8", 

~ "inquiries". 
4. Page 6, line 20 -.!5!!. "Chief Commi88ioner", 

read "Chief Commi88ioner of Railway Safety". 
5. Page 6, line 40· - for "arches'! read "bridge8". 
6. Page 8, line 32 - for "to", read "for". 
7. Page 8, line 45- for "liability", read "liabilitie .. ". 
8. Page 9, line 16 - omit "clauses <a) and (b) ot". 
9. Page 10. line 4 - for "cover", read "over". 
10. Page 13. line 4 - omit "(1)". 
11. Page 15. line 34 - !2.!:. "commi8sion", 

read "commiesions". 
12. Pag~ 19. line 37 - for "servants~ read "8ervant". 
13. Page 21, line Z5 - for "remark", 

read" statement". 
14. F age 23, line 4 - !..~ "infection", 

read "infectious". 
15. Page Z7. line 35 - for "section 64", 

read "proviso to sub-section (ll of section 64'~ 
16. Page 27, line 36 - for "section". 
~ "sub- sectio;(l) of section". 

17. Page Z8, line 1, - .far "and charges", 
read "subject to which and charges pa~le". 

18. Page 29, line 36 - for "theror', read "thereof". 
19. Page 35, line 6 - for "section". read "sections". 
20. Page 36, line 40 - for "liability",--

read "responsibility". 

P.T.D. 



Zl, Page 39. line 8 - for "serious". 
read "such serious". 

ZZ. Page 39. line 9 - for 'property". 
read "property as may be 

prescribed" . 
Z3. Page 4Z. line 9 -~ "passengers of", 

read "pas.engers or". 
Z4. Page 4Z. line Zl - for "purpose". 

read "purposes". 
Z5,. Page 4Z, line 43 - for "emmedately" 

read "immediately" 
Z6. Page 44. line 15 - for "techaaical". 

read "technical". 
Z7. Page 49. line 10 - for "obtain" -- . 

read "obtains". 
Z8. Page 60. line 13. for /luilding". 

read "building". 
Z9. Page 61. line 1'8 - for "31" -- . read "(31)". 
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REPORT OF 'rHE JOINT COMMITI'EE 
ON 'fHE RAILWAYS BILL. 1986. 

L the Chairman, of the Joint Committee to which the Bill· to con-
aolldate and amend the lit. relating to Railways was referred, having 
been authorised to submit the Report on their behalf. present this Report. 

2. The BUI was introduced in the Lok Sabha on 25 April, 1986. The 
motion for reference of the Bill to a Joint Committee ot both Hour.ell 
of Parliament was moved in Lok SabhL lJy Shri Madhavrao Sclndia. 
Minister of State in the Ministry of Railways on 5 November. 1986 and 
was adopted (Appendix-I). . 

3. The Rajya Sabha concurred in the said motion on 19 November. 
1986 (Appendix-II). 

4. The message from Rajya Babha was published in Lok Sabha 
Bulletin-Part I on 24 November, 1986. 

5. The Committee held 36, sittings in all. The first sitting was held 
on 2·2 :Oecember 1986. A t this sitting the Committee considered. their 
future programme of work and decided to invite memoranda containing 
commerlts/suggestions on the provisions of the Rallways BiU by 21 Jan-
uary, 1987 from the State Governments/Union Territory AdministratiOlll, 
Bar Councils/Bar Associations, Railway Unions, Chambers of Commerce 
and other Organisations, individuals etc. interested In the aub;teet matter 
of the Bill for their consideration. . 

The Committee further decided to hear oral evidence on the provi-
sions CJf the Bill from in.terested parties a.,d authorised the Chairman 
to select parties/individuals etc. for the purpose after receipt of memo-
randa. 

Accordingly, a Press Communique inviting memoranda and requests 
for oral evidence was issued on 22 December, 1986. The Director: Gene-
ral, AU Inc'ia Radio and the Director General Doordarshan. New Delhi 
were also requesteq. to broadcnst the contents of the Press Communique 
from all Stations of AU India Radioftelecast it from all Doordarllhan 
Kendras on three successive days in En"lish and Hindi and in regional 
!auguages. . I 

6. As per decision taken by the Committee, a circular letter inviting 
memoranda containing comments/suggestions on the provisions of the 
Bil\ and requests for oral evidence was also issued to the Chief Seer&-
tar 'es of all ,the State GovernmentsJUnion Territory AaminlsJratfo'1s, 
Ba' Councils/Bar Associations and indivldual!ll etc. 

• Published in the"Gazette of India Extn-Ordinary'Parf n. Section 2, datrd 2S April, I •. 

(v) 
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7 .. ~t their sitting held on 13 February, 1987. the Committee felt that 
a~ the Press Communique did not receive wide publicity as anticipated, 
a paid advertisement in the national and regional language dailies 
besides Hindi and English might be issued. 

Thel Committee also considered requests received from various Asso-
ciCitions/Organisations, individuals etc. for extension of time for sub-
mission of memoranda on the provisions of the BilL 

l~ecping in view the importance of the proposed legislative measure 
and the fact that there was not adequate response, a paid adVertisement 
Incorporating the contents of the Press Communique in brief 'Wall issued 
tbrougl. DA VP in various news papers. Accordingly. the last date for 
receipt of memoranda was also extended up to 31 March, 1987. 

At this sitting the Committee also decided to hold their sittings in 
Metropolitan Cities ,and if necessary at Zonal Headquarters of Railway 
Administrations for the purpose of hearing oral evidence. 

8. 2~ memoranda containing contents/suggestions on the provisions 
of the Bill were received by the Committee from various Associations/ 
Organisations, Chambers of Commerce and individuals etc. (Vide list at 
App.mdix-III) . I 

9. At their sittings held at Delhi on 6 May, 27 May and 9 October 
1987; at Bombay from 24 to 27 June. 1987; and at Calcutta on U and 12 
Sept'~m her 1987.. the Committee took oral evidence on the provisions of 
the Bill from the interested parties. The names, of witnesses who ten-
dered evidence before the Committee are given at ~pendix-IV. 

10. At their sittings held from 6 to 8; 28 and 20 January; 22 and 24 
March; 3()and 31 May, 1988 at Delhi and on 22 and 23 June at Bangalore; 
and on 24 and 25 June, 1988 at Hyderabad, the Committee"held general 
discussion on the provisions of the Bill vis-a-vis memoranda received 
and e- ,idenee tendered before them. 

11. At their, sittings held on 21 and 22 September, 1988. the Com-
mittee held further general discussion on the various Clauses of the Bill 
with the Chairman Railway Board and other concerned railway oftlcials, 
who clarified the points raised by the Hon'ble members. 

12, At their sitting held on 31 May, 1988, the Committee decided to 
constitute a Sub-Committee to consider in depth Clauses 93. 96. 147 and 
148 at the Bill. The Sub-Committee held their. sittings on 13 June and 
18 July. 1988 and the minutes of these sittings were circulated to all 
members of the Committee on 2 September, 1988. 

13. The Report of the Committee was to be presented to the House 
by the last day of the first week of the Budget Session 1987 i.e. 28 l<~eh­
ruary, 1987. The Committee were granted 6 extensions for presentation 
of the Report-first, on 27 February 1987 upto the last day of the Mon-
soon Session.. 1987, i.e. 28 August. 1987; second on 25 August 1987 upto 
the la:;t day of the Winter Session, 1987. i.e .• 15 December, 1987; third 
on 2 December 19817 upto the last day of the Budget Session 1988. i.e. 13 
May. 1988; fourth on 5 May, 1988 upto the last day of the Monsoon Session. 
1988 i.e 5 September. 1988; fifth on 31 August 1988 upto the last day of 
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the Wmter Session 1988 i.e. 16 December 1988; and sixth on 14 Decem-
ber 1995 upto the first day of the Budget Session 1989 i.e. 21 February. 
1989. 

14. The Committee considered the Bill CI.use-by-Clause at their 
sittings held from 23 to 25 January, 1989. 

15. The Commit~ considered and adopted the report at their sitting 
held on 13 February, 1989. 

The Committee decided that the record af evidence tendered before 
them might be printed and laid on the Tables of both the Hou!e8 of 
Parliament. 

The Committee further decided that two sets of memoranda contain-
ing comments/suggestions on the provisions of the Bill received by the 
Committee might be placed in the Parliament Library, after the report 
nad been presented, for reference by the Members of Parliament. 

16. The observations of the Committee with regard to the principal 
changes proposed in the Bill are detailed in the succeeding paragmphs. 

17. ClaU8e 2.-The Committee have made certain amendmellt.s to the 
definitions of some terma given in this clause as explained belQw:-

(I) "Goods" 

The Committee note that under multi-modal transport system, 
goods are being carried by the Railways in containers which 
are not owned by the railways. The ttxiatlng deftnitio~ of the 
term IIgoods" does not cover the containers or sirrillar. articles 
of transport used to consolidate goods. The Committee feel 
that the Railways should be liable for -the 10SI, etc. of oon-
tainers also., along with their contents. Hence, the definition 
of the term "goods" may be &0 amended 81 to make it clear 
that the railways are liable for the lois of eontainen and 
their contents. Such a definition would. alao be in accordance 
with the recommendation of the Working Group on Multi-
Modal/Combined Transport of Goods constituted by the 
Ministry of Surface Transport. 

Sub-clause 19 of this Clause has been amended accordingly. 

(ii) "Railways" 

The Committee note that with the introduction of electric traction 
on the Indian Railways, theoftr head equlpmalt, and other 
electI1c installations are very much a part of railways. The 
Committee, therefore, feel that the existing definition of 
''Railways'' may be suitably elaborated so as to include a11 
electric traction equipment eile. 

A new item (c) In Sub-clause (30) of this Clause has been added 
accordingly. 
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(iii) "Ticket" 

The Committee feel that the word "ticket" is well understood in 
its normal seJUIe and therefore.. the word "ticket" need not be 
defined as shown in Sub-Clause 38, of the Bill. 

Sub-Clause (38) of this Clause has been omitted accordingly. 

18. New C)alDe IO.-The Committee wel·e informed that as per ex-
tant practice, an annual report prepared by the Commissioner af Rallway 
was being laid 00. the Table of the House although there was no pro-
vision in the Bill to that effect. The Committee feel that the submission 
of a report of the Commissioner to the Parliament; should be made obli-
gatory. 

New Clause 10 has, therefore, been added accordingly. 

19. Clause 15 (original Clause 14).-The Committee note that under 
Clause 14(2) af the Bill. a ~lway administration is liable to pay com-
pensation for loss caused to anybody under certain circumstances. In 
case of a dispute regarding sufficiency of the amount so paid, only the 
railway administration could refer the dispute to the District Judge of 
the district for a decision. There is no provision for the aggrieved party 
to move the Court. The Committee feel that the time within whi(!h 
the Railway Administration should move the appropriate court should 
be speclfted and the aggrieved party should also be given similar power 
to move the Court if the Railway Administratio1'1j faUed to do so. 

A proviso to sub-clause (2) of this Clause has been added accordingly. 

20. aa..., 19 (oriliaal elauae 18).-In regard to sharing of costs 
between State Governments and railway administrations for over-
bridges/UDder-bridges, Clause 18(2) of the Bill provided that cost and 
expenses of maintaining the works may be shared by the State Govern-
ments in such proportions as 1:he railway administratibn thought just 
and reasonable. The Commitee are of the opinion that it should noff be 
left to the zonal railway administrations to decide as to what portion 
of'the cost ia to be recovered from the state Governments. Instead clear 
direction and guidelines on the subject should be issued by the Central 
Government for compliance by the zonal railway administrations. 

Sub-clauBe (2) of this Clause has heen amended accordingly. 

21. New Clause 2O.-The Committee were infonned that there have 
been cases where due to sudden breaches in canals or sudden diversion 
of water overflowing etc. the railway track got damaged resulting in 
accidents. With, a view to ensuring safety of the railway track it might 
become necessary in some cases to close, prohibit or regulate a work 
",lltch tended to impede the natural course of water flow. The Com-
mittee havt" recommended that the Central Government should be t"m-
powered to Issue necessary directions to any person or authority to 
close or regulate such work in the interest of public safety. 

New Clause 20 has, therefore, been added accordingly. 

22. Clause Z7 (orialDal Clause ZS).-The proviso to claUilE' 24 of thE' 
Bill stipulates that before using any roUlng stock of a design 01' tyJ;Ie 
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di~erent from that already running on any aeetion of the ranwa,.. the 
railway administration would obtain prior sanctf.on of the Central Gov-
ernment for such use. The Committee feel that before according 
sanction in such cases, the Central Government should also be required 
to obtain a report from the CommlBSioner of Railway Safety. 

Clause 25 has, therefore, been amended accordingly. 

23. Cia ... 31 (orilinal Clause 35).-This Clause excludes the juris-
diction of the Railway Rates Tribunal in respect of certain mattel'l 
mentioned therein. The Committee consider that jurisdiction of the 
Tribunal should not be barred when there is' a complaint of alleged undue 
discrimination in respect of matter. which are per Ie not within the 
jurisdiction of the Tribunal. The intention is that only the "fixation" 
(of fares and freight levied for the carriage of luggage, parcels. etc. and 
lumpsum rates) is excluded from the jurisdiction of the Tribunal and 
not the consequences that may follow such "fixation" i.e. undue discri-
mination etc. 

Sub-clauses (c) and (d) of Clause 35 have therefore been amended 
accordingly. 

24. C~use 49 (original Clause 47).- The Committee consider that it 
is not feasible to display the fares for all stations. particularly in cities 
like Delhi, Bombay and Calcutta. The Committee note that the card 
tickets are also no 10nset' issued where computerisatlon has been intro-
duced. The Committee are, therefore, of the view that it should be lett 
to the railway administration to display the list of fares for' thOle 
stations which it may consider necessary 10 that paaengera are not over 
charged. 

Item (ii) of sub-clause (1) of this Clause has been amended aecord-
ingly. 

25. Clause 118 (orleiaal Clause II,.-The Committee feel that ear-
marking of compartments for ladies need not be reltricted to the loweat 
class ot travel. The Committee. therefore. recommend that wherever 
feasible the railway administration may earmark seats or bertha for 
IDdies even in high class_ 

The clause has been modified accordingly. 

26. (~Iause 10 (original Ciaule 5I).-The Committee feel that ",hUe 
framing rules under Chapter VIII, particularly emphasis may be laid 
on the convenience of railway passengers. 

The Committee further note that the puniahment provided under 
this clause for violating the rules bI not suf!ldent. The Committee 
therefore, consider that the amount of 8ne propoRd In thil elaUle may 
be increased in view of the gravity of the otrenee. 

Item (a) of sub-clause (2) and sub-clause (3) of this Clauae have 
been amended accordingly. 

27: CI .... .:. (on,laal CIaaIe 82).- fte'COrrimIttM lad· that 'there 
are certain goods for which 'no· forwarditl, note·1I required to be ~ 
p.d while entrusting them for carriage by railway.. The Commtttee 1ft 
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uf the opinion that 811ch i00ds may be regulated by statutory rules and 
Dot 0,,- any adminiatrativa order. Secondly. the consignor may be made 
re&pemaible for the correctness of the particulars furnished by him and 
8110 be made liable to idemnify the railway administration B.8ainat any 
damage suftered by it due to furnishing of wrong or incomplete parti-
culars in the forwarding note. 

New sub-clauses (2) and (3) have been added accordingly. 

28. Clauae IS (original Clause 63).-Tbe Committee note that the 
existing sub-clINse (2) of this Clause totally exempts the railways frtlm 
responsibility for the correctness of weight, description of goods or the 
number of packages mentioned in the railway receipt unless a certificate 
to that eft'ect is recorded in the railway receipt by an authorised railway 
servant. It is a sweeping provision which gives unguided discretion to 
the railway administration to issue a certificate or note. Moreover. 
recording of a certificate in the railway receipt is a cumbersome proeeaa. 

The Committee. after careful consideration of corresponding provi-
iiions contained in other Acts i.e. Carriage by Air Act, 1972, and rules 
governing issue of 'bills of lading', feel that evidentiary value of the 
contents of a railway receipt should be clearly laid down. The cues 
where the weight and number of packages of a consignment are not 
checked by the railway administration at the time of loading are nor-
mally those cases where the consignment is in wagonload or trainload. 
In such cases where it is not always physically possible for the railway 
administration to check up the correctness of these particulars, qualify-
ing remarks to that effect may be recorded in the railway receipt by a 
railway servant. ' 

Sub-clause (2) of this Clause has been amended accordingly. 
28. Cia ... 16 <",inat CJa1llle M).-The Committee note that under 

the existing provision of sub-clause (6) of this clause the railway could 
detain the goods in transit for the purpose of examination of its descrip-
tion ad could abo eharge the ow.!' for IUcb detention, evm in those 
CUfS when the description of goods examined by railway administra-
tion is found to be the same a. mentioned by the consignor. The Com-
mittee feel that the owner or the consignor should be charied only in 
those cases where the description of goods on examination by the rail-
way administration is found to be different than that declared by the 
party. 

Sub-clause (6) of this clause has been amended accordingly. 
30. Clause 79 (original Clause 71).-The Committee note that the 

second proviso to sub-clause (1) of Clause 77 gives an unfettered dis-
cretion to • railway servant to refuse weighment of a consignment at 
destination. The Committee feel that requests for weighment should 
nbt be rejected arbitrarily and 1he circumstanees in which the requests 
for weighment may be refused should be clearly set out and regulated 
by statutory rules. ' 

Clause 77 has been amended accordingly. 

81. a ... If ( ....... ca. ... 1I).-a-uIe 86 of the Bill stipulates 
that a railway administration is not to be responsible for any loss. 
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destruction, damage, deterioration or non-deUvery in tranait of any 
COllItinment carded at owner's risk rate excePt upon proof that s\¥!h 
destruction, damaee, deterioration or Ilon-delivery was due to ne,Uaence 
or mis-conduct on the part of railways. The Committee consider that 
an obligation should be cast on the raUway administration to disclose as 
to how a consienm.ent or the package was dealt with throughout the 
tirne it remained in rldlway possession or control so that the party was 
enabled to prove negligence or misconduct on the part of railwl.)" 
administration. 

The Clause has been amended accordinllY. 

32. Ciaule 98 (orieinal Clause In.-The Committee note that in case 
of goods defectively packed etc. the existing provision ahIolves the 
railway adminiatration of Nsponaibility for any dam.... _tag.. leU-
a •• deterioration etlc. at the time of deU¥8I'J. 'nle COIIUIIit .. feel UaM. 
wherever negligence or misconduct on the part of railway adrainlRre-
tion is proved, the railway administration should be responsible. 

A proviso to this Clause has been added accordingly. 

33. Clauae 1M (oripDal Clause ta).-ThiI clause deals with liability 
of a railway administration in respect of JeOds carried in OpeR w&gaIlI. 
'nle Committee note that under the existm, preorisioft, the railway 
administration is completely abllolved for oy UHllity ill retard to 
destruction, damage, or deterioratiOft which arltes by reuon of the ...,.. 
being carried in .~n wap 11'1 lieu of a eOftl'8d wapn. 'I'M Com-
mittee feel that utWaatioft of opcIIl wa",.... 1ft li_ fJII eo.eNd ..... Is 
in the mutual illterest of the raUwa,.. ... the 1UItiIIDW. It Ia. theR-
fore. equitable that lIablll-ty to!' ....... •. tft IUOh e... IhoaW be 
shared equall)' between the railway aacI the eutoaer. 

The Committee further feel that ra11wQ' mowct 1I1 no cue nsori 
to supply of defective wagons even at the reque.t of the COftIignor. 

This Clause has been re-dratted and re-arranged in thil Chapter as 
new Clause 104 accordingly. 

34. Claue lZl (odpul ClIIIIIe 12I).-'nle Coaumittee note that the 
extent of liability of railway administration for payment of compen-
ration in c~ of a p8lsenpr killed or injured 81 a result of train 
llCcident has been fixed IS rupees one lath. The Committee feel that 
it .ho1,l1d be left to be decided by .tatutory rut. which ahould lay dOwn 
the amount of compensation payable for d1fterent types allnjuri_ ad 
f tr death tnatead of betng flxed in the Act. '!'hese rules can be reftewed 
f rom time to time without amending the Act. 

'l'IWI ClINaM hu IMeG _"QMd ~*. 

A ............ conMqu,elIt ~ ~ 01 ~ CltiN frihnGl 
Act 198'T (Chapter. Xl and XW) 

35. After introduction of RailwaY' BUI. 1988. Parliament has puMd 
the Hallway Claims TrIbunal AlIt, 1_ for ~ up etaIIDI .,.....1 
to a4j1¥lieate ea-. o.f COJDpeII8tVm and refuDdI. The TribuDal ~ 
jUlUdlctton of ordlDary dvD. eourta. Couequently,.ome c).aweI 
have been amended 01' deleted to IDeorporate coDMquential changeJ. 
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38. Cia...., 132 (origbal Clause 131}.-(i) Under Clause 137 of the 
Bill, a railway servant whose employment is of continuous nature 
should not be employed for more than fifty four hours a week on an 
average in any month. Similarly, a railway servant whose employ-
ment is ot: intensive nature should not be employed for more than forty 
five hours a week on an average in any month. The Committee feel that 
the averaging period should be a two-weekly period of 14 days instead 
of a month. 

Sub-clauses (2) and (3) of this ClaUse have been amended 
accordingly. 

(ii) Proviso to Clause 137 stipulates payment of overtime tb railway 
servants of certain categories at the rate of 'one and a half times' of the 
ordinary rate of pay. The rate of ovel'ltime has been increased to ,two 
times' of the ordinary rate of pay. 

Proviso to this Cause has been amended accordingly. 

Ch4pter XV -Penalties and Offences 

,37. The Committee note that in different clauses in this Chapter, 
penalties such as minimum terms of imprisonment and v8I'lying amounts 
of fines have been prescribed keeping in view the gravity of the 
offence. The Committee are of the view that a mandatory provision for 
awarding a minimum term of imprisonment as a penalty. need not 
~ made in l'espect of all otfences. It should be left to the discretion of 
the C{lurts to impose any term of imprisonment within the maximum 
prescribed considering the circumstances of each cue. Apart from thia 
the quantum of punishment prescribed in 4ifferent clauses in this Chap-
ter has been rationalised in many cases keeping in view the gravity of 
the offence and the need for a deterrent. 

Necessary amendments have been made in certain clauses of this 
Chapter accordingly. 

Omission of Clause 196 (original) 

38. Clause 196 of the Bill provides that no civil court shall have 
jurisdiction to entertain any suit or proceedin,g for anything done or 
action taken or any omission made- by t'he Cenlral Government or by a 
railway administration in violation or contravention of any p1'lOvislos of 
the Act. The Committee feel this is too sweeping a provision which 
gives protection to the railways against violation of the provislons of 
tile Act. It is considered that the aggrieved persons should not be de-
prived of the judicial remedy against contravention of the obligations 
c,st ,on the railways by the proviSions of the A~t. However, speclftc 
pro\fislons of the Railways Act win be applicable in, respect of the 
",Jatters and remedies specified therein. 

; 

Clause 196 has been, omitted accordJngly. 

39., The Joint, Co~ttee reCommend tbatthe Bill, as amende4 be 
pass,ed. 
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Gener", Recommendations 

40. The Committee note that while submitting a comprehensive Bill 
to ~(lDsolidate the law relatmg to Railways, the Government have not 
included the provisions of the Railway Board Act, 1905 in the Railways 
Bill. Railway Board Act, 1905, is to be read. with the provisions of tbe 
Inman Railways Act, 1890, aDd as such, it should apPl'"OPPate1y find a 
place in the new Act. 

41. The Committee also note that after introduction. of the Railways 
BIll, 1986, in the Parliament,j a new Act, c.alled the Railway Claims 
Tribunal Act, 1987, baa been passed. While the Committee welcome such 
an enactment to set up Claims Tribunal for expeditious diapoeal of 
claims cases, they would. like that provisions of the Railway Claims 
Tribunal Act should also be, merged into the Railways Act, to make It 
o:l comprehensive legislation relating to the Railways. 

42. Under various chapters of the Railways Bill, ppwers have been. 
given to the Central Government to make nlle8 tor carrying out the 
purposes of dift'erent provisions of. the Act. These statutory rules should 
be framed expeditiously, and published along with the new Railways 
Act at one place for the. guidance of the railway users . . 

43. The Committee are concerned about detention to road trafllc at 
several busy level crossjpgs, in the absence of overbridges or under' 
brIdges. The present pace of construction of such brid,es is rather 
slow. The main reason tor this slow progress'is scarcity o'f .ftnanc:es. 
The wesent arrangement of sharing Of cost between the Railway. and 
the State Governm.ents has ~ed· construetion of road overbrldpg 
which, on account of phenOlD8nllll. growth of raU and roadtraflic:, are 
absolutely' necessary. 'It is, therefore, recommended that the Central 
Government and the State Government Ihould discuss and evolve Ii 
better ftnanc!aI strategy tor ~g the requialte) resources for the 
purpose. They should atJooonsider rafsfng contributions from the 
pubUc and the industrY, who will be directly benefited by such projects. 

44. The Committee note that one Of the grievances of the rall uae.rs 
is delay in obtaining refUQd of fares from the Railways. Though the 
refund rules have been UberaUsed, the machinery for the implementa-
tion is still inadequate. The R.aJlways should make proper arrangements 
for expeditious payments, wherever refund is due, and, as far ali polIS!-
hIe, this should be arranged on the spot. 

45. Though the Raflways have provided complaint books at aU sta· 
tions, and set up grievances redressal booths at some important 8t1tlOI1l. 
these ate not enough to remove the di1Bcultles of pauengen experienced 
during the ran travel. The Committee attach great J.mporta.nce to pul,-
Jic grievances and would ltke the Baflwaya to ensure that aome .en1or 
supervisor or oftlclal Is praent at a conspiCUOUs place on the platlonn 
at the time of arrival and departure of trains to guide the passengers 
and 101ve their problems on the spot. 

46. At rreeent, alarm chafn apparatus bas been provided in each 
cnach as a means of communication between the puaen.gen and the 
train crew. It is C'onsidered that this is a very prlmltfV\'l cfeovice ""'feh 
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is o'ften misused. The Railways should develop more modern means of 
communication between the papengers and the driver/guard. 

47. The Committee note that goods which move in bulk, IUch as 
coal, are being either overloaded or underloaded in the wagons. Pre-
vention of both underloading and overloading is neceuary. This can 
be done only when the goods or wagons are weighed at loading points. 
The Railways or the siding owners should, therefore, provide wagoJ\ 
weighbridges at important loading points. Levy of penalty fOf over-
loading, as envisaged. in the Act. even thouSh neceBliBl'y 1;Q prevent 
overloading for the safety of train operation. is ~ot the correct IQIu.tion 
Of the problem. Hence, weighment faciUties should be developed at all 
important loading centres. 

48. There are certain offences for which penalties have been pre-
scribed in the Railways Bill. the Commission of which vitally ei!ects 
day to day worldng of the Railways, and convenience of the passengers. 
These include ticketless travelUog, misuse of ~ chain pulliD,g, un-
authorised sale Of reserved tickets, trespass, nuisance. roof· travel, un' 
aQthol'ised entry of persons into ladies compartments etc. by their very 
nature, immediate action Is called for to try such offences. The COQl-
mittee feel that the Government should consider confer.ring magisterial 
powers on nominated railway ofIlce ... to try such danca. 

49. Abnormal delays in payment of Compensation in accident cases 
have come to the notice of the Comm~ttee. While the step ~ken to set 
up Claims ~bunal for expeditious payment of ~lW&tioll in ",cll 
casee 18 welcome, the Co~~tee CQ~cIA- that the RaUw'YIJ, em ij1e~ 
own. should take lnitiative ~ .. ~ .uc:h e1~ cUreet. The Ran .. .". 
ate aa.dy d.olllg IJO in the cases of payrof\llt of ~mpel1lJtiou for soodI 
lost or damapd. The Ra.ilways ~v, enough e~ to lUalte necer 
sary 1nvestisatton reg8fdlng the entitlement of tl\e clahNnts aDd the 
nature of injury caused by the accic:lent. In zn.ost Qf the ct. ... , it lIhould. 
be possible for the Railways to mak~ dil'ect p8yn\ct _ ~ schedule of 
compensation already laid down in the rules. The Committee recom-
mend ijlat the :a,aUways should set up netellary maohiDery for the 
PUl'pOll& 

50. Some witnesses who appeared before the Committee represent ... 
eel that the runni,ng staff 8fe made to perform duty beyolld 10 hours 
which 11 not in the interest of safety. It was explained em behalf of 
the Railways that this hapPfens only under some inescapable circum-
stancea, and also that overtime t. paid in aU such~. While tb4 Com-
mittee apprec:late 1ihat thiJ cao,not l)e altose~r avol.4ed in eznercent 
si~attQnS when the drivers c.-.mw. be :relieved, &lImn shQuld make 
every e«ort t~ mi1lin:Use such cases in the ovwall int.ete.t of the steft: 
''is wen as safety of the pas,sengere, , 

Nsw DELHI; I ARVDm HllTAM. 
Chl1innan. 

Jomt C~tnittee on the RailtD41(' Bill, lt86. 



MINUTE OF DISSENT 

We would like to submit the following note of dil8eD.t to the Report 
on the Railways Bill, 1986 as adopted by the Joint Committee. 

This may kindly be appended to the final Report of the Committee. 
1. Add the following as sub-elause (2) to clause .: 

co (2) The findings and recommendations of the Commissioner of 
Safety shall be mandatory on the Railway authority" 

2. Add the following as sub-clause (2) and (3) to Clause 124: 

II (2) If a railway servant on duty on the Railway track, suffers 
injuries or meets with death due to a railway accident as 
above, he shall also be eligible for the same amount of 
com~tion. 

(3) The amount of compensation in . case of death shall never be 
less tbaQ one lakh." 

3. Add the following proviso to clause 173: 

IIProvided that if the railway servant on duty informJ the proper 
authority to get himself relieved from duty after 10 houre of 
continuous work from "stgnlDg on", the proviJione of this 
clause shall not be applicable to him." 

4. Delete Clause 17. 

BASUDEB ACHARIA 
NARAYAN CHOUBEY 
SUKOMAL SEN 

NEW DELHt; 
Februm-y 14, 1989 
MaghG 25, 1910 (Sikll) 

(If) 
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THE RAILWAYS BILL, 1989 -(As UPoRTBD BY 'ftIIII JODfT COMMIT'l'EE) 
I 

[Worela under-lined 07' Bide-lined indicate the amendments ,ufli,ested by 
the Committee, alterilks indicate omissions.],. 

A 
BILL ' 

to conaolid4te and a.fnend the law relating to R4Uwa~, 

BB it enacted by Parliament in the Fortieth Year of the Republic of 
India as follows:-

, , 

eHAP1D"l 
Paa.DuNARY 

, , 1. (1) This Act may be called the Railways Act, 1989." 

(2) It shall come into force QIl such date as the Central Government 
may, by notification in the Oftlcial Gazette, appoint:' d ' 

Provided that different dates may be appOt~ied for diffe,r"nt provi-
Sions of this Act, and any reference ioany such provision to the com-

10 mencement of this Act shall be construed 81 a reference to the coming 
into force of that provision. 

Short 
title and 
commen· 
cement. 

2. In this Act, unless the context otherwiae requires,-- Deftnl-
(1) "authorised" means authorised by a railway administration; tiorw. 
(Zl "carriage" means the carriave of pauengers or goods by a 

15 railway administration; 
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(3) "Claims Tribunal" means the Railway Claims Tribunal I 
established under section 3 of the Railway Claims Tribunal Act, 
1987; 

Mot 1987, 

(4) "classiflcation" means the classifi.cation of commodities made 
under section 41 for the purpose of determining the rates to be charged 5 
for carriage orsuch commodities; 

(5) "class rates" means the rate fixed for a class of commodity in 
the classification; 

(6) "Commissioner" means the Chief Commissioner of Railway 
Sai:ty or the Commissioner of Railway Safety appointed under 10 
section 5; 

(7) "commodity" means a specific item of goods; -(8) "consignee" means the person named as consignee in a railway 
reCeiPt; 

(9) "consignment" means goods entrusted to a railway adminis- 15 
trat'Irut for carriage; 

(10) "consignor" means the person, named in a railway receipt as 
coilsignor, by whom or on whose behalf goods covered by 'the railway 
receipt are entrusted to a railway administration for carriage; 

(11) "demurrage" means the charge levied for the detention of 20 ,"- , ay,rolling stock after the expiry' of free time, if any, allowed for 
such detention; 

(12) "endorsee" means the person in whose favour an endorse-- ' ment is made. and in the case of successive endorsements the person 
"" , 

in whOSe favour the" last endorsement is made; 25 
(13) "endorsement" means the signing by the consignee or the 

endonee after adding a directton on a railway receipt to pass the 
property in the goods mentioned:in such receipt to a specified person; 

(24) "fare" means the charge levied for the carriage, of passen--gers; , i 30 
(15) "ferry" incl'udes a" bridge of boats, pontoons or rafts, a swmg 

bridge, a fiy-bridge and a temporary briage and the approaches to, 
and landing places of, a ferry; 

(16) "forwarding note" means the document executed under 
sectioo 64; 

(,17)-tl'freight" means the charge levied for the carriage of goods 35 
including transhipment c~ges, if" any; 

.(18) "Genetal Manager" means ,the General Manager of a Zonal 
Railway appointed under section 4; 

(19) "goods" m~ludes- I I 
- . 40 

(I) containers, pallets or similar article ot transport used to 
consolidate goods; .and 

(ii) animals; 

....!J() "Goverament rathfty" means 'a Milway I(Jwned by the 
Central Government; 45 
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~. "in tr~nsit". in re~tion ~o the c~rriag~ of goods by railw8¥. 
'_a~the. peripd.!~etwee.n the comman~~l apd tbe-.term~ation of 
transIt of such goods, and unless otherwlse previously det~mined­

',.~ , 

('1 transit commences as,.soon"BS the ranw~ r~pt is iIIued 
or the consignment is loaded: whiChever is earlier;' , 

(b) transit terminates on the expiry of the free t1~e allowed 
fo~loading of consignment from any rollin£ stock ~~d where 
such unloading, has been completed within such free tl:me, transit 
terminates on tire expiry Of fhe fn!e time anowed, for the re-
moval of the goods from the railway pl'emlees; 

(22) "level crossing" means an inter-sectiQn of a road with lines 
of raUSat the same level; 

(,23) "lugg(l~~,' means th~ goo.Qs at a passenger either carried by 
him Trl hisl charle, or entrusted ,to a, rail.way adminiatration for 
carriage; 

(24) "lump sum rate" means the rate mutually agNed upon - " between a railway administration and a COOBignor far the, carriage ot 
goods and for any service in relation to such carriage; 

" . 
(25) "nelMJov.erDment' rAilway" meaDil a ra.iJ.way' 'other than a 

20 Govmment railway; 

• 
(26) "notifiCation" means a notification published iD the Oftlcial 

Gazette; 
{Z7) "parcel" meallS goods enttusted,.,tQ a rllilway adJ1lt.nistr~on 

for carriage by a passenger or a parC.el,ttam; 
25 (18) lip .. " meens an ,aufibor;itr gWen., by tI:ae Central Govern-

men~a railway administratiBII to, a"perlOn, allowing LUm. to ,travel 
as a passenger, but does not include a ticket; 

(29) "passenger" means a person traveJl1ng with a valid pas. or 
'k-tic etj 

30 (30, "prescribed" means, prescribed by rules made under this 

3S 

Act; 

<'I) ''railway'' melns a railway, or any portion of •. railway, for 
the PlibiJtc caIriaIe of· puEqel's orgaod.!J, ancli:iDclud--. 

(e) all lands within the fences or other boun:dary marks 
indicating the limits of the land appurtenant to a railway; 

(b) aU lines of rails, sidings, or yards, or branches used for 
the purposes of, or in connection with, a railway; 

(c) all electric traction equipments, power supply and dl .. 
tribution installations used for the purposes of, Of'Sn coJUleetton 
with, a railway; 

(d) all rolling stoek, stations, ofticel, warehoulleS, wharves, 
worl;'hops, manufactories, ftxed plant and machinery, roadl and 
streets, running rooms. rest bouses, lnstJtldes, hotpitals, water 
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works and water suPPly installations, staff dwellings aDd aDy 
'other works constructed for the purpoie of, or In connection with, 

:,), railway; 
, . , ~~ .~. 

, (e)' all vehicle. whiCh are used on any road for the purpo88I 

,or;-aftlc of a railway and owned, hired or worked by a railway; 5 
and 

<I) all ferries. ,ships, boats and rafts which are used on any 
, c:itaI; river, lake or ot~er navigable inland waters for the pur-
poses of the traftlc of a railway and owned, hired or WOfked by 
a railway administration, I 10 

but does not include-
(i) a tramway wholly within a municipal area; and 
(ti) lines of rails built in any exhibition ground, fair, park, 

or any other place solely for the purpose of recreation; 
(32) "railway administration", in relation to- 15 - . 

(a) a Government railway, means the General Manager of a 
Zonal R~ilway; and 

(b) a non-Governrnent raUway, means the person who is the 
owner or lessee of the railway or the person working the railway 
under an agreement; I 20 
(33) "railway receipt" means the receipt issued under section 65; -, (34) "railway servant" means any person employed by the 

een~overnment or by a railway administration in connection 
with the service of a railway; 

(35) "rat.e" includes any fare, freight or any other charge for the 25 
caniage of a'ny passenger or good!; 

(36) "regulations" means the reRUlations made by the Railway ----Rates Tribunal under this Act;' . 

(37) "ro1lin~ stock" includes locomotives, lenders, carriages. -wa~ons. rail-car!'!, containers, trucks, trollpys and vehicles of all kinds 30 
moving on rails; 

(S8) flstation to station rate" means a special reduced rate appli-
cable to' ;' specific commodity booked between specified stati01'1lj 

• • • • • 
,'I '.. (3~) "~raftlc" includes ,'-olling stock of every d.escrlption, as well 35 
as passenger!'; and goods; ! 

(40) "Tribun.al" means the Railway Rates Tribunal constitutoo 
UnMl'. section 38; 

(41) "whariau,e" mean"! the charJre levied on stoods for not 
removing them from tl,e railway after the expiry of the free time for 4P 
suQh removal;' , ! 

·(42) "Zonal Railway" means a Zonal ~ilwav constituted under 
seetfon 3.· I ._. --- .. -.~--. 
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CHAPTEl\D 
RAILWA.Y ADMDnsTRATIONS 

3. (1) The Central Government may, for the purpose of t1ie efBelent Zonal 
administration of the Government railways. by notification, constitute RaUWIJ'l. 

7 lIucb railwaya into as many Zonal Railways as it may deem fit ana specify 
in such notification the names BDd headquarters of such Zonal RaUways 
and the areas in respect of which they shall eurc:lse jurisdiction. 

(2) The Zonal Railway existing tmmediate1y before the commence-
ment of this Act shall be deemed to be Zonal Ranways conatituted under 

10 sub-section (1). I 

(3) The Central Government may, by notiftcation, declare any unit 
of the railways engaged in research, development. designing, construction 
or production of rolling stock. its parts or other equipment used on a 
railway, to be a Zonal Railway. 

15 (4) The Central Government may, by notification, abolish any Zonal 
Railway or constitute any new Zonal Ratlway OUt of any existing Zonal 
Railway or Zonal Railways, chan. the name or headquarters of any Zonal 
Railway or determine the areas tn respect of which a Zonal Ratlway shall 
exercise jurisdiction. 

20 4. (1) The Central Government shall, by notification. appoint a person 
to be the General Manager of a Zonal RaUway. 

Appoint· 
ment of 
General 

(2) The general superintendence and control of a Zonal Railway shall Man.,er. 
vest in the General Manager. 

25 

30 

CHAPTERDI 
COMMISSIONDS or RAILWA.Y SAFI!TY 

5. The Central Government may appoint a person to be the Chief 
Commissioner of Railway Safety and such other persons 8s it may consider 
necessary to be the Commlufonen of Railway Safety. 

.. The Commissioner shaU-
(a) inspect any railway with a view to determine whether it is 

tit to be opened for the public carriage of pauengers and report thereon 
to the Central Government as required by or under this Act; 

(b) make such periodical or other inspections of any railway or 
of any rolling stock used thereon as the Central Government may 

35 ~rect; ! 

(e) make an inquiry under this Act tnto the ~~ of any 
~ccident OI'J a railway; aDd 
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(d) discharge such 01lbeJHi~di.sl as are conferred on him by or 
under this Act. 

, 'l~'\Suqj~~ to t}woeontrol of·theCentr.al.G~ve~nnaeAt,"eJJ~.ner, 
whenever it is necessary so to do for ~y of the purposes of this, Act, 
may,.....' , 

(0) 'enter 'upOn and! inSpect any rilihnl~!or any rctRUlg stocflI: used 
thereon: ,! 

(b) by OJIder il1l writiag, addretl8d tg a.1ramway.,cimbristration, 
s-equire> the· at~e befe.re him; of any railway SSWlM and- to..re. 
quire answers or returns to such enquries as he thinks fit to make,frem 10 
such railway servant or from the railway administration; and 

(c) require the productioB of any book, documerit or' Material 
object belonging to or in the possession or control of anyr~ilway 
administration which appears to him to be necessary to inspect. 

S. The Commissioner .hall be deemed to be a public servant within 15 
the meaning of section 21 of the Indian Penal Cede. 45 of 1880. 

9. A railway administration shall afford to the CoInmitsionet .u. 
~asonable facilities for the discharg, of the duties or for the. exercise of 
the powers imposed or conferred on hIm by or under this Act. r 

10. The Chief Commissioner shall prepare in .each financial year an 120 
annual report giving a full account of the activities of the Commissioners 
during the financial year immediately preceding the financial year in 
which such report is prepared and forward, ,before such date as may be" 
specified by the Central Government, copies' thereof tg the Central Gov-
ernment, and that Government shall cause that ,repo.rtto be,·faid,..as.soon 2.$ 
as may be, after its receipt befGre each Hp,us.e of ParUam~n~._ 

CHAPTER IV 

CONSTRucnON AND MAINTENANCE OF WORKS 

11. Notwithstanding anything contained in any other law for the time 
being in force. but subject to the provisions cf this Act and the provisions 30 
of any law for the acqUisition of land for a public purpose or for com-
panies, and subject also, in the case of a non-Government railway, to the 
provisions of any contract between the non-Government railway and 
the Central Government. a railway administration may, for the purposes 
of constructing or maintaining a railway- 35 

(tI) make or construct in or upon. accross, under or over any 
lands, or .y streets, hills, valleys, r~- railway,traruways,- 01': any 
rivers, canals. brooks, streams 01' ot.her waten, or any drain ... water-
pipes, gas-pipes, oil-pipes, sewers, electric supply lines, or telegraph 
lines, such temporary or permanent inclined-planes. arches, tunnels. 40 
C'Ulverts, embankments, aquaduct!l, brid~s. rriads, lines of ralls, ways, 
passages. conduits, drains, piers, cuttings and fences. in-tab' 'Wells,; 
tube wells, dams, river training aDd protef:tion works III- i~ ~ 
nroper', ' . 
".-- #' ~ 
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10 

, 
(b) altter the 'Coune of 8ft,. rivers, brooks. streams or other water 

courses, for the purpose of constructing and maintaining tunnels, 
'brtdges, passages or other WOrks over or under them and divert or 
&Iter either temporarily or permanently, the course of any riven, 
brooks, streams or other water courses or any roads, streets or ways, 

.. or raile or sink the level ,thereof, in onler to carry them .ore con-
veniently over or under or by the side of the raUway; 

(C) make drains or ,~uits 'into, through Q1' under any lands 
adjoining the railway for the purpose of oonveytag water from or 
to the railway; 

(-d) erect and construct ·such hO'UeI, warehouses, o1llcea and, 
,otber ,builcUnp,ancl such ,..ma, stationa, wharves, eqinea, machi-
nery apparatus and other works and conveniences as the railway 
administration thinks proper:" 

15 (e) alter, repair, or discontillue such buildings, works and con-

20
1 

venienoeaasato.reaaid or any -ofth8'l1.-'1Dd aubltitute othan in their 
stead; 

(1) ereet. operate, maintain or repair any telegraph and tele-
, phfme lines in conneetion 'With the working of the railway; 

(g) erect, opellate, maiatainor repair ny electric traction equip-
ment power supply and distribution installations in connectiOll with 
'the working of the railway; and 

(Il) do aU other 'acts'tleCellllry ,for making, maintaining, alter-- . ing or repairing and using the railway. 

25 12. (1) A railway administration may, for the purpose of exercising .-the .powers conferred on it by this Act, alter the position of any pipe tor 
the supply of gas, water" oU or compressed air, or the position of any 
electric supply line, drain or sewer: 

provided 'that before alteri'Qg the po~tion of any, such pipe, electric 
,JO sUppl~ line, .drlin ~r sewer, the railway administration shan give a notice 

indicating the time at which the' work of sueh alteration shall com-
mence, to the local authority or other person having control over the 
pipe, electric supply !'fne. drain or sewer. ' 

(2) The railway administration shall execute the work referred to in 
35' IU1>Iection (1) to the reasonable satisfaction {)f, the local authority or the 

~ ,..100 receiving the DOtice under the proviso to .ub-section (1). 

,IS. .NotbiDg in sectiona l1'Gd 12 shall authorile-- --(a) a railway adminiltration of the Government railway to do 
,~ on .or to ·:aay . worb, • J.a:lds QI' baHding. V8IIIIed in, or in the 
pIIrllian of, a 8ta1e'Goftnmlent 'without the c:onaeat of that Gov-
ernment: and 

(lJ.) a raUwayadmmiltration ofa nOil-Govenunent ntlway i to do 
lmytlaing _ or to 1InY'W'orkl, Janda or buddi..., vesfled in, or in the 
JIO ..... on of, the "Ceatn! Government or a State GoYerIIm8It, 
without the coDlllDt of the Govenuneat ecmcrel'Md. 
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14. (1) Where in the opinion of a railway administraUon-- (4) there is imminent danger that any tree, post or structure 
may fall on the railway so IS to obstruct the ~ovement. of rolling 
stock; 

(b) any tree, post, structure or light obstructs the view of any , 
signal provided for movement of rolling stock; or 

(c) any tree, post or structure obstructs any telephone or tele-
graph line maintained by it; 

it may take such steps as may be necessary to avert such danger or 
remove such obstruction and submit a report thereof to the Central Gov- 10 
ernment in such manner and within such time as may be prescribed. 

(2) Where in the opinion of a railway administration-

(4) a slip or accident has occurred; or 
(b) there is apprehension of any slip o.r accident to any cutting, 

embankment or other work on a railway, 15 
it may enter upon any lands adjoining the railway and do all such worka 
as may be necessary for the purpose of repairing or preventing such slip 
or accident and submit a report thereof to the Central Government in such. 
manner and within such time as may be prescribed. 

(9) The Central Government may, after considering the report under 20 
sub-section (1) or sub-section (2), in the interest of public safety, by 
order, direct the railway administration that further action under sub-
section (1) or Bub-section (2) shall be stopped or the same shall be sub-
ject to such conditions as may be specified in that order. 

15. (1) No suit shall lie against a railway administration to recover 25 
anyamount for any damage or loss caused in the exercise of the powers 
conferred by any of the foregoing provisions of this Chapter. 

(2) A railway administration shall payor te!lder payment for any 
damage or loss caused in the exercise of the powers conferred by any 
of the foregoing provisions of this Chapter, and in ~ of a dispute 81 to 30 
the suftlciency of any amount so paid or tendered or as to the persons 
entitled to receive the amount, it shall Immediately refer the dispute to 
the decision of the District Judge of the district and his decision thereon 
shall be final: 

Provided that where the railway administration fails to refer ruch 135 
dispute, within sixty days from the date it arises, to the decision of such 
District Judge, that District Judge may, on an application made to him 
by any person concerned, direct such raUway administration to refer 
that dispute to his decision. 

(9) The reference under sub-section (2) shall be treated as _appeal 40 
under· section 96 of the Code of CiVil Procedure, 1908 and shall be dis- 5 Of 1908. 
posed of accordingly. I 

(4). Where any amount has been paid as required. by sub-section (2). 
the ratlway administration shall, notwithstanding anything In any other 
law for the time being in force, be discharged from all liability to any 45 
i*son whatsoever in respect of any amount so paieL. . 



• 
11. (1). A railway administration shall make and maintain the foUow-"_--' ' bJ,g works for the accommodation of the owners and oecupiers of lands 

• ~jOintng the railway, namely:-

(4) suchcrouings, bridges •••• culverts and p .... ,. over, UDder 

S or by the sides of, or leading to or from. the railway u may, In the 
opinion of the State Government, be Decessary for the purpose of 
making good any interruptions caused by the raUway to the Use of 
the lands through which the railway il madei and 

10 
(b) aU necessary bridges, tunnels, culverts, draiM, water IOUl'CM 

or other passages, over, under or by the sides of the railway. of lOeh 
dimensions as will, in the opinion of the State Government. be .. -
dent at all times to convey water as freely from or to the landllylng 
near or affected by the railway as it wu before the maJdng of the 
railway or as nearly as possible. . 

15 . (~) Subject to the other provisions of thil Act, the worb ll*!Ifled 
in clauses (a) and (b) of sub-section (1) shall be made at the eoIt of the 
railway administration during or immediately after the laying out or 
formation of the railway over the lands travenecl and in weh a manner 
as to cause as little damage or inconvenience as posalble to pe1'IOM tnt&-

20 rested in the lands or affected by the works: 

2S 

30 

3S 

Provided that-

(4) a railway administration shall not be required to make any 
accommodation works in such a manner as would prevent or oblmlct 
the worldng or using of the railway, or to make anv accommodation 
works with respect to which the owners or occupiers of the lands 
have been paid compensation in consideration of their not requiring 
.the said works to be made; 

(b) save as hereinafter, in this Chapter, provided, DO raflway 
administration shall be liable to execute any turth8f" or additional 
accommodation works for the use of the owners or oecul)fen of the 
lands after the eXpiration of ten years from the date on wbfeh the 
railWflY passing through the lands was tirst opened fOr pubJie trdlc; 

·(e) where a railway adminiltration hal provided suitable aeeom-
modation work for the crossin It of a road or stream and the road or 
stream Is afterwards diverted by the act or neclect of the penon hav-
ing the control theT'eof, the railway administration shall not be com-

. pelled to provide any other accomDJodation work for the ero.fn, of 
sueh road or stream. . : 

(3) The State Government may specify a date for the commeneement 
40 of any work to be executed under usb-section (n and, If within three 

months J,lext after that date, the railway administration fan. to comm~ 
the work or having commenced it, falls to proceed dUfgently to eneute 
it, the Central Government shall, on such failure being brought to its 
notice by the State Government, issue such directions to the railway 

45 administration as it thinks fit . 

. . . Ezp1cIff4tion;-.For the purposes of th1I section, the expreJBlon "lands" 
aball.· btdude public roads. 
23~~. 
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. IT. (1) If J11 owner or occupier of any land aftected by a railway·. con .. 
siders the works made under section 16 to be illsu1llciellt for the UI8 of 
the, land, or if the State Government m:' a local authority desires to con .. 
struct a public road or other work across, under or cover a railway, such 
oWner Or occupier, or, as the case may be, the State Government or the S 
lpeaf authority. may, at any time, require the railway admUliJfntlon to 
make at the expense of the owner or oCCllpier or of the State GOftI'IIIDe11t 
or the local authority, as the case may be, such further aecommoclation 
.".or~ as. are considered necessary and are agreed to by the railway 10 
a~lnt8tration. 

(Z>· The accommodation works made under sub..section (1.) shall be 
mamtalned at the cost of the owner or occupier of the land, the State 
Oovel'Dmellt or the local authority. at whose request the works. were 
made. - , 

(I, In the ca.' of any difference of opinion between the rall",.,. ad- 15 
ministration and the owner or oe~ier. the State Gcwernment or the local 
authOrity. as the case may be, in relation to-

(i) the necessity of such further accommodation worb; or 
(it) the expenses to be incurred on the construction of 

further accommodation works; or 
sucli 

(ill) the quantum of expenses on the maintenance of II\1Ch further 
~mzt).OdatiQn worles, I 

~t sh.u~ . .referred to the Central Government whose decision thereon 
shllll be final. ! 

20 

18. The Central Government may, within such time as may be speci- 25 
ftecI"by it or within such further time, as it may grant, require that-

. (a) boundary marks or fences be provided or renewed by a 
railway administration for a railway or any part thereof aDd· for 
roads' 'constructed in connection thet'8withj 

(b) suitaJille gates, chains. hars. stiles or hand-ralls be erected 30 
or renewed by a railway administration at level crossings; 

(C) persons be employed by a railway administration to open 
arid shut gates, chains or ban. 

U. (1) Where a railway administration has constructed lines of rails -across a public road at the same level. the State Government or 'the loc:al 35 
authority maintaining the' road, may, at any time. in the interest of public 
safety. require the railway administration to take the road either under 
or oyer the railway by. means of a bridge or arch with convenient ucents 
and descents and other convenient approaches, instead of crossing the 
road on the level, or to execute such other works as may, in the etreum-
stances o~ the case, appear to the State Government or the local autborlty 40 

. maintaining the road to be best adapted for removmg or diminilhlng the 
danger arising from the level croSsing. 

(2) The railway administration may require the State Govemment 
or the local authority, as the ease may be. as a condition of' eJIIC!ating 4S 
any work under sub-section (1), to undertake to pay the whole of tile 



ii 
ClOSt of the work and the expense of maintaining the work, to the rail-
way administration or such proportion of the cost and expenses u the 
Central Govenunent considers ,uat and reasonable. 

(I) In the case of any difterence of opinion between the railway aclmi· 
$ nistration and the State 'Government .or th~ local authority, u the eue 

may be, over any of the matters mentioned in sub-aection (l), It ldlall be 
referred to the Central Government whose decision thereon shall be final . 

•. Notwtthstanc.iing anything contained in any other law, the Cen .. 
trirf;overnment Illay, if it is of the opinion that my work acrOll, 

10 under, over or nea: a railway is likely to alter or impede the natural 
course of water flo \V thereby endangering any cutting, embankinent or 

, dtIler work on a railway, issue directions in writlng to any pertOll, oftlcer 
or Mlthority JWiponsible for sUCh work directing such P81'8Oll, o6ser or 
authority to close, pn')hibit or regulate that work. 

IS CHAPTER V 
OPr.mNG OF RAlLWAYS 

a No railway shall be opened tor the public carri .. e of f)8l18DgVl 
.Tthe Central Government has, by ord .. , .an~oned the opID.inI 
thtreol foot that purpose. 

20 It. (1) The Central Government shall, before giving its sanetlon to 
t~n oPenmg of a railway under section 21. obtain a report from the Com-

2S 

millioner tbat- -
. (a> he has made a careful inapaction of the railway aDd the 

rolling stoCk that ma, be used thereon; 

(b) the moving aDd bed dimtll8ioal al laid down ." the Cen .. 
tral Government ~ve not been infringed; 

(c) the struC!tUre of lines of rails, strength of brl., pneril 
structural ciharacter of the worlu and the size of, and maximum Jf<* 
load upon, the axles of any rolling stock, comply with the reqUire-' 

30 ments laid down by the Central Government; and 

(d) in his opinion, the railway c~ be opened for the public 
carriage of passengers without any danger to the publft: uaing it. 

(I) If the Comrniuionet' is of the opinion that the railway cannot be 
opIiIed without any danger to the public using It, he shall, in hi. report, 

35 .tate the grounds therefor, as also th& requtrement. which, in hit OJDlon. 
are to be complied with befo.re sanction is given by the Central Govem-
~t. ' 

(3) The Central Government, after considering the report of the Com-
miuIoner, ma~ sanction the opening of a' railway under -*n 21 .. 

40 ...... ~ tD.sw:b,c:oDditloas as mayl1.~ed.""""-S .. 
., ... let"i 01 t. pU\itc. '. 

Power of 
Central 
Govem. 
mentto 
,ive 
direc. 
tioM . 

Sanction 
of the 
CeDtral 
Govern· 
ment to 
the open· 
ina' of 
raUway. 
Form.U-
tiea to be 
compUecS 
with 
before 
,iviDI 
uaction 
toibe 

. opeDbaC ct 
• rallwaJ'. 



8ect1c.I 
II aDd • 
to appl, 
totbe 
opeDIJII 
of cer-
tala 
worD. 

Tempo-
I'll) lua-
peuloza 
oftnmc. 

Power to 
cloee 
nil.., 
opeDfId 
for 'be 
public 
carriace 
of,... ....... 

Re-open-
Iqot 
dOlled 
nil .. ,. 

Ia. 1'be provisions ot sections 21 and 22 shall apply to the opening of 
thiTouowtng works if they form Part of, or are directly connected with 
a railway used tor the public carriage of passengers and haw been cons-
tructed IUbiequent to the giving of a report by the Commissioner under S 
IICtlcm 22, namely:--

(4) opening ot additional lines ot raUway and deviation lines; 
(b) opening of stations, junctiona and level crossings; 
(c) z.modelltng of yards and re-building of bridges; 
(el) Introduction of electric traction; and 
(e) any alteration or reconstruction materially aft'ecting the 10 

Itructural character of any wo.rk to which the provialons of sections 
21 and 22 apply or are extended by this section. - -
I&. When an accident has occurred on a railway resulting in a tem-par::; IUSpension of traffic, and either the original lines of rails and 

works have been .restored to their original standard or a temporary diver- 1S 
aloft hu been lald tor the purpose of restoring communication, the origi-
nal liD.. of rails and work. so restored, or the temporary diversion, ." 
the cue may be, may, without prior inspection by the Commissioner, 
be opened for the public carriage of passengers, subject to the following 
conditions, namely: - 20 

(4) the railway servant incharge of the works undertaken by 
ftUOn of the accident has certified in writing that the opening of the 
restored lines of .rails and works, or of the temporary diversion will 
not in his opinion be attended with danger to the public; and 

(b) a notke, ... of the opening of the lines of rails and 2S 
works or the diversion shall be sent immediately to the Com-
mIIaloner • 

.. Where, after the inspection of any railway opened and used 
for'1ie public earriage of passengers o,r any rolling stock used thereon, 
the COIDIDiIsioner is of the opinion that the use of the railway or of any 30 
rolllni stock wUl be attended with danger to the public using it, the 
Cc,unmtPioner shall send a report to the Central Government who may 
th.eupon di.rect that-

(t) the railway be closed for the public carriage of passengers; or 

(U) the USe of the rolling stock be discontinued; or 

(iii) the railway or the rolling stock may be Used for the public 
cerrIafe of pauen .... subject to such conditions as it may conalder 
D_ary for the aafety of the public. 

18. When the Central Govemment has, under section 25 directed the 

35 

- ' clOiUie of a railway or the discontinuance of the USe of an~l1ing stock- 40 
(4) the railway shall .not be. re-opened for the public ca.rriage 

. of ,Pl8l8Dp.1'I until it has ~ f,nspeeted by the Commissioner and 
itl ~tbi is iaDCUoJied til aocol'daflCitwlth. the pro'Y1l1od8 'ar"tIde 
~i- ";' ' ....... . 
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(b) the rolling stock shall not be used until it has been inapeeted 
by the Commjqioner and its re-uae is sanctioned in accordance with 
the provisions of this Chapter. 

27. (1) A railway administration may use such rolling stock as it may tIle of 
5 coDii"der-necessary for the construction. operation and working of a roWna 

raUway: . stock. 

Provided that before using any rolling stock of a design Or type 
different from that already running on any section of the railway, the 
previous sanction of the Central Govemment shall be obtained for such 

10 use. 
I (2) The Central Government shall, before giving its sanction under 
,sub-aection (1). comply with the formalities laid down in section 22. 

21. The Central Government may, by notification, direct that any of -its powers or functions under this Chapter, except section 29, or the rules 
15 made thereunder shall, in relation to such matters and ~jeet to IUch 

conditions. if any, as may be specified in the notification, be exercised 
or diacharged also by a Commissione.t'. 

21. (1) The Central Government may, by notification, make rules to -carry out the purposes of this Chapter. 
20 (2) In particular, and without prejudice to the generality of the fore-

going power, such rules may provide for all or any of the folloWing 
matters, namely:-

(eI) the duties of a railway administration and the Conuntssioner 
in regard to the opening of a raDway for the public carriage of 

25 passengers; 
(b) the arrangements to be made for and the formaUties to be 

complied with before opening a railway for the publJe carriage of 
passengers; 

(c) for regulating the mode in which, and the speed at which 
30 rolling stock used on railways is to be moved or propelled: and 

(cl) the cases in which and the extent to which the PJ'ocec:lure 
provided In this Chapter may be df.spensed with. 

CHAPl'ER VI 

FIxATION OF RATES 

Power to 
make 
ru1et ill 
I'l'lpeet 

0' mattera 
lntJU. 
Cbapter. 

30. (1) The Central Government may, from time to time, by general Powerto 
35 or ;ecial order fix, fOr the carriage of passengers and goods. ratet for IlK ra .... 

the whole Ql' any part of the railway and cWferent rates may be fixed for 
different daues of goods and specify in such order the condittoDa lub-
ject to which such rates shall apply. 

40 (2) The Central Government may, by a like order, fix the rates of any 
other ch&rges incidental to or connected with such carriage iDcludf.DI 
demurrage and wharfale for the whole or any part of the railway and 
~ ba tile ordea- -. ~ IUbjec:t to wbM:A 1UGIa. rat. Iba11 
~ 
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at. The Central Government shall have power to-
- (a) classify or reclassify any commodity for the purpose of deter-
mining the rates to be charged for the carriage of suCh commodities; 
aDd 1 \ 

- (b) increase Or reduce the class rates and other charges. S 

32. Notwithstanding anything contained in this Chapter, a raUway 
a~tration may, in respect of the carriage of any commodity and 
subject to such conditions as may be specified,-

(a) quote a station to station rate: ... 
(b) increase or reduce or cancel, after due notice in the manner 10 

determined by the Central Government, a station to station rate, not 
being a station to station rate introduced in compliance with an 
order made by the Tribunal: ... 

(c) withdraw, alter or amend the conditions attached to a 
,tation to station rate other than conditions introduced in com{lliance IS 
with an order made by the Tribunal; and -(d) charge any lump sum rate. 

CHAPTER vn 
RAILWAY RATES TRIBUNAL 

33. (1) There shall be a Tribunal, to be called the Railway Rates 20 
Trib~a1, for the purpoSe of discharging the functions specified in this 
Chapter.. ,.,1 

(2) The Tribunal shall consist of a Chairman and two other members 
to be appointed by the Central Government. 

(3) A person shall not be qualified for appointment as the Chairman 25 
of the Tribunal unless he is, or has been, a Judge of the Supreme Court 
or of a High Court and of the other two members, one shell be a person, 
who. in the opinion of the Central Government, has special knowledge 
of the commercial, industrial Or economic conditions of the country, and 
tile other shall be a person, who, in the opinion of the Central Govern· 30 
ment, has special knowledge and experience of the commerdal working 
of the raUways. 

(4) The Chairman and the other members of the Tribunal shall hold 
oftlce for such period, not exceeding five years, as may be prescribed. 

(5) In case the Chairman or any other members is, by infirmity or 35 
otherwise, rendered incapable of carrying out his duties or is absent on 
leave or otherwise in circumstances not involving the vacation of his 
oIlce, the Central Government may appoint another person to act in his 
place during his absence. 

(6) A person who holds office as the Chairman or other member of 
the T.ribunal shall, on the expiration of the term of his office (not being 40 
- oftice to fill a casual vacancy), be ineligible for re-appointment to that ... 

(7) Subject to the provisions of sub-sections (5) and (6), the Chair-
........... DIRlberl at tbe Tri~UDal tbell aalcl CJ8ke _ IucA __ 
_ ....... _1\Jw~". '., 
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(~) Nf) act or proeeediDf of the Tribunal shall be IDvaltclMed D*ely 
"1 rellOn 01-

(tJ) any vacancy in, or any defect in the eonstltutlon of the 
Tribunal; or ' 

S (b) any defect in the appointment of a persen acting as a Chair. 
man or other member of the Tribunal. 

34. (1) The Tribunal may, with the previous approval of the Central -Government, appoint such omeers and employees as it eonsiders neces-
sary for the efficient discharge of its functions under this Chapter. 

10 (2) The terms and conditions of service of the oMeara and employees 
of the Tribunal shall be such as may be determined by regulations. 

35. The Tribunal may sit at such place or places as it may find con- Sittlnp 
venieii't tor the transaction of its business. ot the 

'l'rIbuML 

IS 

38. Any complaint that a railway administration--
(a) is contravening the provisions of section 70; -
(b) is charging for the carriage of any commodity between two 

stations a rate which is unreasonable; or 

(e) is levying any other eharge which is unreaaonaWe, 
may be made to the Tribunal, and the Tribunal shall hear and de-

20 cide any such complaint in accordance with the proYisfoa.s ot this 
Chapter. 

25 

31. Nothing in this Chapter shall confer jurisdiction on the Tribunal -in respect of-

(a) classification or re-classification of any commodity; 
(b) fixation of wharfage and demurrage charges (including 

conditions attached to such charges); 
(c) fixation of fares levied for the carriage of passengers and 

freight levied for the carriage of luggage, parcels, railway material 
and military traffic; and 

(d) fixation of lump sum rates. 

38. (1) The Tribunal shall have the powers of a civil court under the 
Code of Civil Procedure, ,1908 for the purposes of taking evidence on 
oath, enforcing the attendance of witneases, compelling the discovery 
and production of documents, issuing commission for the examination 
of witnesses and of 1eview and shall be deemed to be a civil eourt for all 

35 the purposes of section 195 and Chapter XXXV of the Code of Criminal 
Procedur.e. 1973 and any reference in such section or chapter to the pre-
siding otftcer of a court shall be deemed to include a reference to the 
Chairman of the Tribunal. 

(I) The Tribwaal all also have power to paN. such interim aDd ftDal 
40. orders as the circumstances may require, Includtn, orders for the pay-

ment of costs. 
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.. NotwlthltancUng anything contained in section 37, the Central - -Government may make a reference to the Tribunal in respect of any of 
the matter spedfled In that section and where any such reference is made 
in respect of any such matter, the Tribunal shall make an inquiry into 
that matter and submit its report thereon to the Central Government. 5 

to. (I) The Central Government shall give to the Tribunal I'I.Ieh .... 
listaiiC'e as it may require and shall also place at its disposal any infor .. 
mation in the possession of the Central Government which that Gov-
ernment may think relevant to any matte,r before the Tribunal. 

(2) Any person duly authorised in this behalf by the Central Gov- 10 
ernment shall be entitled to appear and be heard in any proceedings 
before the Tribunal. 

41. In the case of any complaint under clause (a) of section 38,--
(a) whenever it is shown that a railway administration chargu 

one trader or class of traders or the traders in any local area, lower 1 S 
rates for the same 01' similar goods or lower charges for the same or 
similar services than· it charges to other traders in any other local 
area, the burden of providing that such lower rate or charge does not 
amount to an undue preference, shall lie on the rallway aclminfs.. 
tration; I 20 

(b) in deciding whether a lower rate or charge does not amount 
. to an Undue preference, the Tribunal may, in- addition to any other 
considerations affecting the case, take into consideration whether 
such lower rate or charge is necessary in. the interests of the public. 

G_ The decisions or orders of the Tribunal shall be by a majority of 25 
th~embers sitting and shall be final. 

43. No suit shall be instituted or proceeding taken in respect of 
anYmatter which the Tribunal is empowered to deal with, or decide, 

. onder this Chapter. 

t4. 'In the case of any complaint made under clause (b) or claUSe (c) 30 
of section 36, the Tribunal may-

(i) fix such rate or charge as it considers reasonable from any 
date as it may deem proper, not being a date earlier to the date of 
the filing of the complaint; 

(ii) direct a refund of amount. if any, as being the exeea of 35 
the rate or charge ftxed by the Tribunal under clause (i). 

G. Wbere a railway administration considers that since the date of 
dedii"on by the Tribunal, there has been a material change in the cir-

. ~ces on whicll it was based, it may, ~ter the expiry of ODe year 
from such date, make an application to the Tribunal and the TribUlUll 40 
may, after making wch inquiry as it considers necessary, vary or revoke 
the decision. ! 
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. M; .. The Tr.ibunal may transmit any decision or order made by It to a 
civU cou.rt havi~g local jurisdiction al)dsucb civil ~urt ahall executa the 
decision or order as if it were a decree made by that court. 

47. The Tribunal shall present annually a report to the Central -5 Government of all its proceedings under this Chapter. 

48. (1) The Tribunal may. with the previous approval of the Central -Government, make regulations <onl1stent with this Act arid .rules 
generally to regulate its procedure for the effective discharge of Its 
funetio·ns under this Chapte.r. . 

10 (2) In particular, and without prejudi·ce to the generality of the fore-
going power, such regulations may provide for all or any of the tollow-
ing matters, namely:-

(a) the tenns and conditions of service of the officers and em-
ployees of the Tribunal. 

15 (b) the award of costs by the Tribunal in any proceedings before 
it; 

(c) the reference of any question to a member or to an officer of 
the Tribunal or any other person appointed by the Tribunal, for report 
after holding a local inquiry; 

20 (d) the right of audience before the Tribunal, provided that any 
party shan be entitled to be heard in person. or by a representative 
duly authorised in writing, or by a legal practitioner; 

(e> the disposal by the Tribunal of any proceedings before it. 
notwithstanding that in the course thereof there has been a change 

2~ in the persons sitting as members of the Tribunal; 
<f) a scale of fees for and in connectiun with the proceedings 

before the Tribunal. 

CHAPTER VIII 

CARRIAGE OF PASSENGERS 

~(l •• (1) Every railway administration shall cause to be pasted in 11 

conaplcuoUB and accessible place at every sbtion in Hindi and Eng-
UIh and also in the regional language commonly in use in the area where 
the station Is situated,-

(i) a table of times of arrival and departure of trains which 
3S carry passengers and stop at that station. and 

(ii) list of fares from such station to such other .tatlons .:lS it 
tiia c:oDilder ~ . . va',,· "li l ) I" 

(Z) At every station where ti~keta 8.re Ulued topnScn,m-s, a copy of 
the time table In force shall be kept in the oftlcc of t.he station master. 
2358 LS-4. 
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50. (1) Any person desirous of travelling on a railway shall, upon -payment of the fare, be supplied with a ticket by a railway servant or an 
agent authorised in this behalf and such ticket shall contain the follow-
ing particulars, namely:-

(i) the date of issue; 5 
(ii) the class of car.riagei 
(iii) the place from and the place to which it is issued; and 
(i",) the amount of the fare. 

(2) Every railway administration shall display the hours during 
which booking windows at a station shall be kept open for the issue of 10 
tickets to passengers. 

(3) The particulars required to be specified on a ticket under clauses 
(ii) and (iii) of sub-section (1) shall,-

(a) if it is for the lowest class of carriage, be set forth in Hindi, 
English and the regional language commonly in use at the place of 15 
issue of the ticket; and 

(b) if it is for any other class of carriage, be set forth in Hindi 
and English: I 

Provided that where it is not feasible to specify such particulars in 
any such language due to mechanisation, or any other reason, the Cen- 20 
tral Government may exempt such pBl'ticulars being specified in that 
language. 

51. (1) A ticket shall be deemed to have been issued subject to the -condition of availability of accommodation in the class of carriage and the 
train for which the ticket is issued. 25 

(2) If no accommodation is available in the class of carriage for which 
a ticket is issued, and the holder thereof travels in a cBl'riage of a lower 
class. he shall, on returning such ticket. be entitled to a refund of the 
difference between the fBl'e paid by him and the fare payable for the 
class of carriage in which he travels. 30 

52. If a ticket is returned for cancellation, the railway administra--tion shall cancel the same and l'efund such amount as may be 
prescribed, 

53. A ticket issued in the name of a person shall be used only by that -person: . 35 

Provided that nothing contained in this section shall prevent mutual 
transfer o·f a seat or berth by passengers travelling by the same train: 

Provided further that a railway servant authorised in this behalf 
may permit change of name of a passenger having reserved a seat Or 

berth subject to such cireumstanc:es as may be prescribed. 40 

st. Every passenger shall, on demand by any railway servant autho-
rtseTln this behalf. present his pass or ticket to such railway servant 
for examination during the journey or at the end of the journey and 
surrender such ticket-

(a) at the end of the journey, or " , 45 



.9 
(b) if such ticket is issued for a specified period, OD the expira. 

tien of such period. 

55. (1) No person' shall enter Or remain in any carriage on a railway 
fo~e purpose of travelling therein as a passenger unless he has with him 

S a proper pass or ticket or obtained permission of a railway servant autho-
rised in this behalf for such travel. 

Prohibi-
tion 
apinat 
travell-
tq 
without 
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ticket. 

(2) A person obtaining permission under sUb-section (1) shall ordi-
narily get a certificate from the raUway servant referred to in that sub-
section that he has been P&rmitted to travel in such carriage on condition 

10 that he subsequently pays the fare payable for the distance to be travelled, 

58. (1) A person suffering from such infectious or contagious diseases. Power to 
refuse to 
carry 
persons 
lIu1!erln, 
from 
infac-
tlonsor 
con-
tagious 
discasl'S, 

-as may be prescribed, shall not enter or remain in any carriage On a 
railway or travel in a train without the permission of a railway servant 
authorised in this behalf. 

IS (2) The railway servant giving permission under sub-section (1), 
shall arrange for the separation of the person suffering from such disease 
from other persons in the t~ain and such person shall be carried in the 
train subject to such other conditions as may be prescribed, 

(3) Any person who enters or remains in any carriage or 
20 travels in a train without permission as required under sub-section 

(1) or in contravention of any condition prescribed under sub-section (2), 
such person and a person accompanying him shall be liable to the for-
feiture of their passes or tickets and removal from railway by any railway 
servant. I 

2S 57. Subject to the approval of the Central Government, every railway 
adnrlnlstration shall fix the maximum number of passengers which may 
be carried in each compartment of every description of carriage. and shall 
exhibit the number so fixed in a conspicuous manner inside or outside 
e~ch compartment in Hindi. English and also in one or more of the 

30 regional languages commonly in Use in the areas served by the rail way. 

58. Every railway administration shall, in every train carrying passen--gers, earmark for the exclusive use of females, one compartment or 
such number of berths or seats, as the railway administration may think 
fit···. 

3S St. A railway administration shall provide and maintain in every 
train carrying passengers, such eftlcient means of communication between 
the passengers and the railway servants in charge of the train as may 
be approved by the Central Government: 

Provided that where the railway administration is utiafted that the 
40 means of communication provided in a train are being misused. it may 

cause such means to be disconnected in that train for such period u it 
thinks fit: I ' ) 

Provided further that the Central Government may specify the cir-
cumstances under which a railway administration may be e~-empted from 

45 providing such meana of communication In any train. 
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10. (1) The Central Government may, by notification. ma"e rules to 
carryout the purposes of this Chapter. 

(2) In particular, and without prejudice to the generality of the f9re-
going power, such rules may provide for all or any of the following 
h1a~ters, namely:- 5 

(a) the convenience and accommodation (including the reller-
vation of seats or berths in trains) to passengers; 

(b) the amount of refund for the cancellation 9£ a t:cketj 

(c) the circumstances under which change of names of passen-
ger!;, having reserved seats or berths, may be permitted; 10 

(d) the carriage of luggage and the conditions subject to which 
luggage may be kept in the cloak rooms at the stations; , 

(e) diseases which are infectious or contagious; 

(f) the cond~tions subject to which a railway administration 
may carry passengers suffering from infectious or contagious dieeases IS 
and the manner in which carriages used by such passengers may be 
disinfected; 

(g) generally, for regulating the travelling upon, and the 'Use. 
working and management of the railways. 

(3) Any rule made under this section may provide that a contraven- 20 
tion thereof shall be punishable with fine which shall not exceed five 
hundred rupees. -

(4) Every railway administration shall keep at every station on its 
railway a copy of all the rules made under this section and shall also 
allow any person to inspEct it free of charge • • •. 25 

CHAPTER IX 

CAlIRIAGB 0.. GOODS 

61, Every railway administration shall maintain, at each station and -at ~uch other places where goods are received for carriage, the rate-book.> 
or other documents which shall contain the rate authorised for the 30 
carriage of goods from one station to another and make them available 
for the reference of any person dur:ng all reasonable hours without pay-
m:nt of any fee. ' 

..!" (1) A railway administration may impose conditions, not inco~!lis­
tent with this Act or any rules made thereunde~, with respect to the 35 
receiving. forwarding, carrying or delivering of any goods. 

(2) A railway administration shall maintain. at each station and at 
such other placea where goods are received for carriage, a copy of the 
c:cmditioris. for the time being in force unde.r sub,..tion (1) and make 
them avadable for the reference of any person c:t..tring all reasonable 40 
hours without payment of any fee. ' 

83. (1) Where any gOOds are entrusted to a railway administration -for carriage, such carriage shall, ex~pt where owner's risk rate' fS!lppU-
cable in respect of such goods, be at railway risk rate. 
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(2) Any goods, for which owner'. risk rate and railway risk rate are 
in forte, may be entrusted for earria. at either of the rates and If no rate 
is opted. the goods shall be deemed. to have been entrusted. at owner's risk 
rate. 

S N. (1) Every person entrusting any goods to a railway administration 
for -;:';riage shall execute a forwarding note in such form as may be 
specified by the Central Government: 

Provided that no forwarding note shall be executed in the case of 
such goods as may be prescribed. -

10 (2) T~e consigner shall be responsible for the correctness of the 
pal'ticulars furnished by him in the forwarding note. 

15 

(3) The consigner shall indemnify the railway administration against 
nny damuge suftered by it by reason of the incorrectness or incomplete-
n: S3 of the partlcula T'S in the forwarding note. 

65. (1) A railway administration shall.-- (a) in a case where the goods are to be loaded by a person 
entrusting s'llch goods, on the completion of such loading; and 

(b) in any other case. on the acceptance of the goods by it, 

issue a railway receipt in such form as may be specified by the Central 
20 Government. 

(2) A railway receipt shall be prima facie evidence of the weight and 
the number of packages stated therein: 

Provided that in the case of a consignment in wagon-load or train-load 
and the weight or the number of packages i8 not checked by a railway ser· 

2S vant authorised in this behalf, and a remark to that e1fect is recorded in 
such railway receipt by him, the burden of proving the weight or, as the 
case may be, the number of package. stated therein, shall lie on the con-
signer, the consignee or the endol'lee. 

18. (1) The owner or a person having charge of any goods which are 
30 br~t upon a railway for the purposes of carriage by railway, and the 

consignee or the endorsee of any consignment shall, on the request of any 
railway servant authorised in this behalf, deliver to such railway ser-
vant a statement in writing signed by such owner or person or by such 
consigme or endorsee, as the case may be, containing such description 

3S ot the goods as would enable the railway servant to determine the 
rate for such carriage. 

(I) If such owner or person refuses or neglects to give the statement 
as required under sub-section (1) and retuses to open the package con-
taining the goods, if so req'llired by t.he railway servant. it shall be open 

~o to the railway administration to refu~ to accept such goods for carriage 
unless such owner or person pays for such carriage the highest rate for 
any class of goods. 

(3) If the consignee or endorsee refuses or neglects to give the state-
ment as required under sub--sectJon (1)' and refuses to open the packaae 

45 containing the goods, if 110 required 'by tti@ ridlway servant, it shall be 
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open to the railway administration to charge in respect of the carriage 
of the goods the highest rate for any class of goods. 

(4) If the statement delivered under sub-section (1) is materially 
false with respect to the description of any goods to which it purports 
to relate, the railway administration may charge in respect of the carriage 5 
of such g'oods such rate, not exceeding double the highest rate for any 
class of goods as may be specified by the Central Government. 

(5) If any difference arises between a railway servant and such owner 
or person, the consignee or the endorsee, as the case may be, in respect 
of the description of the goods for which a statement has been delivered 10 
under sub-section (1). the railway servant may detain and examine the 
goods. I ' .:", ~f"""! II 

(6) Where any goods have been detained under sub-section (5) for 
examination and upon such examination it is found that the description 
of the goods is different from that given in the statement delivered under 15 
sub-section (1), the cost of such detention and examination shall be borne 
by such owner Or person, the consignee or the endorsee, as the case may 
be, and the railway administration shall not be liable for any loss, damage 
or deterioration which may be caused by such detention or examination. 

67. (1) No person shall take with him on a railway, or require a rail- 20 
way-'administration to carry such dangerous or offensive goods, as may 
be prescribed, except in accordance with the provisions of this section. 

(2) No person shall take with him on a railway the goods .referred to 
in sub-section (1) unless he gives a notice in writing of their dangerous 
or offensive nature to the railway servant authorised in this behalf. 25 

(3) No person shall entrust the goods referred to in sub-section (1) to 
a railway servant authorised in this behalf for carriage unless he dis-
tinctly marks on the outside of the package containing such goods their 
dangerous or offensive nature and gives a notice in writing of their dan-
gerous or offensive nature to such railway servant. 30 

(4) If any railway servant has reason to believe that goods contained 
in a package ure dangerous or offensive and notice as required under sub-
section (2) or sub-section (3), as the case may be, in respect of such goods 
is not given, he may cause such package to be opened for the purpose of 
ascertaining its contents. 

(5) Notwithstanding anything contained in this section, any railway 
servant may refuse to accept any dangerous or offensive goods for car-
riage or stop, in transit, such goods or C8'\lse the same to be removed, as 
the case may be, if he has reason to believe that the provisions of this 
section for such carriage are not complied with. 

(6) Nothing in this section shall be construed to derogate from the 

35 

40 

provisions of the Indian Explosives Act, 1884, or any rule or order made 4 of 1884 
under that Act, and nothing in sub-sections (4) and (5) shall be construed 
to apply to any goods entrusted for carriage by order ot' on behalf of 
the Government or to any goods which a soldier, sailor, atnnan or any 4S 
other offtcer of the armed forces of the t1nioa or a police oftlcer or a 
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member of the Territorial Army or of the National Cadet Corps may take 
with him on a railway in the course of his employment or duty as such. 

IS. A railway administration shall not be bound to carry any animal -suffering from such infections or contagious disease as may be prescribed. 

S 69. Where due to any cause beyond the control of a railway adminis--tration or due to congestion in the yard Ql' any other operational reasons, 
goods are carried over a raute other than the route by which such goods 
are booked. the railway administration shall not be deemed to have com-
mitted a breach of the contract of carriage by reason only of the devia-

] 0 tion of the route. 

70. A railway administration shall not make or give any undue or 
unrwonable preference or advantage to, or in favour of, any particular 
person or any particular description of traftic in the carriage of goods. 

71. (1) The Central Government may, if it is of the opinion that it is -]5 necessary in the public interest 80 to do, by general or special order, direct 

28 

any railway administration-
(4) to give Ipecial facilities for, or preference to. the ca.rrla,e of 

such goods or c;1ass of goods consigned by or to the Central Govern-
ment or the Government of any State or of such other goods or clau 
of goods ---; 

(b) to carry any goods or class of good .. hy such route or routes 
and at sucb rates ---; 

(c) to restrict or refuse acceptance of s\U!h goods or class of goods 
at or to such station for carriage, 

25 as may be specified in the order. 

(2) Any order made under sub-section (l) shall cease to have effect 
after the expiration of a period of one year from the date of S'UCh order, 
but may, by a like order, be renewed from time to time for such period 
not exceeding one year at a time as may be specified in the order. 

30 (3) Notwithstanding anything contained in this Act, every railway 
administration shall be bound to comply with any order given under 
sub-section (1) and any action taken by a railway administration in pur-
suance of any such order shall not be deemed to be a contravention of 
section 70. 

3S 7Z. (1) The gross weight of every wagon or truck bearing on the 
a]Cles when the wagon or truck is loaded to its maxir.lum cllI'l")1ng capacity 
shall not exceed such limit as may be fixed by the Central Government 
for the class of axle under the wagon or truck. 
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(2) Subject to the limit fixed under sub·section (1), every railway 
admirustration shall determine the normal carrying aapacityfor every 
wagon or truck in its possession and shall exhi~it in words and figures 
the normal carrying capacity so determined in a conspicuous manner 
on the outs·de :f €very such wagon or truck. 5 

(3) Every person owning a wagon or truck which passes over a rail-
way shall determine and exhibit the normal carrying capacity for the 
wagon 01" truck in the manner specified in sub-section (~. 

(4) Notwithstan~ing anything contained in sub-section (2) or sub-
section (3), where a railway administration considers it necessary or 10 
expedient so to do in respect of any wagon or truck carrying any speci-
fied ciass of goods or any dass of wagons O! trucks of any specified type. 
it may vary the normal carrying capacity for such wagon or truck or 
such class of wagons or trucks and subject to such conditions as it may 
trunk fit to impose, determine for the w~on or truck or class of 15 
wagons or trucks such carrying capacity as may be specifled in the 
notification and it shall not be necessary to exhibit the werds and fig"..tres 
reptesenting the carrying capacity so determined on the outside of such 
wagon or truck or such class of wagons or trucks . 

• • • • • 
73. Where a person loads goods in a wagon beyond its permissible 

car~g capacity as exhibited under sub-section (Z), or sub-section (3). 
or notified under sub-section (4). of section 72, a railway administration -

20 

may, in addition to the freight and other charges, recover from the con-
signor, the consignee or the endorsee, a8 the case may be, charges by way 25 
of penalty at such rates, as may be prescribed. be~ the delivery of the 
goods: 

Provided that it shall be lawful for the railway administration to 
unload the goods loaded beyond the capacity of the wagon, if detected 
at the forwarding station or at any place before the destination station 30 
and to recover the cost of such unloading and any charge for the deten-
tion of any wagon on this account. 

74. The prop~rty in the consignment covered by a railway receipt shall -pass to the consignee or the endorsee. as the case may be, on the delivery 
of such railway receipt to him and he shall have all the rights and lis- 35 
bilities of the consignOr. 

15. Nothing ('ontained in section 74 shall prejudice or affect-.... -
(a) any right of the consignor for stoppage of goods in transit 

ali an unpaid vendor (as defined under the Sale of Goods Act. lS30) on 
his written request to the railway administration; 40 3 of l~O. 

(b) any right of the railway to claim freight from the consignor: 
or 

(c) any liability of the consignee or the endorsee, referred to in 
that section, by reason of his being such consignee or endorsee. 



76. The railway administration shall deliver the consignment under a 
. -.railway receipt ... on the surrender of such railway receipt: 

Provided that in case the railway receipt is not forthcoming, the 
consignment may be delivered to the person, entitled in the opinion of 

5 the railway administrAtion to receive the goods, in such manner as may 
be prescribed. . 

77. Where no railway receipt is forthcoming aad any consignment or -the sale proceeds of any consignment are claimed by two or more persons, 
the railway administration may withhold delivery of such consignment or 

10 sale proceeds. as the case may be, and shall deliver such consignment or 
sale proceeds in such manner as may be prescribed. 

IS 

78. Notwithstanding anything contained in the railway receipt, the -railway administration may, before the delivery of the consignment, have 
the right to-

(i) re-measure, re-weigh or re-classify any consignment; 

(ii) re-calculate the freight and other charges; ana 
(iii) correct any other error or collect any amount that may have 

been omitted to be charged. 

79. A railway administration may, on the request made by the consignee 
20 or endorsee, allow weighment of the consignment subject to such condi-

tions and on paym~t of such charges as may be prescribed and the 
demurrage charges, if any: 

Provided that except in cases where a railway servant authorised in 
this behalf considers it necessary so to do, no weighment shall be allowed 

2S of goods booked at owner's risk rate or goods which are perishable nnd 
are likely to lose weight in transit: 

Provided further that no .request for weighment of consignment in 
wagon-load or train-load shall be allowed if the weighment is not feasibJ~ 
due to congestion in the yard or such other circumstances as may be 

30 prescribed. i 

SO. Where a railway administration delivers the consignment to the 
~ who produces the railway receipt, it shall not be responsihle for 
any wronl delivery on the ground that such person ia not entitled thereto 
or that the endorsement on the raHway receipt is forged or otherwise 

3S defective. 

81. Where the consignment arrives in a damaged condition or shows 
slgNaf having been tampered with and the consignee or the endorsee 
demands open delivery, the railway adminlltration shall give open 
tieUvery in such manner as may be pre8Cribed. 
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sz. (1) The consignee or endorsee shall, as soon as the consignment 
or "';'rt thereof is re!Bdy for delivery, take delivery of such consignmetit 
or part thereof notwithstanding that such consignment or part thereof is 
damaged. : I 

(2) In the case of partial delivery under sub-section (1), the railway S 
administration shall furnish a partial delivery certificate, in such form 
as may be prescribed. ; 

(3) If the consignee or endorsee refuses to take delivery under sub-
section (1), the consignment or part thereof shall be subject to wharfage 
charges beyond the time allowed for removal. 10 

83. (1) If the consignor, the consignee or the endorsee fails to pay 
on de~nd any freight or other charges due from him in respect Clf any 
consignment, the railway administration may detain such consignment 
or part thereof or, if such consignment is delivered, it may detain any 
other consi,enment of such person which is in. or thereafter comes into, 15 
its possession. . 

(2) The railway administration may, if the consignment detained 
under sub-section (1) is-

(a) perishable in nature, sell at once; or 
(b) not perishable in nature, sell, by public auction, 

such consignment or part thereof, as may be necessary to realise a S".Jm. 
equal to the freight or other charges: 

20 

Provided that where a railway administration for reasons to be re-
corded in writing is of the opinion that it is not expedient to hold the 
auction, such conBignment or part thereof may be sold in such manner 2S 
as may be prescribed. 

(3) The railway administration shall give a notice of not less than 
seven days of the public auction under clause (b) of sub-section (2) 
in one or more local newspapers or where there are no such newspapers 
in such manner as may be prescribed. 30 

(4) The railway administration may, out of the sale proceeds receiv-
ed under sub-section (2), retain a sum equal to the freight and other 
charges including expenses for th~ sale due to it and the surplus of such 
proceeds and the part of the consignment. if any shall be rendered to 
the person entitled thereto. ' 3S 

84. (1) If any person fails to take delivery of-- (a) any consignment; or 
(b) the consignment released from detention made under sub-

section (1) of section 83; Or -(c) any remaining part of the consignment under sub-section 40 
(2) of section 83, -such consignment shall be treated as unclaimed. 
(2) The railway administration may,-

(~) in the case of an unclaimed consignment which is perish-
able 10 nature, sell such consignment in the manner provided in 4' 
clause (a) of sub-section (2) of section 83; or 
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(b) in the case of an unclaimed consignment which is not 
perishable in nature, cause a notice to be served upon tile consignee 
if his name and address are known, and upon the conatlllor if the 
name and address of the conllignee are not known, requirill, him to 

5 remove the goods within a period of &even days from the receipt 
thereof and if such notice cannot be served or there is a failure to 
comply with the requisition in the notice, sell such consignment in 
the manner provided in clause (b) of Bub-section (a.) of section 83. -(3) The railway administration shall, out of the sale proc;~eds recei-

10 ved under sub·section (2). retain a sum equal to the freight and other 
charges including expenses for the sale due to it and the surplus, if any 
of such sale proceeds shall be rendered to the person . entitled thereto. 

85. (1) Where by reason of any fiood, land-slip, breach. of any lines -of rails, collision between. trains, derailment of, or other accident to a 
IS train or any other cause, traffic on any route is interrupted and there is 

no likelihood of early resumption of such traffic, nor is there any other 
reasonable route whereby traffic of perishable comJignment may be 
diverted to prevent, loss or deterioration of. or damage to, such COD-

signment, the railway administration may sell them in the manner pro· 
20 vided in clause (a) of sub-section. (2) of flection 83. -(2) The railway administration shall, out of the sale proceeds re-

ceived under sub-section (1). retain a sum equal to the freight and other 
charges including expenses for the sale due to it and the surplus, if any. 
of such sale proceeds, shall be rendered to the person entitled thereto. 

25 88. Notwithstanding anything contained· in this Chapter, the right of 
sale under IeCtions 83 to 85 shall be without prejudice to the right ot the 
railway administration to recover by suit, any freight, charge, amount or 
other expenses due to it. 

87. (1) The Central Government may, by notification, make rules to - . 30 carry out the purposes of thIS Chapter. 
(2) In particular, and without prejudice to the generality of the 

foregoing power. such rules may provide for all or any of the following 
matters namely:-

(a) goods in respect of which no forwarding note shall bel 
35 executed under section' 64; 

(b) dangerous and otrensive goods for the purposes of section 
6'7; -
- (c) infectious or contagious diseases for the purposes of section -68; - (d) rates ot penalty charges under section 73; - -(~) the manner in which the cOnlignment may be delivered 

without a railway receipt under section 78; -<t) the manner of delivery of consignment or the sale pro· 
ceed:"1o the person entitled thereto under section. '77; 
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(~ the conditions and . charges for allowing weig~ent ~dl 
circumstances for not allowing weighment of consIgnment In 

wagon-load or train-load under section 79; 
(h) the manner of giving open delivery under section 81; --(i) the form of partial delivery certificate under subilection 5 

(2) of section 82; 

(j) the manner of sale of consignment or part thereof under the 
provisO to sub-section (2) of section 83; -(k) the manner in which a notice under sub-section (3) of 
sectk;"n. 83 may be given; 

(l) generally, for regulatin'g the carriage of goods by the rail-
ways. 

(3) Any rule made under this section may provide that a contra-
vention thereof shall be punishable with fine which may extend to 

10 

one hundred and fifty rupees. 15 
(4) Every railway administntion shall keep at each station a 

copy of the rules for the time being in force under this section, and 
shall allow any person to refer to it free of charge **. 

CHAPTER X 

SPECIAL PROVISIONS AS TO GOODS BOOKED TO NOTIFIm STA"nONS 20 

88. In this Chapter, unless the context otherwise requires,-- (4) "essential commodity" means an essential commodity as 
defined in clause (4) of section 2 of the Essential Commodities Act, 
19~; ~ 

(b) ''notified station" means a station declared to be a notified 25 
station under section 89; • 

(c) "State Government", in relation to a notified station. 
means the Government of the State in which such station is situa-
ted. or where such statiollj is situated in a Union territory, the 
administrator of that Union territory appointed under article 23930 
of the Constitution. 

81. (1) The Cen.tral Government may, if it is satisfied that it is -necessary that goods entrusted for carriage by train intended' solely for 
tb,e carriage of goods to any railway station should be removed without 
delay from such railway station, declare,' by notification. such railway 35 
station to be a notified station for such period as may be specified 'in the 
notification: , 

Provided that before declaring any railway station to be a notified 
station under this sub-section, the Central Government shall have re-
gard to all or any of the following factors. namely:- 40 

(a) the volume of traffic and the storage space available at such 
railway station; I 

lOaf 1965. 
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(b) the nature and quan.tities of goods generally bboked to 
such railway station; 

(c) the scope for causing s-:arcity of such goods by not remov· 
ing them for long periods from such railway station. and the hard-

S ship which such scarcity may cause to the community; 

(d) the number of wagons likely to be held up at such railway 
station if goods are not removed therefrom quickly and the need for 
quick movement and availability of such wagons; 

(e) such other factors (being relevant from the pOint of view 
10 of the in.terest of the generH! public) as may be prescribed: 

Provided further that the period specified in any notification issued 
under this sub-section in respect of any railway station shall not ex· 
ceed six months in the first instance, but such period may. by notifica· 
tion, be extended from time to time by a period not exceeding six 

15 months on. each occasion. 
(2) If any person entrusting any goods to a railway administration 

to be carried to a notified station makes an application. in such form 
and manner as may be prescribed and specifies therein the address of 
the person to whom intimation by registered post of the arrival of the 

20 goods at the notified station shall be given and pays the postage charges 
required for 'giving such intimation, the railway administration shall, 
as soon as may be after the arrh·al of the goods at the notified station, 
send such intimation accordingly. 

(3) 'nlere shall be exhibited at a conspicuous place at each notified 
25 station a statement in the prescribed form setting out the description 

of the goods which by reason of the fact that they have not been re-
moved from the station within iii period of seven days from the termi-
nation of transit thereof are liable to be sold, in accordance with the 
provision, of sub-section (1) of section 90 by public auction and the 

30 dates on which they would be so sold: -
Provided that different statements may be so exhibited ~n respect 

of goods proposed to be sold on different dates. 

(4) If the goods specified in any statement to be exhibited under 
sub-section (3) include essential commodIties, the railway servant pre-

35 paring the statement shall, as soon as may be after the preparation of 
such statement, forward a copy therof to-

(0) the representative of the Central Government nominated 
by that Government in this behaa; 

(b) the representative of the State Government, nominated by 
40 that Government in this behalf; and 

(e) the District Magistrate within the local limits of whose 
Jurisdiction the railway station is situated. 

10. (1) If any goods entl'Wited for carriage to any notified station 
by :-train intended solely for the carriage of goods are not removed 

45 from such station by a person entitled to do so within a period of seven 
days after the termination of transit thereof at such station. the raHway 
administration may, subject to the provisions of sub-section (2), seU 

Disposal 
ot un-
removed 
,oadsat 
notifted 
,t.Uoa.. 



such goods by public auction and apart from exhibiting, in accordance 
with the provisions. of sub-section (3) of section. 89. a statement con--taining a description of such 'gOOds, it shall not be necessary to give 
any notice of such public auction, but the date on which s,,!ch auction. 
may be held under this SUb-section may be notified in one or more local S 
newspapers, or where there are no such newspapers. in such manner 
as may be prescribed: 

Provided that if at any time before the sale of such goods under 
this sub-section, the person entitled thereto payS the freight and other 
charges and the expenses due in respect thereof to the railway adminis- 10 
tration, he shall be allowed to remove such goods. 

(2) If any goods which may be sold by public auction under sub-
section (1) at a notified station, being essential commodities, are re-
quired by the Central Governmt:nt or the State Government for its 
own use or if the Central Govelnment or such State Government con- 15 
siders that it is necessary for securing the availability of all or any 
such essential commodities at fair prices SO to do, it may, by order in 
writing, direct the railway servant in-charge of such auction to traMfer 
such goods to it or to such agency. co-operative society or other person 
(being an agency. co-operative society or other person subject to the 20 
control of the Government) enga'ged in the business of selling such es-
.ential commodities as may be specified in the direction. 

(3) Every direction issued under sub-section (2) in respect of 
any essential commodity shall be binding on the railway servant to 
whom it is issued and the railway administration and it shall be a sum- 25 
cient defen<ee against any claim by the person entitled to the goods that 
such essential commodities have been transferred in compliance with 
such direcfton: 

Provided that-. 

(a) such direction shall oot be binding on such railway servant 30 
or the railway administration-

(i) if it has not been received by the railway servant suffi-
ciently in time to enable him to prevent the sale of the essen-
tial commodities to which it relates; or 

(ii) if before the time appointed for such sale. the person 3S 
entitled to such goods pays the freight and other charges and 
the expenses due in respect thereof and claims that he be al-
lowed to remove the goods; or 

(iii) if the price payable for such goods (as estimated 1". 
the Central Government or, as the ease may be. the State Gov- 40 
ernment) is not credited to the railway administration in the 
.prescribed manner and the railway administration is not in-
demnified against any additional amount which it may become 
liable to pay towards the price by reason cif the price not hav-
ing been computed in !lccordance with the .provisions of sub- 45 
section (4); 



(b) where directions are issued in respect of the same gooda 
both by the Central Government and the State Government, the 
directions received earlier shall prevail. 

(4) The price payable for any essential' commodity transferred in 
S compliance with a direction issued under sub-eection (2) shall be the 

price calculated in accordance with the provisions of sub-section (3) of 
10 of 1955. section 3 of the Essential Commodities Act, 1955: 

10 of ]955. 

10 of ]955. 

10 of 1955. 

10 of ]955. 
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30 

Provided that-

(a) in the case of any essential commodity being a food-stuff 
in respect whereof a notification issued under sub-section (3A) of 
section 3 of the Essential Commodities Act, 1956, is in force in the 
locality in which the notified station is situated, the price payable 
shall be calculated in accordance with the provisions of clauses 
(iii) and (iv) of that sub-section; 

(b) in the case of an essential commodity being any grade or 
variety of foodgrains, edible oil-seeds Or edible oils in respect where-
of no notification issued under sub-section (:fA) of section 3 of the 
Essential (»mmodities Act, 1955, is in force in the locality in which 
the notified station is situated, the price payable shall be calculated 
in accordance with the provisions of sub-section (3B) of that section; 

(c) in . the case of an essential commodity being any kind of 
sugar in respect whereof no notification issued under sub-section 
(:fA) of section 3 of the Essential Commodities Act, 1955, is in lorre 

in the locality in which the notified station is situated, the price 
payable, shall, if such sugar has been booked by the producer to 
himself, be calculated in accordance with the provisions of sub-
section (3e) of that section. . 

E~Za"ation.-For the purposes of this clause, the expressions 
"producer" and u wgar" shall have the meanings assigned to these 
expressions in the Ezplanation to sub-section (3t') of section 3, 
and clause (e) of aeetion 2 of the Euen.tial Comfhodities Act, 1955, 
respectively. I ' 

91. (1) Out o~ the proceeds of any sale of goods under sub-section 
(1) Of section 90 or the price payable therefor under sub-section 

35 (4) of that sectiOn, the railway administration may retain a sum equal 
to the freight and other charges due in respect of luch goods and the 
expenses incurred in respect of the I'oods and the auction thereof and 
render the surplus, if any, to the person entitled thereto. 

(2) Notwithstanding anything contained in 8ulHection (1), the 
40 railway administration may recover by suit any luch fretaht or charge or 

expenses referred to therein or balance thereof. 
(3) Any goods sold under suh-section (1) of sectIOn 90 or transferred 

in compliance with the directions issued under l!Iub-sectiori (2) of that 
section shall vest in the buyer or the transferee free from all encumbrances 

45 but &'I1bject to a priority being given for the sum which may be retained 
by a railway administration under sub-section (1), the person in whose 
favour such encumbrance subsists may have a claim in respect of flueh 
enciJmbrance against the surplus, if any. referred to in that sub-section. 
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92. (1) The Central Government may, by notification, make rules 
to cmy out the purposes of this Chapter. 

(2) In particular, and without prejudice to the generality of the 
foregoing power, such rules may provide for all or any of the following 
matters, namely: - . S 

(a) the factors to which the Central Government shall have 
regard under clause (e) of t~ first proviso to sub-section (1) of 
section 89; 

(b) the form and manner in which an application may be 
made under sub-section (2) of section 89; 10 -

(c) the form in which a statement is required to be exhibited 
under sub-section (3) of section 89; -(d) the manner in which the dates of public auctions may be 
notified under sub-section (1) of section 90; -

(e) the manner of credit~ng to the railway administration the IS 
price of goods referred to in 'sub-clause (iii) of clause (a) of the 
proviso to sub·section (3) of section 90. 

CHAPl'ER XI 

RESPONSIBILITIES OF RAILWAY ADMINISTRATIONS AS CARRIERS 

93. Save as otherwise provided in this Act, a railway administration 20 
shall be responsible for the loss, destruction, damage or deterioration in 
transit, or non-deUvery of any consignment, arising from any cause 
except the following, namely:-

(a) act of God; 

(b) act of war; I 2S 
(c) act of public enemies; 

(d) arrest, restraint or seizure under legal process; 

(el orders or restrictions imposed by the Central Government 
Or a State Government or by an officer or autholjty subordinate to 
the Central Government or a State Governmentluthorised by it in 30 
this behalf; 

<f) act or omission or negligence of the consignor or the 
consignee or the endorsee or the agent or servant of the consignor or 
the consignee or the endorsee; 

(9) natural deterioration or wastage in bulk or weight due to 35 
inherent defect. quality or vice of the goods; 

(h) latent defects; 

(i) fire, explosion or any unforeseen risk: 

Provided that even where such loss, destruction, damage, deteriora-
tion or non-delivery is proved to have arisen from anyone or more of 40 
the aforesaid causes, the railwav administration shall not be relieved 
of its responsibility for the loss. destruction, damage. deterioration or 



non-delivery un1eas the raUway adminfstrt.tfoo further proves that it has 
used reasonable foresight and care in the carriage of the goods. 

No (1) Where goods are required to be loaded. at a siding not belong. - Goodato 
beloatied 
or de-
livered 
ata 
slcUnt 
not be 

lng to a railway administration for carriage by railway, the railway 
$ administration shall not be responsible 'for any loss, destruction, damage 

or deterioration of such goods from whatever cause arising, until the 
wagon containing the goods has been placed at the 8}."11!clfied ,point of 
lnterehange of wagons between the siding and the railway administra-
tion and Ii railway servant authorised in this behalf has been infomled 

10 In writing accordingly by the owner of the siding. 

(2) Where any consignment is required to be delivered by a railway 
administration at a siding not belonging to a railway administration, 
the railway administration shall not be responsible for any loss, destruc-
tion. damage or deterioration or non-delivery of such consignment from 

IS whatever cause arising after the wagon containing the consignment 
has been placed! at the specified point of interchange of wagons between 
the railway and the siding and the owner of the siding has been. infnnned 
in writing accordingly by' a railway servant authorised in this behulf. . 

• * • • * 
95. A railway administration shall not be responsible for the loss, 

20 de~ction. damage or deterioration of any consiJ(nment proved by the 
owner to have been caused by the delay or detention in thefr carriage if 
the railway administration proves that the delay or detention 8rO!le for 
reasons beyond its control or without negligence or misconduct on tts 
part or on the part of any of'lts servants. 

25 tNt Where in the course of carria~ of any consi'Plment from a rlaea 
in Inaia to a place outside Tndia or from a place outside India to a place 
in India or from one place outside India to another place outside India 
or from ,one place in India to another place in India over any territory 
outsi4e India, it is carried over the railways of anv railwav admlnistra-

30 tio~ in Indla, the railway administration shall not be responsible under 
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., any of the provisions of this Chapter for the loss, destruction. damage or 
deterioration of the goods, from whatever caulle a1iaJng, unless it is 
proved by the owner of the goods that such loss, destruction. dllma~e 
or, deterioration arose over the railway of tbe railway ~dmlnlstration. 

17. Notwfthstandtn~ anything contained in section 93, a railway 
admTtiistration shall not be respnnsible for any lou, deatru~on'. damage, 
deterioration or non-deliverv in transit, of any eonsil{Dment carried at 
owner's risk rate. from whatever cause arising. exceut upOn proof. that 
such loss. destruction. damage, deterioration or non-deltvery was due to 

40 neg1i~e or misconduct on its part or on the part Of any of tts 
servants: 

ProvIded that-
(a) where the whole of such consignment or the w'toJe of any 

packa~ fonning part of such consignment Is not deltvered to the 
45 ' consignee or tlte endorsee· and such non-deUverv Is not proved by the 

railway administratlM to have been due to fire or to any aoeident 
to the train; or ' 
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defective 
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(b) where in ~ of any auc:hlconsignment or .af ... ~ 
fonnm, part of such COQSignment which. had bam ., co ..... « P'O" 
tected that the covering or protection was not readily l:e~val?l~ by 
band, it is pointed out to the railway administration on or Wore .de-
Uvery ~at any part of that consignment or package had -- piller.. 5 
eel in transit, : 

the railway administration shall be bound .to ~ to the ~or, the 
COMignee or the endorsee how -tbe consii'YNDt or t'he -1''"- was 
clealt with throughout the .time itwa. in ,its pllI'.Sion. or -contllOl., ;b.l.t;t 
if negligence or misconduct on the part. 01 the railway· admUli,atfation 10 
or of any of its servants cannot be fairly inferred from such disclosure, 
the burden of proving such negligence ~ misconduct shall lie on the 
comignor, the consignee or the endorsee. . 

18. (1) Notwithstanding any1lbiD.g oontaiDe.d in the fo~BJ pro-
&ons of this Chapter, when any goods entrueted toe. ratlway 8litninls- t5 
traUon for carriage-

(a) are id a defective condition as a consequence of which they 
are liable to damage. deterioration, leakage or wastage; or 

(b) are either defectively packed .or not packed .mauch manner 
as may be prescribed and as a result of such defective or implllOpe7;' l8 
packing e.re liable to damage, deterioration, leakage or wastage, 

ancl the fact of such condition or defective or improper tackhig 
has been recorded by the consignor or bis agent' in t'lJ.e forwarding note, 
the railway administration shall 1U)t be responsible for anv damage. 
deterioration, leakage or wastage or fGr the condition in wbicl-t &Uch 2S 
g"", are available iqr deUvery at deatiDatiGn: 

Provided. that the railway administration &hall be responsible fori 
any such damage, deteriwaUQl), leakale or wastage o.r for the COD-
dition in which ~b goods are a.vailable for de1iv~ry at ~s~~ti?D- if 
n .. u,ea.ce or malilCOAduct OIl the part of the raihvay adJ;QiDistratlon or .:30 
of 'any of ita servan'ta is proved. 

(2) When any goo'" entr~~ to • railway aQrnim.tr'ation for 
carriage are found on arrival at the destination station. to have been 
damaged or to have suftered deterioratiOl). leak",.- or ~e, the _U-
way administration shaU not be reapouible fer tbe damage. deteriol'atiort,. 3S 
leak. or wastage of the goods 'on proof by' railway· administrati(Jll,-

(a) that t.begoods were. at the time of ·itntrultment to the 
railway admini.tration, in. a clefectlve eoPdition, orwere at that 
time either defectively packed or not I\8cked in such man!)$" J,s 
may be prescribed and as a result of which were llable to damage, 40 
deterioration. leakage or wastage; and 1 . I 

(b) taatsuch defec;tive condition or defective or ~oper 
packiDg was not bl'Q~ 10 the notic:e o'f the a:ailway adm!nisJr:~tion 
or ally of iW servaMf at .the time of entrustment of·the goods.. to 
the railway administration for carriage by railway: 4' 
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'~. tbIt· tile raHWay' adMtn-ntkm shall be lWpOnaible 
,.. May uh' dIiIDlIiIIe, ~lftidft, letIftap or.~ If negli-
gence 011 misconduct on the part of the railway adlntntstraftun or of 
any of its servants is proved. 

5 99. (1) A railway admin.istDtion IIhall be refipDlliible' _ a bailee Res-
pcmal 
biUty 

9 011872. un~ section 1501, 152 and 161 of the Indian Contract Act, 1872, for the 
loti, destl'Ut!'tloft, damage, deterioration or mm-delivery of any consign. 
ment up·te a J'(erted f:If st!ftIl days' after' th~'1e'l'lritriatioh' of tTaMit: ofa t 

railway 
adminis-
tration 
after 

Provided. that where the coI¥ignment is at owner's risk rate., the 
10 railway adm'nieb:latian. aball not lie JJeIPODIibie as a bailee ton such loss, 

ctwtt ...... tin., ...... ~ « ~ ~pt 011 proof of 
negligence or misconduct on the part of the railway adminialbatial or of 
any of its servants. 

(2) The l-aiiway administl'ation' shall not be responsible m any case 
IS for the loss, destruction, damage, deterioration or non-delivery of any 

consignment arising after the expiry ot a period Of seven days after the 
temdlUltton of transit. I 

(3) NOtwithstandiDg' anything contained in the foregoing proviJions 
of tIUs, ~ a railway .dministration shall n.ot. be responsible for 

20 the loss, deatr.uction, damage, deterioration or non-delivery of perishable 
goeda. animals; expJoeives 8Ad IYCh daDgerous or other iood& as may 
be preMribed, after the tenniAatioDof transoU. 

(4) Nothing in the fore,oing provisions of this section shall affect 
the liability of any person to pay any demurrage or wharfage, as the 

2S case may be, for so long as the consignment is not u~oaded from the 
railway wagons. or removed. from the railw.ay premises . 

.!.'" A railway adlninistration shall not be responSible for the loss, 
d~~ damaae, aeteri.Gration or npn-de.Uvery of any luggage 
uru.. a railway servant has boolled the luggase and given a receipt 

30 tbenlfor an.d in the cue Of luggage which ia. carried by the paascnger 
in hiadYrl8, unless it ia aJao proved that the loss. destruction. damage 
or deterioration, was due to the nealillGCe or ,misconduct on its part 
or on the part of any of its servants. 

lItt: A railway acimW.tllatiorl shall nOt be ra.ponsible for any l_ 
or ~ion of, ,or {njuri~i; to, fIff1 anmrat carried by railway ansing 

3S ~otir·fiigtlt 01' restime. of''the' ,tiIitIa1 OI'ftem owrloa'dtnt of wa~1\I 
by the consignor, 

_ Nehri*"'*mIitag, -.,tbiag':eDataiDed. ill the '.reteina . pl'G'ViIians 

of1lili:CbaPW~ .raihr.·~~ thaD ..... J8IIP8IUf-- (.Qr 
40 tIIIIt _, ~ daDIqe,deterioration or non.clelivery of any 

LL(JI1I'Ii .t,-
(a) When such loss, destructton; damage. deterioration or non-

dellvery ia due- to the. fact that a ~ateriaUy false description of 
the consignment ia given in the statement dIfllYi!red under 1Ub-

45 section (1) of section 86.; or 
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(b) whe·re a fr8'wi has been practised by the consignor or the 
consignee or the endorsee or by an agent of the consignor, consignee 
or the endorsee; or 

(c) where it is proved by the railway admin:stration to have 
been. caused by, or to have arisen from- S· 

(i) improper loading or unloading by the consignor or the 
conaignee or the enidorsee or by an agent of the consignor, con-
signee or the endorsee; 

(it) riot, civil commotion, strike, lock-out, stoppage or res.-
traint ot labour from. Whatever cause arising whether partial or 10 
general, or 

(d) for any indirect or consequen.tial loss or damage or for loss 
of particular market. 

103. (1) Where any c:lnsignment is entrusted to a railway adminis-'-tration for carriage by railway and the value of such consignment has 15 
not been declared as required under sub-section (2) by the consignor, 
the amount of liability of the railway administration for the loss, des-
truction, damage, deterioration or non-delivery of the consignment shall 
in no case exceed such amount calculated with reference to the weight 
Of the consignment as may be prescribed. and where such consignment 20 
consists of an animal. the Uability shall not exceed such amount as may 
be prescribed. 

(2) Notwithstanding anything contained in sub-section (1), where 
the consignor declares the value of any consignment at the time of its 
entrustment to a railway administration for carriage by railway, and 25 
pays such percentage chal'ge as may be prescribed on. so much of the 
value of such consignment as is in excess of the liability of the railway 
administration as calculated or specifted, as the case may be, under sub-
section (1). the liability of the railway administration for the loss, des-
truction. damage, deterioration or non-delivery of such consignment 30 
shall not exceed the value so declared. I ! 

(3) The Central Government may, from time to time, by notification 
direct that such: goods as may be specified in the notification shall· not 
be accepted for carriage by railway unless the value of such goods ~ 
declared and percentage charge is ·wdd as required under sub-sectiOD 
W.' 

1M. Where any goods, which, under ordinary circUmStances, would, 
be Carrted in covered wagon and would 'be liable to damage, if carried 
otherwise, are with the consent of the consilnlor, recorded. in the for-
warding note, carried in open. wagon, the liability of railway admiDt.40 
tt'8tion for destruction, damage or deterioration which may arise only 
by reason of the goods being so carried, shall be one-half of the amount 0 

liability for such destruction, damage or deterioration determined under 
this Chapter. 
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1& Whant the value hal bleD declared UDder aectioD 101 lD res-
peCt of any C(\Ndgoment a .raJlway admtniltratlon may mab it a 0DDdl-
lion of carrying such consignment that a railway aervant aut.horUed by 
it ill thla behalf has been saUa8ed by examination or otherwile that the 

5 ClODwipment tendered for carriage con.tain the articles declared. 

106. (1) A person shall not be entitled to claim compensation against 
a raHway administration for the loss, destruction, damage, deteriora-
tion or non-delivery of goods carried by railway, UDlesa a notlce there-, 
of is IJ8l"Ved by him or on his behalf,- ! 

)0 (4)· to the raUway administnltion to w'hidl the IIDOCI8 are 
entrusted for c:arrlage; or I 

(b) to the railway administration on whose railway the desti-
nat10G station lies, or the 1011, de8truetion, damage or detarioration 
occurs, 

)5 within a period of six months from the date of entrustment of the goods. 
(2) Any information demanded or enquiry made in writing from, 

or any complaint made in writing to, any of the railway administration' 
mentioned in sub-section (1) by or on behalf of the person within the 
said period ef six months regarding the non-delivery or delayed delivery 

20 of the goods with particulars suffi.-cieont to identify the goods shall, for 
the purpose of this section, be deemed to be a notice of claim for com-
pensation. 

(3) A person shall not be entitled to a refund of an overcharge in rea-. 
pact of goods carried by railway unless a notice therefor has been served 

2S by him or on- his behalf to the railway administration to which the over-
charge has been paid within six months from the date of su-ch payment 
or the date of delivery of such goods at the destination station, which-
ever is later. 

101. o:on An application for compensation for loss. destruction. damage. 
30 det:ifo~atlon or non-deHvery of goods shall be filed against thl:' railway 

administration on whom a notice under section iU6'bas been servl'd. 

• • • -• • 

108. (1) If a railway administration pays compensation {or the loss, 
d~ction. damage, deterioration or non-delivery of goods entrusted to 

35 it for carriage, to the consignee or the endorsee producing the railway 
receipt, the railway administratiOh shall be deemed to have df&chargeci 
~~. liabUity and on application before the Claims Tribunal or any other 
iegal proceeding shan He against the railway administration on the ground 
that the consignee or the endorsee was not 1egally entit1ed to receive sucb 

40 compensation. 
(2) Nothing in sub-section (1) shall affect. the right of any person 

. haVing any interest in the goods to euforce the same agaiast tbe con-
signet- or the endorsee receiving compensation under that sub-section. 
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1"; An applieatiDft befure tlle Claims Trib\lfla~ for compel'ls8tftm· for 
the lGSs of life or personal injury to a p8SS9I\g@r, may be ih!;tttut.ed' 
against.-

(Ii) the railway administration from whi,c~ . the passez:'~ 
obtained his pass or pltr~hased his 'ti<cke( or S 

(b) the railway administration on whose railway the destination 
station lies or the loss or personal injury occur.red, 

• * 

110, In an application before the Claims TribUllal for compeaaation 
for los;:destructiol1. damage, deterioration or non-delivery of any goods, ]0 
tne' burden of proving- ,. 

(a) the monetary loss actually sustained; or 
(b) where the value has been declared under sub-section (2) of 

seemon 103· in respect "f any 'consignmeRt that, the value. SOl ~lIred -is its true val'ue, 11\ 
shall lie on the person claiming compensation. but subject to the other 
provisions contained in this Act, it shall not he necessary for him to 
prove how the loss, destruction. damage, deterioration or non.clelivery 
was caused. ! I ! 

111. (1) When a railway administration >contra-cts to ,carry passengers 20 
or goods partly by railway and partly by sea, a condition exempting the 
railway administration from responsibility for any loss of life, personal 
injury or loss of or damage to goods which may happen during the 
carriage by sea from act of God, public enemies, fire. accidents from 
machinery, boilers and steam and all and every other dimgers aad 25 
ooctdents of the seas rivers and navigation of whatever nature and kind 
shall, without being ~xpressed, be deemed to be part of the contraet, and, 
subject to that condition, the railway administration shall, irrespective of 
the nationaLty or ownership of the ship used for the -carriage by sea, be 
responsible for any 1055 of life, personal inj ury or loss of or damage to 30 
goods which may happen during the carriage by sea, to the extent to which 
it would be responsible under the Merchant Shipp:ng Act, 1958, if the 
ships were registered under that Act and the railway administration were 44 of ]958. 
Qwne.r of the ship and not to any greater extent. 

(2) The burden of proving that any such loss. injury or damage as 3S 
is mentioned in sub-section (1) happened during the -carriage by sea shall 
Ii(' on the rail\\'a~r administration, 

112. (1) The Central GovernmL"nt may. bv notification. make MIles - ... 
to carry out the purposes of this Chapter. 

(2) In particular, and without prejudice to the generality of the for&- 40 
going power, such rules may provide for all or any of the following 
matters, namely:-

(a) the manner of packing of goods entrusted to a railway 
administration under sub-section (1) or section 98; 

(b) the goods for the purposes of sub-section (3) of section 88~45 
and -



, ... ee) the maXimum> amoUftt payaMe by·the. railway .... ntilthtion 
...... b1; ........ 0I1; ....... , deted.oaticm or nan-cIIl1w.,1fJ any 
__ ilnmeatunder aub,aeotieo (1.~ of :~tiOll .103. 

.': ..... 

"Jof 1860. 

s 
-. eRAPrER Xl1 

AccIll&N!'s 

",111. (l) Whe,re,.in tbe CWll'a!gf wo.rkillS.a railway,...,... 
~ 

. ..(a) any .. ccideDt attended Witb loss of any human life, 'm: Wilh 
arieYous hurt, '''s 4e~d in the Indian Penal Code, or with Rrious 
injury to p~opertYj or" . 

10 . . {b~any CoW8iOll between traina of which one is a t.raill carrying 
passengers; or 

(c) the derailment of any train carrying pauen,...s,or of any 
part of such train; or 

(d) any accident Of. a description \lsuaUy attended with loss of 
15 human IHeor With such grievous hurt as aforesaid or wltll serious 

injury to property; or 

(e) any aecldentof any other Gleacription which the Central 
Government may notify in this behalf in the Ofllcial Gazette, 

occ~. tile .. tioD 'master of the station Dearest to the .place at which 
20 the accident oceora or where tbel'ej. no .tion maw, the railway 

servant in charge of the section of the railway on which the accident 
OOCW'B, shall. without'" '" '" delay, give nDtice of the accident.. to 
... Diltrict Magistrate end Superintendent of Police. within who •• juris-
~ .. tAe aocidMt ~curs, the omeer in ehar.ge of the poUoe station 

»within the local limits of which ~he accldent occurs and to I\leh ot~ 
Magistrate or police offieer as may be appointed in this behalf by the 
Central Government. 

(2) The ifail.r.ay admiat.tration witbin whoal! jW'isdictiOl1 tbe accident 
occurs, as also the railway administration to WAom the train involved 

30 in the accident belongs. shall without • "'. delay, give notice of 
the accident to the State Government· aad the Cemmillioner having 

. juri.diction over the plaee of the accident. 

11" (l) On tae f'eceipt of a notU:e under aectien 113 of the occurrence 
of 8n""'&Cddent to a train ~rrying puaengen rnulfu; in loa of bUUlan 

35 life or grievous hurt causing total or pa.rtial disablement of permanellt 
nature·to a puaenaer or serious damage tG railway property, the Com-

.. l1IiIIi8ner ahall. as soon .a& may be, notify the railway administration in 
. whese jurisdiction the accident oc(;urred of his intention to hold :m fr.-
quhoy into the caUIJell that led to ijle accident and shall at the same time 

40 ,. ...... ~ate the .~te. time aDd p,Utce of inquiry: 
., Provided that it shall be open 10 the Oamm_oner te I»W .aniaquVy. 

into any other accident' Which. in hJs opirrioa,r..... tOe bel~ of 
such an inquiry. . 

(2.) If for any reason, the Commissioner is not able to hold an inquiry 
45 as 800n as may be after the occurrence of the aocidMt. he shall notify 

the raiJway administration accordingly. 
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111. Where no inquiry is held by the Commissio~r under sub-section 
(1~ section 114 or where the Commissioner has informed the railway -administration under sub-section (2) of that section that he is not able 
to hold an inquiry, the .railway administration within whose jurisdic-
tion the accident occurs, shall cause an inquiry to be made in accord- 5 
ance with the prescribed procedure, 

116. (1) For the purpose of conducting an inquiry under this Chapter 
into thS: causes of any accident on a railway. the Commissioner ~1l, in 
addition to the powers specified in section 7, have the powers as are 
vested in a civil court while trying a suit under the Code of Civil Prace- 10 
dure, 1908, in respect of the following matters. namely: - 5 of 1908. 

{(I) summoning and enforcing the attendance of persons and 
examining them on oath; 

(b) requiring the discovery and prodUction of documents; 

(c) receiving eviden.ce on affidavits; IS 

(d) requisitioning any public record or copies thereof from any 
court or office; 

(e) any other matter which may be prescribed. 

(2) The Commissioner while conducting an inquiry under this Chap-
ter shall be deemed to be a Civil Court for the purposes of section 196 20 
and Chapter XXV! of the Code of Criminal Procedure, 1973. 2 of 1974. 

117. No statement made by a person in the course of giving evidence 
in ii:t inquiry before the Commissioner shall subject him to, or be used 
against him in, any civil or criminal proceeding, except a prosecution 
for giving false evidence by sllch statement: 2$ 

Provided that the statement is-

(a) made in reply to a question which is requlred by the Com-
mis!;ioiler to an::wer; (1r 

(b) relevant to the subject-matter of the inquiry. 

118. Any rnilway administration or the Commissioner conducting 30 
a;' ~irv under this Chapter may send notice of the inqUiry to such 
persons, follow such procedure, and prepare the report in SUch manner 
as may be prescribed. 

119. Notwithstanding anything contained in the foregoing provisions 
of this Chapter. where a Commission of Inquiry is appointed under 35 
the Commissions of Inquiry Act, 1952. to inquire into an accident, any 3 of 1962. 
Inquiry, investigation or other proceeding pending in relation to that 
aocident shall not be proceeded with, and all .recot'ds or other documentl 
relating to suehinquiry shall be forwarded to such authority as may be 
apecifted by the Central Govel'nme~t in this behalf. 40 
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120. Where any accident of the nature not specified in section 113 
occurB"iii the course of working a railway, the railway admtiustration 

-within whose jurisdiction the accident occurs, may cause· such inquiry 
to be made into the causes of the accident, as may be prescribed •••. 

121. Every railway administration shall send to the Central Govern-
ment:-;' return of accidents occurring on its railway, whether attended 
with injury to any person Or not, in such fo.rm and manner and at such 
intervals as may be prescribed. 

122. (1) The Central Government may, by notift.cation, make rules 
10 to carry out the purposes of this Chapter. 

15 

(2) In particular, and without prejudice to the generality of the 
foregoing power, such rules may provide for all or any of the following 
matters, namely:-

(a) the injury.to property which shall be considered serio~ 
under clause (a) of sub-section (1) of section 113; -(b) the fOl'rns of notice of accidents to be given under section 113 -and the particulars of the accident such notices shall contain; . 

(c) the manner of sending the notices of aCCidents, including the 
class of accidents to be sent * *. immediately after the accident; 

20 (d) the duties of the Commissioner, ranway administration, 
railway servants, police officers and Magistrates on the occurrence 
of an accidentj 

(e) the persons to whom notices in respect of any inquiry Under 
this Chapter ax:e to be sent, the procedure to be followed in such 

25 inquiry and the manner in which a report of such inquiry ~l be 
prepared; I 

(f) the nature of inquiry to be made by a railway administra-
tion into the causes of an accident under section 120j -(g) the form and manner of sending a return of accidents by a 

30 railway administration under section 121. -CHAPTER XIII 
LIABILITY OF RAILWAY ADMINISTRATION FOR DEATH AND INJURY TO PASSD'GDS. 

DUB ro AOCIDENTS 
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123. In this Chapter. unless the context otherwise requires.- DeftDl. ' 
tion •. 

35 (G) "accident" means an accident of the nature delcribed in' 
section 124; -• • • • • 

(b) "dependant" means any of the fonowing .relatives of a 
deceased pusenger, namely:-

40 (i) the wife, husband. son and daughter, and in CUe the 
deceued paasenger is unmarried or is a minor, his parent: 

(it) the parent, minor brother or unmarried sister, wi~: 
sister, widowed daughter-in-law and a minor child of • prw-
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cleceaseci lOll, if ciependMt wholly or partly on tbe daleased 
passenger; 

(iii) a minor child of a pre-deeeased d'.ughter. if wholly 
dependant on the deceased pusenger; 

(iv) the paternal grand parent wholly dependant on the S 
deceased passellger. 

Extent of 1M. When in the course of working a railway. an accident occurs, 
liability. being either a collision between trains of which one is a train carrying 

passengers of the derailment of or other accident to a train or any part 
of a train carrying passengers, then whether or not there has been any ] 0 
wrongfbl act, neglect Or default on the part of the railway admtnistra-
tion such as would entitle a paasen.ger who hal been injured or baa S1d-
fered a lou to maintain an action and recover damages in re.peet ti1ereof, 
the railway administration shall, notwithstanding anything contained in 
BDy other law, be liable to pay compensation to such extent ~ may be IS 
prescribed and to that extent only for loss occasioned by the death of a 
passenger dying as a result of such accident, and for personal injury and 
loss, destruction, damage or deterioration of goods owned by the passen-
ger aDd a.ccompanyjng him in his compar1meDt or on the train, sUstained 
as a result of such accident. 20 

E.t:planation.-For the purpose of this s.ection 'passenger' includes 1l 
railway servant on duty. 

Applica- Q5. (1) An application for cOmpensation under section 124 may be 
tion for ~ the Claims 'rribUDal-
compen-
.ation. (4) by the person who has sustained the injury or suffered any 25 

Interim 
relief b, 
railwa7 
adminis-
tration. 

_,or 
(b) by any ag~nt duly [luthoriseti by such person in. this behalf, 

or .. 
(~) where such person is a mi~or, by his guardian, or 
(d) where d.tb his rellMlted fI'Om the acojdent, by any 30 

dependant of the deceased Or where such a dependant is a minor, by 
his guardian • 

• • • • • 
(2) Every application by a dependant for compensation under this 

sectI6ti'~hal1 be for the benefit of every other dependant. 35-
126, (1.) Where a person who has made an application for compen-

sation under section 125 desires to be paid inte.rim relief he may apply - ' to the railway administration fer pa'YmePlt of interim relief along with 
a copy of the application made under that section. 

(2) Where, on the receipt of an application made under sub-section 40 
(1) Q,d ~ter ~ng lSUc:h inquiry as it may deem fit, the. railway 
administration is satisfied that circumstances exist which require relief 
to be afforded to the applicant immedately, it may, pending determi-
nation by t!le Claims Trib1JMl of the actual 8JIleQllt of compen-
sation payable under section 114' pay to any perscm who has sustained 45-
the ilQury or sutter.d uy los;:" or where denh bes resulttd from the 
.... _t, to any depeDfiaut of th, deeeued, such I1IIIl as. it C¥mSiders 
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nasonable for affording such relief, so however, that the sum paid shall 
Dot exceed the amount of compensaion payable at sUC!h rates .. ....y be 
pMIIcttUMd. 

(3) 'nte raHway administration shall, as soon as may be, after 
S maidna' an order re,ardilll payment of interim relief under sub-section 

{Z~, sand a copy thereof to the Cl8tms TrilaWUll. 

(4) Any sum paid by the .railway administration under aulHlection 
(2) shall be taken into account by the Claims Tribunal while deter-
mining the amount of compensation payable. 

10 • • • • • 
127. (1) Stlb;eet '0 such rules as may be made, the rates of com-

peziSailOn PlO'able in respect of any injury shall be determined by the 
Claims Tribunal. 

(I) The campensation payable in respect of any loss aI. goods shall 
IS be such as the Claims Tribunal may, having l\egard to the circumstances -of the case, determine to be reasonable. 

• • • • • 
128. (1) The right of any person to claim compensation under' section 

124 Shan not aftect the !'igbt of My 8uoh person to recover compensa-
20 tion payable \alder the Workmen's Compensation Act. 1123, or any 

other law for the time being in force; but no person shall be entitled to 
claim compensation more than once in respect of the same accident 

(2) Nothing in aub1ection ~rl) shllll affect the rtglat of ., person 
to claim compensation payable undtU' any contract or scheme providing 

2S for payment of compensation for death or personal injury or for damage 
to property or any sam payable under ..,y pe1icy of iDSuraaee. 

m. (2,) 'The -Central Govemment may by nGtAication, mal5e rules _ J 

to carry out the purposes of this Chapter. 
(2) In particular, and without prejudice to the generality of the 

30 feregoing poy.rer, such rules MaTf p!IItvMie for aU 01' any of the following 
matters, namely:-

• • • • • 
E~ the aompensatien payaWe for _.; -(b) the nature of the injuries for Which compensation shall be -3S paid and the amount of such compenaatiOD. 

• • • • • 
CHAPTER XIV 
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lat. In this Chapter, unless the context otherwise requires,-- t.. *he. eDfPloymeftt of -a Ri., .-vat is ui. 10 lie "adttna-
Deflnl-
tiona. 

'ftS" _aept ..-..nn -is iMldud" 'Or .... t.een _Ie_ to _ ...al-
tiaBy illlWrlalta.t _ iMeUift; 

'('b) the emplnlymelrt of a railway servant is uld to be "eIIen-
tia1lyt11terrn1'tteJtt" wben it bas been declared to be so by the pres-
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cribed authority on the grO'l1lld that the daily hours of duty of the 
railway servant normally include periods of inaction aggregating to 
fifty per cent. or more (including at least one such period of Dot less 
than one hour or two such periods of not less than half an hour each) 
in a tour of twelve hours duty (on the average over seventy-two con- S 
secutive haUl's), during which the railway servant may be on duty, 
t;ut is not called upon to display either physical activity or sustained 
attention; ; 

(e) the employment of a railway servant is said to be "excluded", 
if he belongs to anyone of the following categories, namely:- to 

(i) railway servants employed in a managerial or confiden-
tial capacity; 

(ii) armed guards or other personnel subject to discipline 
similar to that of any of the armed police forces; 

(iii) staff of the railway schools imparting techanical training IS 
or academic education; 

• • * • • 
(iv) such staff as may be specified as supervisory under the 

rules; 
(v) such other categories of stai! * • • as may be prescribed; 20 - -(d) the employment of a railway servant is said to be "inten-

sive" when it has been declared to be so by the prescribed authority 
on the ground that it is of a strenuous nature involving continued 
concentration or hard manual labour with little or no period of 
relaxation. 2S 

131. ,Nothing in this Chapter shall apply to any railway servant to 
who~he Factories Act, 1948 or the Mines Act, 1952 or the Railway Pro-
tection Force Act, 1957 or the Merchant Shipping Act, 1958, applies. 

132. (1) A railway servant whose employment is essentially inter-
mittentshall not be employed for more than seventy-five hours in any 30 
week. 

(2) A railway servant whose employment is contin'Uous shall not be 
e~ployed for more than fifty-four hours a week on an average in a two-
weekly period of fourteen days. 

(3) A railway servaftt whose employment is intensive shall not be 35 
employed for more than forty-five hours a week on an average in a two-
weekly period of fourteen days. -

(4) Subject to such rules as may be prescribed, temporary exemptions 
of railway servants from the provisions of sub-section (1) or sub-section 
(2), or sub-section (3) may be made by the prescribed authority if it 40 
is of opinion that such temporary exemptions are necessary to avoid 
serious interference with the ordinary working of the railway or in 
cases of accident, actual or threatened, or when urgent work is required 
to be done to the railway or to rolling stock or in any emergency which" 

63 of 1948;. 
35 of 1952. 
23 of 1957. 
44 of 1968.' 
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cOUld not have been foreseen or prevented, or in other cases of exeep-
tional pressure of work: 

Provided that where such exemption re8'lllts in the increase of hours 
of employment of a railway servant referred to in any of the sub-sections, 

5 he shall be paid overtime at not less than two times his ordinary rate of 
pay for the excess hours of work. -

133. (1) Subject to the provisions of this section, a railway servant- Grant of 
periodi-

(a) whose employment is intensive or continuous shall, for cal reaL -
every week commencing on a Sunday, be granted a rest of not less 

10 than thirty consecutive hours; 

15 

20 

(b) whose employment is essentially intermittent shall, for every 
week commencing on a Sunday, be granted a rest of not less than 
twenty-four consecutive hours including a full night. 

• '* • • • 
(2) Notwithstanding anything contained in sub-section (1) ,-

(i) any locomotive or traffic running stat! shall be granted, each 
month. a rest of at least four periods of not less than thirty conse-
cutive hO'Ul's each or at least five periods of not less than twenty-two 
consecutive hours each, including a full night; 

(ii) the Central Government may, by rules, specify the railway 
servants to whom periods of rest on scales less than those laid down 
under sub-section (1) may be granted and the periods thereof. 

(3) Subject to such rules as may be made in this behalf, if the 
prescribed authority is of the opinion that such circumstances as are 

25 referred to in sub-section (4) of section 132 are present, it may exempt 
any railway servant from the provisions ~sub-section (1) or clause {i) 
of sub-section (2): ' 

Provided that a railway servant so exempted shall, in such circum-
stances as may be prescribed, be granted compensatory periods of rest 

30 for the periOds he has foregone. 

1M. Nothing in this Chapter or the rules made thereunder shall, where 
du:Provision has been made for'the relief of a railway servant, authorise 
him to leave his duty until he has been relieved. 

135. (1) Subject to such rules as may be made in this behalf, the 
35 Cen;ar-Govemment may appoint supervisors of railway labour. 

40 . 

(2) The duties of I'Llpervisors of railway labour shall be-

(t) to inspect railways in order to determine whether the pro-
visionaof ,this Chapter or of the rules made thereunder are duly 
observed; and 

(ii) to perform such other functions as may be prescribed. 

. ,(3) A supervisor of railway labour shall be deemed to be a Com-
missioner for the purposes of sections 7 and 9. 
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136. (1) The Central Government may, by notification, make rules 
to cmy out the purposes of this Chapter. 

(2) In particular, and without prejudice to the generality of the 
foregoing power, such rules may provide for all or any of the follow-
ing matters, namely:- S 

(4) the authorities who may declare the employment of any 
railway servant essentially intermittent or intensive; 

(b) the appeals against any such declaration and the manner 
in which, and the conditions S'ubject to which any such appeal 
may be filed and heard; 10 

(c) the categories of staff that may be specified under sub-
clauses (iv) and (v) III • • of clause (e) of section 130; - -(d) the authorities by whom. ~ption8 under 9ub·seetion (4) 
of section 132 or sub-section (3) of section 133 may be made; - -(e) the delegation of power by the authorities referred to in IS 
clause (d); 

(f) the railway servants to wh&m clause (ii) of SUb-section (2) 
of section 133 apply and the periods of rest to be granted to them; -(g) the appointment of su.pervisors of railway labour and their 
functions. 

CHAPTER.JOr 
PENALTIES AND OFFBNCIS 

137. (1) If any person, with intent to defraud a railway adminis-..... uation,-

20 

(4' enters or remains in any C'atriage on a raHway or tra •• 2S 
in a train in contravention of section 55, or -(b) uses or attempts to use a single pass or a single ticket 
which has already been used on n previOUs journoey, or in the case 
of a return ticket. a half thereof which has already been so used, 

he shall be punishable "IIith impr;scmmt!pt for a term whieb may extend 30 
to six: months. or with fiRe which may extlend to cme thousand NpeeB. or 
with both: -

Provided that in the absence of special anci adequate teaSGas to the 
contrary to be mentioned in the Judgemellt of the court, such. pmais1t-
ment shall not be less than • • • a fine of five hundred rupees. 

(2) 'fhe person referred to in sub-section (1) shall also be' liable 
to pay the excess charge mentioned in sub-section (3) in addition 

3S 

to the ordinary single fare fot the distance whleh he has travelled, or 
where there is any doubt as to the station from which he started, the 
ordinary single fare from the station fr.om which the train originally 40 
started, or if the tickets of passengers travelling in the train have been 
examined since the original starting of the train. the ordinary single 
fare from the place where the tickets were so examined or, in case of 
their having been examined more than once, were last examIned. 
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(3) The excess charae referred to in sub-eection (2) shall be a sum 
equal to the ordinary single fare referred to in that sub-section or 
my rupees, whichever is more. - (4) Notwithstanding anything contained in section 65 of the Indillll 

5 Penal Code, the court convicting an offender may direct that the person 
in default of payment of any fine inflicted by the court shall suffer im-
prisonment for a term which may extend to six months. 

10 

138. (1) If any passenger,-

(a) being in or having alighted from a train, fails or refuses 
to present for examination or to deliver up his paIS or ticket ilrune-
diate1y on a demand being made therefor under section 5 •• or 

(b) traVels in a train in contravention of the provisions of 
seotion 55, -he shaH be liable to pay, on the demand of any railway servant authorised 

]5 in this behalf, the excess charge mentioned in sub-section (3) in addition 
to the ordinary sIngle fare for the distance which he has travelled or, 
where there is any doubt as to the station from which he started, the 
ordinary single fare from the station from which the train originally 
started, or if the tickets of passengers travelling in the train hlave been 

20 examined since the original starting of the train, the ordinary single fare 
from. the place- where the tickets were so e.<amined or in the case of their 
having been examined more than once, were last examined. 

(2) If any passenger,-

(tt) travels or attempts to travel in or on a carriage, or by a 
2S train, of a higher class than that for which he has obtained a pus 

or purchased a ticftt; or 

(b) travels in or on a carriage beyond the place authorised by 
his paSs or ticket, 

he shan be liaWe to pay. on the demand of any railway servant lutho-
30 rilled 'in. this behalf, aay difference between the fare paid by him and the 

fare payable in respect of the journey be has made and the exeeu charge 
referred to in sub.aection (J). 

(3) The excess charle abaD be a surn equal to fJIe amount payable 
under sub-section (1) or sub-HCtlon (2), as the cue DIIIly be, or ftfty -3S rupees, whichevef is more: 

Provided that jf the passenger has with him a canitleate granted 
under sub-section (2) of section 55, no excess charge shall be payable. -

(4) If any passenger liable to pay the excess charg. and the fare 
meDtioDecl in ~~on (1), or the excess charge and any difterenC8 

40 of fare mentioned in sub-section (2), fails or refuses to pay the same on 
a demand being made therefor under one or other of these sub-8eetfons, 
as the CaM may be, any railway servant authorised by the railway ad-
ministration in this behalf may apply to any Metropolitan Mafistrate or 
8 Judicial Magistrate of the first or second class, as the case may be, 

45 for the reeovery of the sum payable as it it were a fine, and tile MIlgfstrate 
if satisfied that the sum is payable shall order it to be so recovered, 
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and may order that the person liable for the payment shall in default 
of payment suffer imprisonment of either description for a term which 
may extend to one month but not less than ten days. 

(5) Any sum recovered under sub-section (4) shall, as and when it 
is recovered, be paid to the railway administration. S 

DB. Any person failing or refusing to pay the fare and the excess 
charg;-;:eferred to in section 138 may be removed by any railway ser-
vant authorised in this behalf W'i1O may call to his aid any other person 
to effect such removal: 

Provided that nothing in this section shall be deemed to preclude a 10 
person removed from a carriage of a higher class frOm continuing his 
journey in a carriage of a class for which he hOlds .. pass or ticket: 

Provided further that a woman or a child if unaccompanied by a 
male passenger, shall not be so removed except either at the station 
from where she or he commences her or his journey' or at a junction or IS 
terminal station or station at the headquarters of a civil district and 
such removal shall be made only durin'g the day. 

140. (1) When a court conviding a person of an offence under 
sectiOn 137 or section 138 finds that he has been habitually committing 
or attemPting to commit that offence and the court is of the opinion that 20 
it is necessary or desirable to require that person to execute a bond 
for good behaviour. such court may at the time of passing the sentence 
on the person, order him to execute a bond with or without sureties, 
for such amount and for such periOd not exceeding three years as it 
deems fit. 25 

(2) An order under sub-section (1) may also be made by an appel-
late 'Court or by the High Court when exerCising its powers of revision. 

141. If any passenger or any other person, without reasonable and 
Sufficient cause, makes use of. or interfers with, any means provided 
by a railway ad~inistration i'n R. train for communication between 30 
passengers and the railway servant in charge of the train, he shall be 
punishable with imprisonment for a term which may extend to one year, 
or with fine which may extend to one thousand rupees. or with both: 

Provided that, in the absence of special and adequate reasons to the 
'Contrary to be mentioned in the judgment of the court, where a pas- 35 
senger, without reasonable and sufficient cause. makes use of the alarm 
chain provided by a railway administration. such punishment shall not 
be less than- . _. - ~ 

(a) a fine of five hundred rupees, in the case of conviction for 
the first offence; and 40 

(b) imprisonment for three months in case of 'conviction for the 
second or subsequent offence. 

142. (1) If any person not being a railway servant or an agent 
authorised in this behalf-

(III) sells or attempts to sell any' ticket or any half of a return 45' 
ticket; or 



(t) partS or attempts to part with the possession of a ticket' 
against which reservation of a seat or berth has betm. made or any 
half of a return ticket or a season ticket, 

in order to enable any other person to travel therewith, he shall be 
S punishable with imprisonment for a term which may extend-to three 

months, or with fine which may extend to five hundred rupees, or with 
both, aiid'Shall also forfeit the ticket which he sells or attempts to 8ell 
Or'P&rts or attempts to part. J 

(2) If any person purchases any ticket referred to in clause (c) of 
10 sub-section (1) or obtain the possession of any ticket referred to in 

clause (b) of that sub-section from any person other than a railway ser-
vant or an ~geDot authorised in this behalf, he shall be punishable wiUl 
imprisonment for a term which may extend to three montha and with 
fine which may extend to five hundred rupees and if the purchaser or 

15 holder of any ticket aforesaid travels or attempts to travel thereWith. 
he shall forfeit the ticket which he so purchased. or obtained and shall 
be deemed to be travelling without a proper ticket and ahall be liable 
to be dealt with under section 138: 

Provided that in the absence of special and adequate reasona to 
20 the contrary to be men.tioned in the judgment of the court, the punish-

ment under sub-section (1) or sub-section (2) shall not be less than ... 
a fine of two hundred and fifty rupees, 

143, (1) If any person, not being a railway servant or an agent autho-
riseITn this behalf,- . • 

2S (a) carries on the business of procuring and supplyini tickets 
for travel on a railway or for reserved accommodation for journey 
in a train; or 

(b) purchases or sells Or attempts to purchase or sell tickets 
with a view to carrying on any such business either by himself or 

30 by any other person, . 

he shall be punishable with imprisonment for a. term which may extend 
to three years or with flne which may extend to ten thousand rupees. or 
with both, and shall also forfeit the tickets which "'he":, procures, supplt:::' 
purchases, sells or attempts to purchase or .eU: 

35 Provided. that in the absence of 8PJt!Cial and adequate reasons to the 
contrary to be mentioned in the judgment of the court, such punish-
ment shall not be less than imprisonment for a term of one month or 
a fine of five thousand rupees. , 

(2) Whoever abets any offence punishable under this sectlon shall, 
40 whether or not such offence is committed, be punishable with the same 

punishment as is provided for t'he offence. 
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for"i81e any article whatsoever in any railway carriage or uppn any part 
of a railway, except under and in accordance with the terms and concl!-

45 tions of a licenca.gr,.o.~ by the railway administration in. this beJaalf. 
he shall be punishable with imprisommmt (or a term which may extend 

Prohibi-
tion on 
hawking. 
etc .• and 
hrltlrin", 



Drunken-
ness or 
nuisance. 

Obstruc-
ting rail-
way ser-
"ant in 
his duties. 

Trespats 

and retu-
sal to 
deast 
trom 
trespass. 

so 
to one year, or with fine which may extend to two thQUAApd ru~, dt - ' ..... -with both: ; 

Provided that, in the absence of special and adeq\late .reasons to the 
contrary to be mentioned in the judgment of the court, such P\Uli8hment 
shall not be less than··· a fine of one thousand rupees. 

(2) If any person begs in any railway C8ft!iage or upon a railway 
station, he shall be liable for pUnishment as provided under sub-
section (1). 

(3) Any person re·ferred to in sub-section (1) or, sub.seci., (.2) may 

s 

be removed from the railwaycardage 01' any part of the· rllii ... y or rall- 10 
way station, as the case may be, by ~ I'ailway Jel'Wlnt authorised in 
this behalf or by any other person whom IUch railwa,.aernIl't. may call 
to his aid., I 

145. If any person in any railway carriage Ol'upon, any part of a 
rai!;8y-

(a) is in a state of intoxication; or 

(b) commits an;y nuisance or act of indecency ·or uses abusive 
or obscene language; or 

IS 

(c) wilfully or without exeuse interferes with any amenity 
provided by the railway administration so as to affect the comfort- 20 
able travel of an~ passenger, I 

I 

he Dlay be removed from the railwa,Y' by aD)' railwa~ servant and shall, 
in addition 1.0 the forfeiture of .his pass or ticket, be punishable with im-
prisonment which may extend to six months and with fine which may 
extend to five hundred rupees: I 

Provided that in the absence of special and adequate .reasons to the 
contrary to be mentioned in the judgment oIf the court, Buch punish-
ment shall not be less than- I 

(a) a fiDe of one hundred rupees in the case of conviction for the 

2S 

first offence; and i ' 
30 

(b) imprisonment of one mdnth aDd a nn..,oftwG"hwldred and 
fifty rupees, in the case of conviction for second or subsequent 
offence. I 

.1 

146. If any person wilfully obstructs or wevents any railway servant 
in th';'discharge of his duties, he shan be punlshahle with imprisonment 
for a term whi·ch may ext.fld to six months, or wi4h ~ which may ex- 35 
tend to one thousand rupees, or with both. 

14'1. (1) If any person enters upon or into any 1J811"oi a railway 
wiUWut lawful authority, or haYing lawfully eRtered .upon, or into such 
part' misuses such nroperty or refuses to lee.ve. he shalt,be panJsl:i:able with 40 
imp,risonment for a term which may extend to six months,·Ql'· wMh fine 
whi'Ch IlILl.)' extend Lo one thousand rupees, or with both: .-
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Provided that in the absence of special and adequate reasons to the 
contrary to be mentioned in thel judgment of the (·"iIl't. such punishment 
shall not be less than"'·~' a fine of five hundred rup('(';::. 

(2) Any person referred to In sub-section (1) may be removed from 
5 the railway by any radlway servant or by any other person whom such 

railway servanfj may call to his aid. i ' 

14& If in any application for compensation under section 125 any - ' person makes a statement which is false or which he knows or be¥.ieves to 
be false or does not believe to be true. he shall be, punishable with lm-

10 prisonment for a term which may extend to three years, 0: with fine, or 
with both. 

141. If any t:)erson req""nng compensation from a railway admiDil--tration for loss. destruction, damage, deterioration or non-delivery of any 
consigmheftt makes a claim which Is false or which he knows or believes 

IS to be false or does not believe to be true, he shall be punishable with im-
prJilonment fOr a term which may extend. to three years, or with ftne, 01' 
with both. 

111. (l) Subject to the provisions of sub-section (2), if any person - . unlawfully.- I 
20 (a) puts or throws upon Or across any railway. any wood, stone 

or other matter or thing; or 

(ft) take8 up, removes. loosens or displaces an.y rail, sleeRer or 
other matter or things belonging to any railway; or 

(c~ turns, moves, unlocks or diverts any points or other 
25 machinery belonging to any railway; or 

(d) makes or shows, or hides or removes. any signal or light upon 
or Dear to any railwaYi or 

(*' does ·or eauset to be done or attempts to do any otbet' act.or 
thing in relation. to any railway, I I 

With intell'tlor with lmChvledge that he is likely to endanger the .. lety of 
~ any person travelling on or being upon the railway, he shall be punishal:Me 

with imp,riso.nment for Ute, or with rigorous imprisonment for a term 
which may extend to ten years: 

Provided that in the absence of special and adequate reasons tAl the 
35 CORtrary to be mentioned in the judgment of the cuurt. where a Penon 

.ispuniahable with rigorous imprisonment. such impriEonment shall not 
\e less than- I ' 

(a) three years in the case of a conviction for the first oft'ence; 
and 

,.0 (b) seven years, in the case of c;onviction for the second or sub-
~uent offence. J 

Penalty 
tor 
maklq 
a talae 
stllt@. 
ment in 
an appll. 
eaUou tor 
compen-
saUon. 

Kakhi, 
a 'alae 
claim 
tor eom-
pen.a-
tlon. 

Malicl. 
ou.l" 
wreelrin, 
or eUem-
ptlqlD, 
wreck a 
train. 



Damale 
to or des-
truction 
of certain 
raDway 
proper-
ties. 

Mallei-
ously 
hurtine or 
attempt-
ineto 
hurt 
persona 
travel-
Une by 
railway. 

Endm· 
gerine 
safety of 
pel'8Olla 
travel· 
linr b1 
railway 
by wilful 
act or 
omlulon. 

End .... 
germr 
safety of 
nenona 
travel-
lin, by 
railway 
hy rah 
01' ne.li-
lfent act 
n" oml ... 
'·Inn. 

S2 
(2) If any pcrson unlawfully doc::; any act or thing referred to in any 

of the c]au::;c:; of ~;uh-B!.!ctjon (1) --

(a) with intent to cause tne death of any person and the doing 
of such act or thing causes the death of any nersoll; or 

(b) with kn;owlcdge thnt stich act or ti)ing is so imminently S 
dangerous that it must in all probability cause the death of any 
person Or such bodily injury to any person as is like,ly to cause the 
death of such person, 

he shall be punishable with death or imprisonment for life. 

151. (1) If any person, with intent to cause, or knowing that he is 10 
likclY to cause damage or destruction to any property of a railway refer .. 
red to in sub-section (2), causes by fire, exrllosive substance or other-
wise, damage to such property··... or destruction of such property', he 
shall be punishable with imprisonment for a term which may extend to 
five years, or with fine, Or with both. IS 

(2) The properties of a railway referred to in sub-section (1) are 
railway track, bridges, station buildings and installations, carriages or 
wagons, locomotives, signalling telecommunications e-Iectric tractiim 
and block equipments and such other }:lroperties as the Central 
Government being of the opinion that damage thereto or destruction 20 
thereof is likely to endanger the operation of a railway, may, by noti-
fication, specify. I 

152. If any person unlawfully throws or causes to fall or strike at 
agBiiiSt, into or upon any rolling stock forming part of a train, any wood, 
stone- or other matte.r or thing with intent, or with knowledge that he is 25 
likely to endanger the safety of any person being in or upon such rolling 
stock or in or ul'Pn any other roUing s.tock forming part of the same train, 
he shall be punishable with imprisonment for lifE.'. or with imprisonment 
for a term which may extend to ten years, 

153. If any person by any unlawful act or by any wilful omissioni or 30 
neglect, endangers Or causes to be endangered the safety of any person 
travelling on or being 'upon any railway, or obstructs or causes to be 
obstructed or attempts to obstruct any rolling stock upon anY' railway, 
he shall be punishable with imprisonment for a term which may e-xtend 
to five years. l .35 

• • • • • 
1M. It any person in a rash and negligent manner does any act, or 

omits to do what he is legally bound to do, and the act or omission is 
likely to endanger the safety of any person travelling or being upon: any 
railway, he shall be punishable with imprisonment for a term which may ., 
extend to one year, or with fine. or with both. 
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J55. (1) If any pnsscngcr---
(a) h:.tving clltcrcr1 :.t compartmcnl w:wrcin nu ucrlh or scat ha:. 

been reserlll'Ci by a rai1wuy auministration for i.is U'le, or 

(b) having unauthorisedly occupied a berth or seat reserved by 
5 a railway administration for the use of another passenger, 

refuses to leave it when required to do so by a.ny railway servant 
authorised )in this behalf. such railway servant may remove him or 
C,lUse him to be removed, with the aid of any other person, from the 
compartment, berth or seat, as the case may be. and he shall also be 

10 punishable. with fine which may extend to five hundred rupees. 

15 

(2) 'If any passenger resists the lawful entry of another passenger 
into a compartment not reserved for the use of the passenger resisting, 
he shall be punishable with fine which may extend to two hundred 
rupees. 

• • • • • 
156. If any ~ssenger or any other person, after being warned by a 

railway servant to desist, persists in travelling on the roof. step or foot-
board of any carriage or on an engine, or in any other part of a train not 
intended for the1use of passengers, he shall be punishable with imprison.-

20 ment for a term which may extend to three months, or with flne which 
may extend to five hundred rupees. or with both and may be remo,·ed 
from the railway by any railway semnt. 

• • • • • 
157. If any passenger wilfully alters or defaces hiB pall or ticket so .. 

25 to render· the date, number or any material portion thereof illelib1e, he 
shall be punishable with imprisonment for a term which may exteDd to 
three months, Or with fine which may extend to five hundred rupees, or 
with both. 

158. AXJ.y person under whose authority any railway II8l'V8Dt Is 
30 emPk)Yed in contravention of any of the provislons of Chapter XIV or 

of the rules made thereunder, ... shall be punishable with fine which may 
extend to five hundred rupees. 

159. It any driver or conductor of any vehicle wb1le upon the ~ 
of ;-:railway disob~y& the reasonable directions of any railway servant 
Or police officer, he shall be punishable with imprisonment for a term 3; which may extend. to one month, or with fine which may extend to five 
hundred rupeee, or with both. -
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160. (1) If any person, other than a railway servant or a persoD 
au"iiiOrised in this behalf, opens lmy gate Or chain or barrier set up on 
EJther side of a level crossing which is closed to road traffic, he shall be 
punishable with imprisonment for a term which may extend to three 
years. 5 

(2) If any person breaks any gate or chain or barrier set up on ettlier 
side of a level crossing which is closed to road traffic, he shall be 
punishable with impri:c:mmcnt for a tern v,,!:i':'h mny extend to five 
years. ;t 

• • • • • 
16L If any person driving or leading a vehicle is negligent in eroIIIIag 

an manned level crossing, he shall be punishable with imprisonment 
WHich may extend to one year. 

10 

EzplaMtidp.-For the purposes of this section, "negligence" in rela-
tion to any person driving or leading a vehicle in crossing an unmanned I' 
level crossing means the crossing of such level crossing by such person-

(II) without stopping or caring to stop the, vehicle near auc1i 
level crossing to observe whether any approaching rolling stock;ta 
in sight, or 

(b) even while an approaching rolling stock is in sight. 20 

1i6l. If a male person lmowing or having reason to believe that a 
catTi8ie, compartment, berth or seat in a train or room or other plaee 
Is reserved by a railway administration for the exclusive use of females, 
without lawful excuse,-

(n) en.ters such carriage, compartment, room or other plate; or 2S 
haVing entered suchcM'riage, compartment, room or place, re-. 
therein; or 

(b) occupies any such berth or seat having been required by 
any railway servant to vacate it, • 

he shall, in addition to being liable to forfeiture of his pass or ti~, tie 30 
punishable with fine which may extend to five hundred rupees an4 D\IF 
also be removed by any railway servant. .. 

"3. If any person required to furnish an account of goods \mder 
sectiOn 66, gives an account which is materially fnlse, he and, if he is not -the owner of the goods, the owner also shall, without prejudice to Ida 35 
liability to pay any freight or other ,::;harge under any prOVision of this 
Act, be punishable with fine which may extend to five hundred rupee. 
tor eve!'y '1l1intal or part thereof of such goods. 

164. If any person, in contraventioa of section 67, takes with him any - ' dangerOUs goods or entrusts such goods for carriage to the raUwq. -. 
administration, he shall be punishable with imprisonment for a term. 
which may extend to three Y('Rrs, Or with fine. wh!.:,h may extend to one 
thousand rupees or wit.h both and sh;Ji-;i7;7;w'~,-; ij:d,)iC"Torany loss, injurY 
or damage whi,eh ma:-' bl' Crltt";l by rea~O'{l of hringing such goods on 
the railway, .. ~ 

• III '" '" • 
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' .... If any person, in contravention o.t: section 67, takes with him any 
.. ,~ goods Or eu.truBts such goods for ca:riage to the railway 
;,~ation, he shall be pwrlshable with fine which may extend to 
five hundred rupees and shall also be liable for any 1088, inJury or 

S d.J;Dage which may be caused by reason of bringing such goc;da on the 
railway. 
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lAi6. If any person without lawful authority- .~i .·1 ~ lWaclna 

10 

-
(II) pulls down or wilfully damages any board or dOC\Ull8Dt set 

up or posted by the order of a railway administration on a raUWIlY, 
or any rolling stock; Or 

(b) obliterates or alters any letters or figures upon any: sucb 
board or document or upon any rolling stock, 

he shall be punishable with imprisonment for a term which may ezteDd 
toone month, or with fine which may extend to five hundred rupees,or - -U with both. 

Ii , Pi 

public 
notices. 

Jla7. (1) No person in any compartment of a train shall, if objected Smoldil, - .. to by any other passenger in that compartment, smoke therein. 

(2) Notwithstanding anything contained in sub-section (1), a railway 
. administration may prohibit smOking in any train or part of a train. 

10 (3) Whosoever contravenes the provisions of sub-section (1) or lub-
-.ection (2) shall be runishablc with fine which may extend to one 
hundred rupees . 

• • • • • 
"8. (1) If a person under the age oft-welve years is guilty of any of 

2S th~nce~ Undf'f i':ections 150 to 154, the court convicting him may 
t'equire the rather Or guardian of such person to execute, within such 
·t.ime as the court may fix, a bond for such amoWlt and for such period 
as the court mily direct for the good conduct of such person. 

(2) The amount of the bond, if forfeited, shall be recoverable by the 
30 court as if it were a fine imposed by itself. 

(3) If a father or guardian fails to execute a bond und,er sub-section 
(1) within the time fixed by the court. he shall be punishable with be 
which may extend to fifty rupees. 

ta. If a non·,Government railway fails to comply with. any requisition .-35 made, decision or direction given, by the Central Government, under any 
of the provisions of this Act, or otherwise contravenes any of the pr0-
visions of this Act, it sh:1lI be open to the Central Government, by order, 
to levy a penalty not exceeding two hundred and fifty rupees and a 
farther penalty not exceeding one hundred and fifty rupeet for f!Ner'f 

40 day during which the contravention continues: 

Provided that no !luch penalty shall be 'levied· except after glvfDg • 
reasonable opportunity t.o the nnn-Gove.mment railway to mab _ 
representation as it deems fit. t' 
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1.70. Any penalty impo* by the Cti'ntral GovenUneni under section 
169-:-;hall be recoverable by a suit in the District Court having jurtsd1ct1on -in the place where the head office of the non-Government railway is 
~~ , 

1(71. Nothing in section 169 or 170 shall preclude the Central Govern- 5 
me'irt7rom resorting to any oth~;-;;ction to compel a non-Government 
railway to discharge any obligation imposed upon it by or under this 
~ct. ' { 

1172. If any railway servant is in a state of intoxication while on duty, 
he ;hail be punishable with fine which may extend to five hundred rupees 10 
and when the performance of any duty in such state is likely to el).danger 
the safety of any person travelling on or being upon a railway, such rail-
way servant shall be punishable with imprisonment for a term which may 
extend to one year, or with fine, or with both. 

~ If any railway servant, when on duty, is entrusted with any res- 15 
ponsibility connected with the running of a train, Or of any other rolling 
stock from one station or place to another station or place, and he aban-
dons his duty before reaching such station or place without authority or 
without properly handing over such train Or rolling stock to another 
authorised railway servant, he shall be punishable with imprisonment for 20 
a term which may extend to two years, or with fin~ which may extend 
to one thousand rupees or with both. 

'" '" II< '" '" 
1174. If any railway servant (whether on duty or otherwise) or ~ 

othei="Person obstructs or causes to be obstructed or attempts to obstruct 25 
any train or other rolling stock upon a railway,-

(a) by squatting or picketing or during any rail roko agitation 
or bandh, or ! 

(b) by keeping without authority any rolling stock on the 
railway; or 

(c) by tampering with, disconnecting or interfering in any other 
manner with its hose pipe Or tampering with signal gear or otherwise, 

he shall be punishable with imprisonment for a term which may extend 
to two years, or with fine which may extend to two thousand rupees, or 

30 

with both. - i "-'35 

'" • • • • 
'1.75. If any railway servant, when on duty, endangers the safety of any -person-

(a) by diso~ying any rule made under this Act, or 

(b) by disobeying any instruction, direction or order under this 40 
Act or the rules made thereunder, or 
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(c) by any rash or negligent act or omission, 

he shall be punishable with imprisonment for a term which may exteDd 
to two years, or with b,e wh~ch may. extend to one thousand rupees. or - . -with· both. 

• • • • • 
176. If any railway servant unnecessarily-

(4) allows any rOlling stock to stand across a plaae where the 
railway crosses a public road on the level; or 

(b) keeps a level crossing closed against the public, 

10 he shall be punishable with fine which may extend to one hundred rupees. 
111. If any railway servant required to furnish a retum by or under 

thi;-Act, signs and furnishes a return which ill false in any material par-
ticular or which he knows or believes to be false, or does not believe to 
be true, he shall be punishable with imprisonment which may extend to 

15 one year, or with fine which may extend to five bundred rupees, or with 
both. 

178. If any railway servant who is required by a railway administra-
ti~ inquire in.to a claim for loss, destruction, damage, deterioration or 
non-delivery of any consignment makes a report which is false or which 

20 he knows or believes to be false Or does not believe to be true, he shall 
be punishable with imprisonment for a term which may extend to two 
years, or with fine which may extend to one thousand rupees, or with both. 

• • • • • 
179. (1) If a person commits any offenCe mentioned in sections 137, 

25 14~147, 150 to 157, 160 to 162, 164, 166, 168 and 172 to 175, be m~ 
mested without warrant or other written authority bymy railway 
servant or police officer not below the rank of a head constable. 

(2) The railway servant or the police officer may call to his aid any 
other person to effect the arrest under sub-section(l), 

.30 (3) Any person 80 arrested under this section shall be produced 
before the nearest Magistrate within a period of twenty-four hours of 
such arrest excluding the time necessary for the journey from the 
place of arrest to the court of the Magistrate. 

180. (1) It any person who commits any offence under this Act, other -.35 than an offence mentioned in section 179. or is Uable to pay any excess 
charge or other sum demanded under seCtiOn 138. fails or refuses to give his 
name and add.resl or there is reason to i:ii'eve that the name and 
address given by pim are fictitious or that he will abscond, any railway 
iervant authorised in this behalf or any poUce oftlcer not below the renk 

40 of a head constable may arrest him without warrant or written authority. 
(2) ,·The railway servant or the police oftlcer may call to bit aiel any 

ether perIOar to alfect the arrest under Bub-tection (1). 
(J). Any person arrested under this section shall be produced before 

the neareat 1Iifaifst;rate within a' period of twenty-four hOUl'8 of tUcb 
4S arrest excluding the ttme DeceuI1'1 for the journey from the place of 

arrest to the court of the Magistrate unless he is released earlier on 
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giving. bail Or if his tr.ue Dame aDd address are ascertained OD executing 
a bond without sureties for his appearance before the Magistrate having 
jurisdiction to try him for the oftence. 

(4) The provisions of Chapter XXItI of the Code of CrlmiDal Pro-
cedure, 1973, shall, so far as may be, apply to the giving of bail and the 5 
execution of bonds under this section.. 

181. Notwithstanding anything contained in the Code of Criminal 
Proc""'edure, 1973, no court inferior to that of a MetropoliteD Magistrate or 2 of1974 .. 
R Judicial Magistrate of the first class shall try an. otIence UDder this 10 
Act. 

111 (1) Any person committing an offence under this Act or any 
rul8"Di"ade thereunder shall be triable for such offence in any place in 
which he may be or which the State Government may notify in this 
behalf, as well as in any other place in which he is liable to be tried under 
Any law for the t.ime being in force. IS 

(2) Every notification under sub-eection (1) shall be published in 
the Oftlcial Gazette, and a copy thereof shall be exhibited for the infor-
mation of the public in some conspicuous place at such railway stations 
as the State Government may direct. 

CHAPTER XVI 

MrSCELLANEOl1S 

1$3. (1) A railway administration may, for the purpose of facilitating -the carriage of passengers or goods or to provide integrated service for 
such carriage, provide any other mode of transport. 

20 

(2) NotWithstanding anything contained in any other law for the time 2S 
being in force, the provisions of this Act shall apply to toe carriage of 
penengers or goods by the mode of transport referred to in sub-section 
(1) . 

IN. (1) Notwithstanding anything to the contrary contained in ~ 
othe;'"law, a railway administration shall not be liable to pay any tax in 30' 
aid :of the funds of any local authority unless the Central Government. 
by notification, declares the railway administration to be liable to pay the 
tax specified in such notification. 

(2) While a notification of the Central Government under sub-seCtioD 
(1) is in ,force, the railway administration shall be liable to 'pay to the 35 
local authority either the tax specified in the notification or, in ,lieu tliere-
of, such sum, if any, as an officer appointed in this behalf by the Central 
Government may. having regard to all the circumstances of the ease, 
from time to time, determine to be fair and l'easonable. 

(3) ,The Central Go~ent may at any time revoke or vary a notf.- 40' 
fication iss,",ed under sub-section (1). 

(4)! 'Not:hiag in 'this, .don shall be conltrued 'to 'pN'ftint any ra'Away; 
administration frol'b enterlngiDto a corrttact'Wititallf 40ctd autbadty'fof 
the .• ~ of water or light, or for the (seav~ ·of nilway ~. 
or . for, .any ,other ·aerviee which t~ lecalauthori,0r aaybe '1e!UieriDc .. 4S: 
be PI'4PBl'e4 ~~ r-ender .to the raUwa, adlniniatNtUn, 
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Iii. (1) NotwitbetandlD, anything to the contrary eontained ill any TaxatioD 
on rail-
ways for 
advertise-
ment. 

-Gther law, a railway administration shall not be liable to pay any tax to 
JIll)' local authority in respect of my advertisement made en IdlJ part of 
the railway UDlesa the Central Government, by notification, declues the 

S railway adrnilliatration to be liable to pay the to apeci8ed in ncb: 
notification. 

(2) The Central Goverru:nent may at aDy time revoke or vary a noti-
fication issued under sub-section (1). 

• • • • 
101M. No suit, prosecution or other legal proceeding shall lie against the -Central Government, any railway administration, a raUway servant or 

any other person for anything which is in good faith done or intended to 
be done in pursuance of this Act or any rules Or orders made thereunder. 

1'7~ (1) No rolling stock, machinery. plant. tools. fittings, materials 
15 or.ts used or provided by a railway administration for the purpose 

of traftlc on its railway, or of ita stations or workahopl, shall he liable to 
be taken in execution of any decree or order of any court or of. any local 
authority or person having by law the power to attach or distrain pro-
perty or otherwise to cause property to be taken in execution. without the 

20 previous sanction of the Central Government. 

(2) Nothing in SUb-section (1) shall be construed to a1!ect the au-
thOrity of any court to attach the earnings of a railway in execution of 
'" decree or order. 

lU. (1) Any railway servant, who is not a public servmt within the -45 ot 1860. 25 meaning of section 21 of the Indian Penal Code, shall be deemed to 
be a public servant for the purposes of Chapter IX and aect10n 409 of 
that Code. 

(2) In the definition of "legal remuneration" in section 161 of the 
45 of 1860. Jndian Penal Code, the word "Government" shall, for the purposes of 

30 sub-section (1). be deemed to include any employer of a railway servant 
as such. 

35 

189. A railway servant shall not-- . (0) purchase or bid for, either in person or by an agent. In his 
own name or in that of another, or jointly or in shares wttb others, 
any property put to auction under section 83 or section U or section 
85 or section 80; or - -- -

(b) in contravention of any direction of the raUway .dmtnJatra. 
tion in thie behalf, engage in trade. 
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1M. If a railway servant is discharged from service or is auspended, 
or di. or absconds Or absents himself, and he or his wife or widow or 
any xnember of his family or his representative, refUses· or neglect8, after 
noticelin writing for that purpose, to deliver up to the railway adminis-
tration or to a person appointed' by the railway administration,in thii S 
behalf, any station,·u office or other building with its appur-
tenances, or any books, papers, keys, equipment or other matters, belong-
ing to the railway administration and in the p,?ssession or custody of 
such railway servant. at the occurrence of any Such event as aforesaid, 
any Metropolita~ Magistrate or Judicial Magis\tate of th, first class may, 10 
on application made by Or on behalf of the railway administration, order 
any police officer, with proper assistance, to enter upon the station, 
office or other uilding and remove any persen found therein and 
t~~e posse$sion thereof, or to take possession of the books, papers or other 
matters, and to deliver the same to the railway administration or to a 1 S 
person appointed by the railway administration in that behalf. 

191. Entries made in the records or other documents of a railway -administration shall be admitted in evidence in all proceedings by or 
against the railway administration, and all such entries may be proved 
either by the production of the records Or other documents of the railway 20 
administration containing such entries or by the production of a copy of 
the entries certified by the officer having custody of the records or other 
documents under his signature and stating that it is a t.rue copy of the 
original entries and that such original entries are contained in the records 
or other documents of the railway administration in his possession. 2S 

192. Any notice or other document. required Or authorised by this Act -to be served on a railway administration may be served, in the case of a 
Zonal Railway on the General Manager or 'any of .the railway servant 
authorised by the General Manager, and in the case of any other railway, 
on the owner or lessee of the railway or the person working the railway 30 
under an agreement-

(a) by delivering it to him; or 

(b) by leaving it at his offi·ce; or 
(e) by registered post to his office address. 

193. Unless otherwise provided in this Act or the .rules framed there-3S -under, any notice or other document required or authorised by this Act 
to be served on any person by a railway administration may be served-

(a) by delivering it to the person; or 

(b) by leaving it at the usual o.r l~st known place of abode of 
the person; or 40 

(c) by registered post addressed to the person at his usual or last 
known place of abode. 

1M. Where a notice or other document is served by post, it shall be 
deemed to have been served at the time when the' letter c~n~ing it 
would . b~ deliverd in the o.rdinary ·course of post, and i~ proving such 4S 
service, it shall be sufficient to prove~h.a.t the letter containing the notice 
or other document was properly addressed and registered. 
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111. (1) A railway administration may, by order in writing. autho.rise 
any railway servant or other person to act for, or represe:1t it, as the case 
may be, in any proceeding before any civil, criminal or other court. 

(2) A person authorised by a railway administration to conduct pro-
S secutions on its behalf shall, notwithstanding anything in section 302 of 

the Code of Criminal Procedure, 1973. be entitled to conduct such prose-
cutions without the permission of the Magistrate. 

116. (1) The Central Government may, by notification, exempt any 
railway fiom all or any of the provisions of this Act. 

10 I (2) Every notification issued under sub-section (1) shall be laid as 
soon as may be after it is issued before each House of Parliament. 

197. (1) For the purposes of sections 67. 113, 121, 123, 147, 151 to 154, 
160:-n4, 166, 168, 170, 171, 173 to 176, 179, 180, 182. 184. 185, 187 to 190, 
192. 193, 195 and of this section, the word "railway" whether it occurs 

IS alone or as a preftx to another w~rd, has .reference to a railway or portion 
of a railway under construction and to a railway or portion of a railway 
not used for the public carriage of passengers, animals or goods as well as 
to a railway falling within the definition of that word in clause 31 of 

20 
section 2. -

(2) For the purposes of sections 7, 24, 113, 146, 172 to 176 and 188 to 
190, the expression "railway servant" includes a person employed under 
~ilway in conne~tion with the service thereof by a person fulfilling a 
contract with the railway administration. 

118. Without PJ"ejudice to any power to make rules contained elsewhere -25 in this Act, the Central Government may make rules generally to carry 
out the purposes of this Act. 

1Jt. Every rule made under this Act shall be laid, as soon as may be 
aft:;'"'it is made. before each House of Parliament, while it is in session, 
for a total period of thirty days which may be comPJ"ised in one session 

30 or in two or more successive sessions, and if, before the expiry of the 
session immediately following the session or the successive sessions afore-
said, both Houses agree in making any modification in the rule or both 
Houses agree that the rule should not be made, the rule shall thereafter 
have effect only in such modified form or be of no effect, as the case 

35 may be; so, however, that any such modification or annulment shall be 
without prejudice to the validity of anything previously done under 
that rule • 
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• of 1890. JOG. (1) The Indian Railways Act, 1890 is hereby repealed. Repeal -I of 1890. (2) Notwithstand~ng the repeal of the Indian Railways Act 1890 ::a .. 
40 (hereinafter .referred to as the repealed Act)-

(0) anything done or any action taken or purported to have 
been done or taken (iDc1uding any rule, notification, inspection. order 
or notice made or issued. or any appointment or declaration made or 
any licence, permission, authorisation or exemption granted or any 

45 document or instrument executed or any direction given or any 
proceedings taken or any penalty or fine imposed) under the repealed 
Act shall, in so far as it is not inconsistent with the provbions of this 
Act, be deemed to have been done or taken UDder the corresponding 
provisions of this Act; 
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(b) any.complaint made to the Railway Rates Tribunal undetWb-
section (1) of section 41 of the repealed. A<:t but not diaposed of befOl'e' 
the commencement of this Act and any complaint that may be made 
to the said T,ribunal against any act or omission of a railw~y adminis-
tration under the repealed Act shall be heard and decided by the s 
Tribunal 'constituted under this Act in accordance with the provisions 
of Chapter VII of this Act; 

• • • • • 
(3) The mention of part~cular matters in s ;b-section (2) shall']lot 

be held to prejudioCe or affect the gene.ral application of sectiQ'D 6. of ,the 10 
General Clauses Act. 1897, with ,regard to the effect of repeal. 10 of 1..., . 

• • • • •• 



APPENDIX I 

(Vide paragraph 2 of the Report) 

MOO'ION IN LOK SABHA FOR REFERENCE OF THE BILL TO THE 
JOINT COMMITI'EE 

"That the Bill to consolidate and amend the law relating to Railways, 
be referred to a Joint Committee of the Houses consisting of 4S memo 
bers, 30 from this House namely:-

(1) Shri Basudeb Acharia 

(2) Shri Ataur Rahman 

(3) Shri Banwari Lal Bairwa 

(4) Dr. Krupasindhu Bhoi 

(5) Shri Narayan Choubey 

(6) Shri V. Kishore Chandra S. De(~ 

(7) Shri Tarun Kanti Ghosh 

(8) Shri Janak Raj Gupta 

(9) Shri Harpal Singh 

(10) Shri Haren Bhumij 

(11) SIui Jaideep Singh 

(12) Shrt Jujhar Singh 

(13) Shri Gurudas Kamat 

(14) Shri P. Kolandaivelu 

(15) Shri P.R. Kumaramangalam 

(16) Prof. P.J. Kurien 

(17) Shri Mahendra Singh 

(18) Shri Arvind Netam 

(19) Shri Ram Pyare Panika 

(20) Sbri H. M. Patel 

(21) Shri Aziz Qureshi 

(22) Shri K.H. ftanganath 

(23) Shri D. N. Reddy 

(24) Shri Madhavrao Sclndia 

(25) Gen. R. S. Sparrow 

2608 LS-3. 



(26) Sbri K.D. Sultanpuri 
(27) Shri Tariq Anwar 

(28) Dr. C.P. Thakur i 

(29) Shri Bal Bam Singh Yadav 

• (30) To be announced later 
~d 15 from Bajya Sabhaj 

that in order to constitute a sitting of the Joint Committee the 
. quorum shall be one-third of the total number of members of 

the joint Committee; 

that the Committee shall make a report to this House by the last 
day of the first week of the next session; 

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees shall arply with such variations and modi-
fications as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House the names 
of 15 members to be appointed by Rajya Sabha to the Joint Committee." 

• Thr above mo~ioJ? was ~ied O!l &:J~-l986 by a lU~uent motioD moved by Shri 
Madhavrao SciDdia appomtllll &hrl Sri Hi ri Rao to the Jomt Commitlee. 



APftJIDIX B 

(Vide paragraph 3 of the Report) 

MOO'ION IN 'RAJY A ,SABRA FOR REFERENCE: or' TlJE BI~L TO 
" " THE JOINT . coM:MlTT!E ' '" .. i '; 

"That this House concurs in the recommendation of tile Lok Sabha 
that the Hajya Sabha· do join in the Joint Committee' of the HoUses OD 

the BUl to consolidate and amend the Law relating tc? ~~~ Rallways and 
resolves that the following 15 members of Hajya Sabha be nominited to 
serve on the said Joint Committee: 

1. Shri Pawan Kumar Bansal 
2. Shri Kamalendu Bhattacharjee 
3. Shri V. Ramanathan 
4. 8hri Mirza Irshadbaig 
5. Shri Murlidhar Ch'aildrakant Bhandare 

¥'.'. ., 

6. Shri Suresh Pachouri 
7. 8hrimati Pratibha Singh 
8. Shri S. B. Ramesh Babu 
9. Shri Deba Prasad Ray 

10. Shri P. N. Sukul 
11. Shri Sukomal Sen 
12. Dr. Bapu Kaldate 
13. Shri Parvathaneni Upendra 
14. Shri Atal Behari Vajpa~e 

15. Shri Satya Prakash Malaviya " 



:APP&NDiX 'BI 
(Vide para 8 of tbeReport) 

LIST OF ASSOCIATIONS/ORGANISATIONS, INDIVmUALS ETC. 
FROM WHOM MEMORANDA WERE RECEIVED BY THE JOINT 

, COMMITrEE 

1. The Indian Railway Passengers' 
Conference Association, 
Bombay-400001. 

2. The National Federation of Railway Users, 
Fort, Bombay-400023. 

3. The Western Railway Suburban 
Passengers' Study Group, 
Bombay-400062 . 

•. The Siding Owners & Commercial Railway 
Users Association, Pune and The Deccan 
Passengers Association, 
Pune. 

5. The Gujarat Chamber of Commerce & Industry, 
Ahmedabad-380009. 

6. The Railway Users' Association. 
Trivandrum. 

7. The Tamilnadu Railway Users' Chamber, 
Adyar, Madras-600020. 

8. The Bureau for Parliamentary Work, 
Mylapore, Madras-600004. 

9. The Maharashtra Chamber of Commerce, 
Fort, Bombay-400023. 

'0. The Fertiliser Association. of India 
Near Jawaharlal Nehru University.. 
New Delhi-llOO11. 

! 1. The Nasik District TravellerR 
Assllciation, M.G. Road, 
Nasik-422001. 

11.,\. Nashik District Travellers' 
Association. 
Nashlk-422001. 

12. Consumer Guidance Society of India, 
Hutment J Mahapalika Marg, 
Opp. Cama Hospital, 
Bombay-400001. 
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13. Orissa State Bar Council. 
Cuttaek. 

14. Passenger's and Tramc ReHef 
Association. 
Fort, Bombay-400023. 

14A. Passengers and Tra1Bc Relief 
Assoeiation, 
Fort. Bombay. 

15. All India Railwaymen's Federation, 
New Delhi. I 

16. Marathwada Janata Vikas Parishad, 
Aurangabad. 

17. Federation of Indian Chambers of Commerce 
and Industry. 
New Delhi. 

13. All India Loco Running Staff 
Association.. 
Anara. 

19. The· Chamber of Commerce, 
Vizianagaram (A.P.) 

20. Cement Manufacturers Association, 
New Delhi-llOOO8. 

21. Shri Murlidhar C. Bhandare, M.P., 
C-I09. N.D.S.E. Part-D, 
New Delhi. 

22. Indian Merchant's Chamber, 
Bombay. 

23. Indian Chamber, of Commerce, 
C.alcutta. 

24. Consumer Education Research Centre, 
Ahmedabad. 

25. National Federation of Indian 
Railwaymen, 
New Delhi. 

26. Ministry of Energy. 
(Deptt. of Coal), 
New Delhi. 

27. Calcutt.a Chamber of C..ommerce 
18-H. Park Street, Stephen Court. 
Calcutta. 



APPENDIX IV 
(Vide para e of the Re~rt~. 

LIST OF WITNESSES WHO TENDERED ORAL EVIDENCEBf~RE 
THm JOINT COMMITl'EF 

1. Fertiliser Association of India, 
New Delhi 

Spokesmen: 

(i) Shri Pratap Narain, 
Executive Director 

(ii) Shri V. K. Sikand 

2. All India Railwaymen's Federation, 
New Delhi 

Spokesmen: 

(1) Shri Uraomal Purohit. 
President 

(U) Shri J. B. Chaubey, 
General Secretary 

(iii) Shri Rakhal Das Gupta, 
Zonal Secretary 

~. Cement Manufacturer's Association, 
New Delhi 

Spokesmen: 

(i) Shri Y. S. Trehan. 
Senior Manager 

(ii) Shri D. C. Mohanty, 
Chief Manager 

4. Indian Merchant's Chamber. Bombay. 

Spokesmen: 

(i) Shri Dhirubhai G. Kapadia 
(if) Shri Vasant Kumar Devji 

(iii) Shri Harish 'nlacker 
(iv) Shri Shashi Kant Padhya 

5. The Passengers and Traftl<: Relief 
Association, Bombay 
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Spokesmen: 

(i) Shri D. K. Kantharia. 
Hony. Secretary . i 

(ii) Shri Navin F. Khancieria, 
Bony. Secretary 

(iii) Shri Mahash V. Gandhi, 
Member 

6. Gujarat Chamber of Commerce, 
Ahmedabad 

Spokesmen: 

(i) Shri Deepak Navanital, 
President 

(ii) Shri Gautam V. Shah. 
Ex-President 

(iii) Shri Garish P. Dani, 
Hony _ Secretary 

(iv) Shri 1. N. Kania, 
Secretary-General 

7. Consumer Education Research Centre, 
Ahmedabad 

Spokesmen: 

(i) 8hri Manubhai Shah 

(ii) Shri Augusthy Thomas 

8. Western Railways Suburban Passengers 
Study Group, Bombay 

Spokesmen: 

(0 Shrimati Mrinal Gore, MLA 

(ii) Shri P. B. S'emant, ex-MLA 
(iii) Shri C. B. Gandhi, Treasurer 

(iv) Shri C. K. Vohra, Joint Secretary 

9. Maharashtra Chambe!- of Commerce, Bombay 

Spokesmen: 

(I) Shri Amnd Deshpande 

(ii) Shri M. D. Ranade 

(iii) Shri Dalip Shinde 

l~. Naile District Association. Nasik 
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Spokesmen: 
(i) Shri Dalip Salvekar, Secretal'Y 

(ii) Shri Mukand Warag. Member 

11. Marathwada Janata Vikas Parishad. 
Aurangabad 

Spokeamen: 

(i) Shri G. R. Rege 

(ii) Shri Pratap Borde 

12. Siding Owners and Commercial Railway Users 
Association and the Deccan Passengers 
Association. Pune 

Spokesmen: 

(i) Shri S. N. Awekar, Advocate 

(ii) Shri A. S. Awekar, Advocate 

13. Indian Chamber of Commerce, Calcutta 

S1,okesmen; 
(i) Shri O. P. Tantia. 

President 

(ii) Shri B. K. Aggarwal 

14. All India Loco Running Staff Association,. 
Anara . 

Spokesmen: 
Shri S. K. Dhar, 
Secretary-(}eneral 

15. Calcutta Chamber of Commerce, 
Calcutta 

Spokesmen; 
(i) Shri P. K. Jalan, 

Vice-President 

(ii) Shri S. S. Swaika. Member 
(iii) Shri V. B. Sahat Member 
(iv) Shri H. C. Johri, 

Rail Transport Adviser 



APPBNDJX·V 
MINUTES OF THE SITTINGS OF THE JOINT COMMI'M'EE ON THE 

RAILWAYS BILL, 1986 

I 
Fint SlttiD, 

22-10-1986 

The Committee sat on Monday, the 22nd December, 1986 from 14.30 
to 15.30 hours in '€o~tee Room No. 62, First noor, Parliament House. 
New Delhi. 

PRESENT 
Shri Arvind Netam-Chainnan 

MEMBERs 

Lok Sabha 

2. Shri Baeudeb .Acluria 
3.8hri Banwari Lal ·Bairwa 
4. Dr. Krupasindhu Bhoi 
5. Shri Narayan Chaubey 
6. Sbri Tarun Kanti Ghosh 
7. Shri Haren Bhumij 
8. SIIri Jujbar Singh 
9. ·8hriGurudal Kamat 

10. Shri P. R. Kumaramangalam 
11. Shri Mahendra Singh 
l2. Shri H. M. Patel 
13. Shri Aziz Qureshi 
14. Shri K.. H. Ranganath 
15. Sbri K. D. Sultanpuri 
16. Shri Tariq Anwar 
17. Dr. C. P. Thakur 
18. Shri Madhavrao Scindla 

Rail/a Sabh4 

19. Sbri Murlidllar Chandrakant Bhandare 
20. Dr. Bapu Kaldate 
21. Shri Satya Pfakash Malaviya 
22. Shri V. Ramawtban 
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23. Shri S. B. Ramesb Babu 
24. Shrlmati Pratibha Singh 

25. Sbri Parvathaneni Upendra 

28. Shri Atal Behari Vajpayee 
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SECUTABIAT 

1. Shri N. N. Mehra-Joint Secretary. 
2. Shri R. S. Mani-Senior Legislative Committee Officer. 

RBPusI:NTAnvES OF THE MINxs'l'RY OF lun,WAYS (RAILWAY BoARD) 

1. Shri R. P. Singh, Member (Traftlc) E:x:-OfJi.cio Secretary 

2. Shri M. S. Bhandari-E:x:ecutive Director (TC). 

3. Shri J. K. Maitra-Joint Director (RAR). 

REPRESENTATIVE OF THE MImsTRY OF LAw AU JUSTICE 
(LEGISLATIVE DEPARTMENT) 

Sbrt K. L. Mohanpuria-Joint Secretary and Legislative Counsel. 

2. At the outset, the Chairman welcomed the members of the J oin~ 
Committee and referred to the importanee and urgency of the task 
before the Committee. 

3. The Committee then considered their future progr~ of work 
and decided that a Press Communique be issued, inviting memoranda 
containing comments/suggestions on th~ provisions of the Bill by 21st 
January, 19&7 from the State Governments/Union Territory Adminis-
trations, Bar CouncUsfBar Associations, Railway Unions, Chambers of 
Commerce and other organisations, individuals, etc. interested in the 
subject matter of th~ Bill for the consideration of the Committee. They 
also desired that the contents of the Press Communique be given wide 
pubUcity by broadcasting/telecasting through All India Radlo/Door-
UTahan Kendras. 

4. The Committee also decided that a circular letter enclosing copies 
or the Bill might be addressed to all State Governments/Union Territory 
Administrations and Bar CouncilsfBa,r Associations and other Organisa-
tions requesting them to send their comments/suggestions on the p~ 
visions of the Bill by the aforesaid date. 

5. The Committee further decided that the Ministry of Railways 
(Railway Board) might be requested to give a list of organisations and 
experts from whom comments/suggestions might be invited. 

6. The Committee also decided that oral evidence of the interested 
parties might be taken on the provisions of the Bill. The Committee 
authorised the Chairman to select parties/individuals, I8tc., for oral 
evidence after receipt of memoranda. If considered necessary, a small 
study group to be nominated by the Chairman might be assigned this 
function. 
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7. The Committee further decided that the Ministry of Railways 
(Railway Board) might be requested to tabulate, clause-wise, memo-
randa/representations containing comments/suggestions which might be 
submitted. to the Committee and the evidence which might be tendered 
before the Committee together with comments thereon for considera-
tion of the Committee. 

" I 

8. The Chairman also requested. the members that if they had any 
suggestions to offer, they could send the same in writing, to the Chair· , . .!. . man; 

l'(!!' 'i 

9. The Committee decided to meet again sometime during the: month 
of February, 1987 and authorised the Chairman to fix the date of next 
sitting. 

The C'ommit;tee then adjow·ned. 



II 

Second Sittinc 
13-2-1987 

The Committee sat on Friday, the 13th February, 1987 from. US.OO te 
15.30 hours in Committee Room No. 62, First Floor, Parliament HOUII, 
New Delhi. 

PRESENT 

Shri Arvind Netam-Ch4innan 

MEMBERS 

Lok S«bha 

2. Shri Basudeb Acharia 
3. Shri Ataur Rahman 
4. Shri Banwari Lal Bairwa 
5. Shri Narayan Choubey 
6. Shri V. Kishore Chandra S. Deo 
7. Shri Janak Raj Gupta 
8. Shri Haren Bhumij 
9. Shri Jujhar Singh. 

10. Shri Gurudas Kamat 
11. Shri p. Kolandaivelu 
12. Shri P. R. Kumaramangalam 
13. Shri Mahendra Singh 
14. Shri Ram Pyare Panika 
15. Shri H. M. Patel 
16. Shri Aziz Qureshi 
17. Shri K. H. Ranganath 
18. Shri Sri Hari Rao 
19. Gen. R. S. Sparrow 
20. Shri Tariq Anwar 
21. Shri Bal Ram Singh Yadav 

Rajya Sabha 

2~. Shri Mltrlidhar Chandrakant Bhandare 
23. Dr. Bapu Kaldate 
24. Shri Satya Prakash Malaviya 
!s. Shri Mirza Irshadbaig 
26. Shri S. B. Ramesh BaOO 
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27. Shri Deba Prasad Ray 

28. 8hri Sukomal Sen 

29. Shri Parvathaneni Upendra 

1. Shri N. N. Mebra-Joint ~ 

2. Shri R. S. Mani-Senio1' Legtslfitive Comm6te.e 0Jfi«'r. 

B&nBSBN'l'A'l'IYB 0,. 'l'lIE MJRIS'l'llY 01' RAILwAYS (RAILWA.Y BoAIID) 

Shri M. S. Bhandari-Executive Director (TC) . 

RzP'aBsENTATIVES OF THB MIImmty OF LAW AJfD JUS'l'ICE 
(LBGlSLATlU DEPAIt'l'MBNT) 

Shri K. L. Mohanpuria-Joint Secretary lind Legislative Counsel. 

2. At the outset. the Chairman informed the Committee that u per 
decision taken by them at their sitting held on the 22nd December. 1986. 
a Pnss Communique Inviting comments/suggestions on the RaDways 
Bill, from various organisations/associations, was issued on the same day. 
As it did not receive much publicity it was repeated again on the 29th 
Decem. 1986. However, the Press Release still did' not get file desired , . 
publiCity. With a view to ensure wide publicity. a paid advertisement 
was also issued in the national ~d regional language danies in mndi 
and English. The advertisement which was released through DA VP on 
8th January. 1987 had appeared in a number of news papers durin, 14th 
to 20th January, 1987. List af newspapers to whom the advert1lement 
was sent by DAVP might be seen at Appen4iz-I. 

3. The Committee were also informed that 88 per thdir decWon, in 
addition to the Press Release, letters were also addressed to the Chief 
Secretaries of all the State Governments and Union Territory administrll-
tioDS, Bar <l>uncils and Bar .AssocJations and also to 24 'Orpnisations/ 
Associati.ons (List at Apprendiz-II) whose names were suggested by the 
Ministry of Railways (Railway Board). inviting their comments/sugges-
~~ . 

4. The Committee noted that 21st January, 1987 was fixed as the last 
date for submitting comments/suggestions on the Bill. It was later ex-
tende4 to the 31st January. 1987 in the paid advertisement issued in 
newspapers. Inspite of it, several Organisations/ Associations and some 
Htate Governments had expressed their inability to submit their com-
mentslsuggestions by the stipulated date and had requested that the last 
date for submission of comments/suggestions might be extended. 

5. After conSidering all aspects of the matter, the Committee decided 
to extend the last date for submission of comments/suggestions up to 
the 31st March, 1987. The Committee alllO decided that the extension 
of date for submission of comments/suggestions might be given due pub-
lldty. ., .,. 

~ 



76 

6. Some members s~ggested that in view of the importance of the 
Fubject matter of the Bill. the following Railway Employees Associations! 
Unions be also requested to submit their comments/suggestions on the 
Bi1l:-

(1) The Railway Pensioners' Association. 
(2) All India Loco Running Staff Association, Yellow Building, 

P.O. Anara. Distt. PuruUa. 

(3) The Indian Railways Workers' Federation, 24, Canning Lane, 
New Delhi. 

(4) The South-Eastern Railway Men's Union, Union Building 
Kharida, Distt. Kharagpur-72I301. 

(5) The Fed-eration of Railway Employees Congress, C-I5, Bhai 
Veer Singh Marg, New Delhi-I. 

(6) The Scheduled Castes and Scheduled Tribes Railway Emplo· 
yees' Association. Delhi. 

It was agreed that this might be done. 

7. The Committee noted that as per motion adopted by the House, 
they were required to present their report to the House by the last day of 
the first week: of the Budget Session 1987. As such the term of the Com~ 
mittee would be expiring on the 28th February, 1987. However, as the 
Committee were yet to receive and consider the memoranda, hear oral 
evidence on the provisions of the Bill, take up clause-by-clause considera-
tion and to complete other stages of the Bill, it would not be possible :for 
them to present their report by the stipulated date. 

The Committee, therefore, decided to seek an extension of time for 
presentation of report up to the last day of the Monsoon Session 1987. 
The Committee authorised the Chairman and in his absence, Shri BaS'Udeb 
Acharia, a member of the Committee, to move the necessary motion for 
extension of time in· the House. 

S. The Committee also decided that for the purpose of hearing oral 
evidence of various parties sittings might be held in Metropolitan Cltles 
and if necessary at Zonal Head QUarters of Railway Administration. 

9. The Committee decided to meet next at New Delhi on Friday, the 
10th April, 1987. 

The Committee then adjourned. 



APPENDIX I 
(See para 2 of Miilutes dated 13.2.198'1) 

LIST OF NEWSPAPERS IN WHICH THE ADVERTISEMENT'INVIT-
ING COMMENTSISUGGESTIONS ON THE PROVISIONS OF TBB 

RAILWAYS BILL, 1986 WAS INSERTED 

1. The Times of India-New Delhi 
2. The Amrit Bazar: Patrika-Calcutta 
3. The Indian Express-Bombay 
4. The Indian Express-Sou~t!!rn Edition 
5. Nav Bharat Times-New Delhi and Bombay 
6. Viswa Mitra-Calcutta 
7. Yugantar-Calcutta 
8. Praja Tantra-Cuttack 
9. Dainik Assam-Guwahati 

10. Sandesh-Ahmedabad 
11. Maharashtra Times-Bombay 
12. Andhra Prabha-Hyderabad 
13. Kerala Kaumudi-Trivandrum 
14. Bhaskar-Bhopal 
15. Rajasthan Patrika-Jaipur 
16. Patliputra Times-Patna 
17. Swatantra Bharat-Luclmow 
18. Dainik Tribune-Chandigarh 
19. Ajit-J"alandhar 
20. Kannada Prabha-Bangalore 
21. Deenamani-Madras and Madura! 
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APPBNDIX U 
(See para 3 of Minutes dated 13.2.1987) 

NAMEs OF THE BODIESiASSOClA TI,ONS FURNISHED BY THE 
MINISTRY OF RA.ILWAYS (RAILWAY BOARD) FOR 

INVITING COMMENTS! SUGGESTIONS. 

1. The Secretary, 
Federation of Indian Chamber of Commerce and Industries, 
Federation House, Tansen Marg. New Delhi·ll000l. 

2. The Secretary, 
Associated Chamber of Commerce and Industry, Allahabad 
Bank Building, 17, Parliament Street, New Delhi-llOOOl. 

3. The Secretary, 
Bharat Chamber of Commerce. 28, H. B. Saranl Calcutta-700001. 

4. The Secretary. 
Indian Chamber of Commerce, India Exchange, Calcutta-700001. 

5. The Secretary-General, 
7ndian Merchant Chamber, 76, Veer Nariman Road. Church 
Gate. Bombay-400020. 

6. The Secretary-General. 
Maharashtra Chamber of Commerce 12, K, Dubhash Marg. 
(Rampart Row) Fort, Bombay·400023. 

7. The Secretary.' 
Southern India Chamber of Commerce and Industry. 
165. Govindappa Naick Street. ,Madras-600001. 

8. The Secretary, 
Federation of Karnataka Chamber of Commerce and Industry, 
80185. Third Main Road, New Tbaragupet. Bangalore.560002. 

9. The Secretary-General, 
Gujarat Chamber of Commerce and Industry. Shri Ambika 
Mills, Gujarat Chamber Building, P.B. No. 4045, Ashram Road, 
Ahmedabad-380009. I 

10. The Secretary, 
Cement Manufacturers' Association, Pragati Tower, 13th Floor. 
26. Rajendra Place, New Delhi-l1000S. 

11. The Secretary, 
All India Manufacturers Organisation. Jeevan Sahakar, Sir 
P. M. Road. Bombay-4{)OOOl. 

12. The Secretary-General, 
Indian Sugar Mills Association, 39, Nehru Place, New Delhi· 
11001~ I 
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1:3. The Secretary, 
The Fertilizer Association of India, Near J. L. Nehru 
University, New Delhi-l 10067. 

14. The Secretary, 
National Council of Power· Utilities, C. B. 1. P. Building. 
Malcha Marg, Chankyapuri New! Delhi-l10021. 

15. The Secretary, 
All India Travel Agents Association, Clo Everett Travel 
Service, l1-C, Connaught Place. New Delhi-llOOOl. 

16. The Secret<'lry, 
West Bengal Passenger Association. 73, Beni Banerjee Avenue, 
Calcutta-700031. 

17. The Secretary, 
Bihar Railway Passenger Association, Rajendra Nagar (Opp. 
Community Hall). Patn:1-16. 

18. The Secretary. 
Rajasthan Airways and Transport, Pass Association, Basuoohara, 
Aerodrome Road. Jaipur. 

19. The President, 
Indian Railway Passengers Conference Asso~t.ion, 
23. Bell Building, Sir P. M. Road. Bombar-'*0OQOl. 

20. The Secretary-General. 
Deccan Passe n p,ers , Association, 1206~BI21. Shivaji Nagal!. 
Pune411004. 

21. The President. 
Tamilnadu Railway Users' Chamber, &2. Kamraj Avenue. Adyar, 
Madras-600020. 

22. The President, 
All Kerala Railway Users Association, 'Sudarsan' T. C. 241887, 
Thychud P.O., Trivandrum-69$14. 

23. National Federation of Indian Railwnymen. 
3, Chelmsford Road. New Delhi. 

24. AU India Railwaymen Federation, 
4, State Entry Road. New Delhi-1l0055. 



,m 
. Thlrtl Sittlnr 

20-4-1987 

The Committee sat, OD MOnday; the 20th April, 198T. from 15.00 to 
15.30 hours in Committee Room No. 62, First Floor, ParUament House. 
New Delhi. . i 

PRESENT 
Shrl Arvlnd Netam-Ch4i'r'ln4n 

Maqas 
Lok S4bhll 

2.- Shri Buudeb A.charia 
3. Sbr1 Ataur Rahman 
•. Shr1 TInm. Kanti Ghosh 
5. Shr1 J,8D8k Raj Gupta 
6. Prof. P. J. Kurien 
7. Shri Mahendra Singh 
8. Sbri Ram Pyare'PBDika 
9. Shri H. M. Patel 

10. Sbri Sri Hari Bao 
11. Shri D. N. Reddy 
12. Gen. R. S. Sparrow 

1fA;114 S4bha 

13. Shr1 Pawan Kumar BaDsa1 
14. Dr. Bapu Kaldate 
15. Shri J4lrza Irshadbaig \ 
16. Shri Sukoma! Sen 
17. Shri P. N. SU~y'1 

SECRETARIAT 

Shri N. N. Mehra-J oint Secretary 

i, 

Shri R. S. Mani-Sen.iM Legislative Committee Officer. 

RllPUsl:NTATlVI'B OP 'ftIE MnmmlY 01' Rm.WAYS (R&D.wA'1' BoAD) 

1. Shri M. S. Bhandari-Executive Director (T.e.) 
2. Shri J. K. Mitra-.Toint Director (RAR). 

REPusIlNTATIVEs OF THE MINISTltY OF LAW AND JUSTICE 
(LlDGISLATIVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint Secretary and Legislative eounse~ 
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2. At the outset. the Chairman apprised the Committee regarding the 
progress of receipt of memoranda on the provisions of the BilL Be 
informed that inspite of communications beiD, addressed to the Ranway 
Employees Associations/Unions et.t., in this regard, the response was not 
very encouraging. The Committee were also informed that they had 
reeeived only 21 memoranda from: *arious AssociatiObS/Organiaaticms 10 
far. which had been circulated to an menIbers of the Joint Committee. 

, 
The Committee then considered the requests for extension of time 

for submission of memoranda, received from (t)· Bar Council of West 
Bengal, Calcutta and (it) Delhi AdmInistration. Delhi. 'nle Commlttee 
decided that as suftlcient time had already been given for IUbmttting 
memoranda, no fUrther extension of time was called for. However. if 
any of the Associations who had requested for extension of time and 
submitted their memoranda before the Commit:t:ee finalised their con-
sidet"ation of the Bill. these might be placed before the CommJttee. 

3. Theredt.er some members sugaested postponement of oral evidence 
of the representatives of Fertiliser Association of India, New Delhi ache-
duled to be taken on that day as they had to participate In the dllCUlSlon 
on an important matter currently being debated in both the Bou&e8. 
The Committee, therefore, decided to postpone the said evidenc, of JI'erti-
User Association of India to their next sitting to be held. at l~OO hours 
on Wednesday, the 6th May, 1987. . 

The Committee also tentatively decided to hold. a. sf~, in the Jut 
week of May. 1987, after termination of seSBions of bOth the Houses. 

. ' 
The Committee then adjourned. 



IV 
:Fourth' Sltt .... 

&-5-1987 

'The Commlttee liat on WedDesday, the 6th May. lSI87, from 16.00 tit 
17~ hours in' Co'DUnittee Room No. 62. Firtt ''Floor, Parlia!het 'House. 
New' Dcf1hi. 

PRESENT 
;Shri Atvind I'fetam-Clud+man. 

,-2. Shri Basudeb Acharia 
. '3. Shri Ataur 'ltlbman 

MBMBus 

Lok Sabha 

4. Shri iNaraY81lChoubey 
5. Shri Jujhar Singh ' 
6. P. R. Kumaramangalam 
7 .. shrt H.M. Pltel ' 
8.' Shri K. H. Ranganath 
9. Shri D. N. Reddy 

10. Gen. R. S. Sparrow 
11. Shri C. P. Thakur 

RA;YA Sabha 
12. Shri Pawan Kumar Bansal 
13. Dr. Bapu Kaldate 
14. Shri Mirza Irshadbaig 
Itt. Shri V. Ramanathan 
16. Shrimati Pratibha Singh 
17. Shri p. N. Sukut 

SECUTARlAT 

Shri N. N. Mehra-Joint Secreta.ry 
Shri R. S. Mani-Sen.ior Legislative CommUtee Olficer. 

R.Iftr.sI:NTATJVIS OF THE MlNIS'l'BY OF RAlLWA'U (RAILWAY !loAD) 
]. Shri M. S. Bhandari-Executive Director (T.e.) 
2. Shri J. K. Mitra-Joint Director (RAR). 

REPREBIlNTATIVE 01'" THE MINISTRY or LAw AND JuSTICE 
(LEGISLATIVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint SecretAry f&1Id Legi8l4ti.ve Cot.nael. 
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2. At the outsett the Chairman informed the Comnlittee regardtaa the 
progress of work done so far. He informed the Committee that 23 Mem· 
oranda had been received· so tar from various Associations/Organlations 
which had been circulated to the members of the Joint Committee. 

( 

3. Thereafter, while considerina their future Pl'OIramme of WQfk. the 
Committee decided to hold their next sitting at 1500 hours on Wednelday. 
the 27th May. 1987 for the purpose of taking oral evidence of one local 
Auoctatlon who had requested for the same. 

4. Before the Committee proceeded to hear the evidence of therepre-
sentatives of the fonowing Association/OrganiaatioDl. the Chairman"drew 
their attention to the provisions contained in Direction 58 of the Direc-
tions by the Speake!':-

I~ertiliser Auoeiatioft of India, New Delhi. 

Spokeamen: 

(i) Shri Pratap Narain. Executive Director. 
(ii) Shri V. K. Sikund. 

(1515 to 1620 hours) 

n-AIJ IBdl. Rallwa)'IIHIII'. Federatioa, New Delhi. 

Spokesmen: 

(i) Shri Umraomal Purohit. President. 
(ii) Shri J. B. Choubey. General Secretary. 
(iii) Shri Rakhal Das Gupta, Zonal Secretary. 

(1620 to 1730 hours) 

5. A verbatim record of the evidence was kept. 

The Comm.ittee then adjourned. 



V 
Fifth Sitting 
27~5-1987 

.. I". 

.. 

The Committee sat on Wednesday, t':le 27th May, 1987 from 15:00 to 
16 .. 00 hours in Committee Room 'B', Ground P'loor, Par1i~ent House 
Annexe, New Delhi. . 

PRESENT 
Shri Arvind Netam-Chairman 

/', t 

MEMBERS 

Lok Sabha 
2. Shri Basudeb Acharia 
3. Shri Banwari Lal Bairwa 
4. Shri Haren Bhumij 
5. Shri Jujhar Singh 
6. Shri P.' Kolandaivelu 
,. Shrl P. R Kumaramangalam 
8. Shri H. M. Patel 
9. Shri Aziz Qureshi 

10. Shri K. H. Ranganatb. 
11. Gen. R. S. Sparrow 
12. Sbti K. D. Sultanpuri 
13. Dr. C. P. Thakur 

llA;va Sobh4 
14. Shri Pawan Kumar Bansal 
Ii. am M.urlidhar Chandrakant Bhandare 
16. Sbrl Kamalend.u Bhattacharjee 
17. Dr. Bapu Kaldate 
18. SMi Satya Prakash Malaviya 
19. Shri V. Ramanathan 
20. Shrl Deba Prasad Ray 
21. Shrl Sukomal Sen 
22. Sbrimati Pratibha Singh 
23. Shr1 p. N. Sukul 

SBCU'l'AJI!AT 

Sbri K. C. Rastogi-Joi.nt Secret4f'J/. 
Sbri R. S. Mani-Sen.tor Legislative Committee OfJf,cer. 

14 
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RBrlCiSilNrA'1'lVBS OF 'l'BE l\4tNlS'Dcr 01' RAILWAYS (RAD.WAT 8oAD). 
1. Sbri M. S. Bhandari-Ezecutive Director (T.e.) 
2. Shri J. K. Mitra-Joi7lot Director (BAR) 

Rl:Pusl:NTA'l'IVIl OF 'l'HE MDfJsTRY OF LAw AlQ) JUS'l'lCl: 
(~'ftW DDAIlTMENT) 

Shri K. L. MohanpUIia-J'oint Secretary crncl Legi8l4tive COUAIIII. 

2. At the outlet, the Chairman informed the Committee that ·aInae tlaI 
last alttma held on the 6th May," ... 1987, ~~. Lok Sabha Secretariat had 
received one more memorandum on the provilliona of the BilL ThI8 tM 
total number of memoranda received 80 far had gone up to 24. Funher 
memoranda if and when received; would also be circulated to the man-
hers of the Committee. 

3. The Committee then considered their future programme of work 
and decided that subject to the approval of Hon'ble Speaker, the next 
series of sittings might be held at Bombay from 24th to 27th June, 1987 
for the purpose of hearing oral evidence frOm various Associations and 
Organisations in Bombay, Pune, Aurangabad and Ahmedabad as request-
ed by them. 

4. Thereafter, the Committee proceeded to take the evidence of the 
Cement Manufacturers Association, New Delhi. 

Before the Committee proceeded to ~ evi"ence of representatives 
of the following Association, the Chairman drew their attention to DIree· 
tion 58 of the Directions by the Speaker:-

Cement Manufacturer's As8oeiatiOD .• New DeUU: 
S'pokeam.en: 

1. Shri Y. S. Trehan, Senior Manager. 
2. Shri O. C. Mohanty. Chief Manager. 

(15.15 to 16.00 hours) 

S. A verbatim record of evidence was kept. 

The Committee then adjourned. 



Yl 
~~. 

2&-6-1987 

'Ria Committee sat on Thuraday. the 25th. J.uae. 191'f! trgm 11.01 tD 
18.00 ~~S aDd again from 15.00 to 16·00 hours in comni.Lttee ~ QId 
BuIldIDg, General Manager, Ce~tral Railw.ay.'s Office. Bomb&¥ VI.T. 

PRESENT 

Shri Arvind Netam-Chairman 

MEMBERS 

Lok Sab1,.a 

2. Shri Banwari Lal Bairwa 

3. Shri Jujhar Singh 

,4. Shri H. M, Pa~e) 

5. Shri Aziz Qure!lh.i 

6. Shri K. H. R"nga~ath 
. 7. Shri Sri Hari Rao 

8. Gen. R. S. Sparrow 

9. Shri K. D. Sultanlluri 
Ra.jya. Sabha 

10. Shri Pawan Kumar Bansal 

11. Shri Murlidhar Chandrakant Bhandare 

12. Shri Kamalendu Bhattacharjee 

lS. Shri Mirza Irshadbaig 

14. Shri P. N. Sukul 

SECRETARIAT 

.' 

Shri G. S. Bhasin-Chief Legi.a14ti1Je Committee Officer. 

lb:PusENTATlVBS OF THE MmISTRY OF RAn,WAYS (R.AD..WAY BodD) 

1. Shri M. S. Bhandari-Executive Director (T.C.) 

2. Shri J. K. Mitra-Joi.nt Director (RAR) 

REr'RBSENTATIVE OF THE MINISTRY OF LAw AND JuSftCB 
(LIIGISLATIVE DUARTMENT) 

Shri K. L. Mohanpuria-Joint Secreta"" B-nd LegiBl4tit)e Couuel. 
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.. 2. The Committee took evidence of the representatives of the iollovi~ 
~h.g Organisationsl Associatidns, on the variolls provisions of the Railways 
Bill, 1986:-

i. IDcUan Marchari';s Chamber, Bomba&,: 

Spokesmen: 

(1) Shri Dhiri.ibhai G. Kapadia. 
(2) Shri Va::;~Ult Kumar DE'vji 
(3) Shri Ihrish Thacker. 
(4) Shri Shashi Kant Padhya. 

(11.00 to 12.00 hour!l) 

II. The Passengers and Traffic Relief Association. Bombay: 

Spokesmen: 

(1) Shri D. K. Kantharia, Hon. Secretary. 
(2) Shri Navin F. Khanderia. Hon. Secretary. 
(3) Shrl Mahesh V. Gandhi. Member. 

(12.00 to 13.00 hours) 

3. Before the Committee pr:::(.eedeJ to take evidence, the Chairman 
drew attention of the witnesses to the provisions contained in Directions 
55 and 58 of the DilectiollS by the Speaker under the Rules on Procedurt! 
and Conduct of Business in Lok Sabha. 

4. The Committee adjDurned to meet again at 15.00 hours. 

5. The Committee, re-assembled at 15.00 hours and took evidence 
of the following representath'es of the a-Iljarat Chamber of Commerce 
Ahmedabad. 

Gujarat Chamber of Conunel·ce., Ahmedabad 

Spokesmen: 
(1) Shri Deepak Navanital, President. 
(2) Shri Gautam V. Shah, ex-President. 
(3) Shri Girish, P. Dani. Hon. Secretary. 
(4) Shri I. N. Kania, Secretary-General. 

(15.00 to 16.00 hours) 

6. A verbatim record of the ev~dence was kept. 
7. The Committee then adjourned to meet agnin at 11.00 hours Oil 

Friday, the 26th June 1987. 
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VB 
Seventh Sitting 

26-6-1987 

The Committee sat on Friday, the 26th June, 1987 from 11.00 to 13.30 
hours and again from 150.00 to 16.00 hours in Committee Room, Old 
Building, General Manager, Central Railways' Office, Bombay V.T. 

PRESENT 
Shri Arvind Netam-Chairman 

MEMBERS 

Lok Sabha 

2. Shri Basudeb Acharia 
3. Shri Banwari Lal Bairwa 
4. Shri Janak Raj Gupta 
5. Shri Jujhar Singh 
6. Shri P. Kolandaivelu 
7. Shri H. M. patel 
8. Shri Aziz Qureshi 
9. Shri K. H. Ranganath 

10. Shri Sri Hari Rao 
11. Gen. R. S. Sparrow 
12. Shri K. D. Sultanpuri 

Ra';ya Sabha 

13. l::»hri Pawan Kumar Bansal 
14:. Shri Murlidhar Chandrakant Bhandare 
150. Shri Kamalendu Bhattacharjee 
16. Shri Mirza Irshadbaig 
17. Shrimati P.ratibha Singh 
18. Shri P. N. Sukul 

SECRETARIAT 

Shri G. S. Bhasin-Chief Legislative Committee Officer. 
HIPUSENTA'l'IVBS OF THE MIl'fISTRY OF RAILWAYS (RAlLWAY BOARD) 

1. Shri M. S. Bhandari-Executive Director (T.C.) 
2. Shri J.' K. Mitra-Joint Director (RAR) 

RJ:PRBSENTATlVE OF THE MINISTRY OF LAW AND JUSTICE 
(LIIOISLATlVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint Secretary and Legialative CoutU.I, 

88 



89 

2. TJ.e Committee took evidence of the representatives of the follow-
ing ·Associations/Organisat;ons. on the various provisions of the Railways 
Bill. 1986:-

I. COhsumer Education Researc" Centre, Ahmedabad 
Spo'esmen: 

(1) Shri Manubhai Shah. 
(2) Shri AUg'Usthy Thomas. 

(11.00 to 12.15 hours) 

II. Western Railways Suburban Plliisen,ers Study Group ·Dumbly. 
Spokesmen: 

(1) Shrimati Mrinal Gore. MLA. 
(2) Shri P. B. Samant. ex~MLA. 
(3) Shri C. B. Gandhi, Treasurer. 
(4) Shri C. K. Vora. Joint Secretary. 

(12.1tl to 12.45 hours) 

III <a) Maharashtra Chamber of Commerce, Bombay: 
Spokesmen: 

(1) Shri Arvind Deshpande 
\2) Shri M. D. Ranade. 
t3) Shri Dalip Shinde. 

(b) Nasik District Association, Nasik: 

Spokesmen: 
(1) Shri Dalip Salvekar, Secretary. 
(2) Shri Mukand Warag, Member. 

(12.45 to 13.30) 

3. Eefore the Committee proceeded to take evidence, the Chairman 
drew attention of the witnesses to the provisions contained in Directions 
55 and 58 of the Directions by the Speaker under the Rules of Procedure 
and Conduct of Business in Lok Sabha. 

4. The Committee adjourned to meet again at 15.00 hours. 
5. l'he Committee re-assembled at 15.00 hours and took evidence of 

the following representatives of Marathwada Janata Vikas Parishad. 
Aurangabad . 

. Muathwada Janata Vikas Parishad, Auranl.bad: 
Spokesmen: 

(1) Shri G. R. Rege. 
(2) Shrl Pratap Borde. 

(15.00 to 16.00 hours) 
6. A verbatim record of tbe evidence was kept. 
7. The Committee then adjourned to meet again at 11.00 hours 0' 

SaLurday, the 27th June. 1987· 



.... , " ........ "... .. <\., VIU 
FJ,hth Sitting 

27-6-1987 
The Committee sat on Saturday. the 27th June, 1987 from 11.00 to 

14.00 hours in Committee Room. Old Building. General Manager. Central 
Railways Office, Bombay, V.T. 

PRESENT 
Shri Arvind Netam-Chairman 

MEMBER!; 
Lok Sabha 

2. Shri Basudeb Acharia 
3. Shri Banwari LaI Bairwa 
4. Shri Janak Raj Gupta 

5. Shri Jujhar Singh 
6. Shri P. Kolandaivelu 
7. Shri Mahendra Singh 
8. Shri H. M. Patel 
9. Shri Aziz Qureshi 

10. Shri K. H. Ranganath 
11. Shri Sri Hari Rao 
12. Shri K. D. Sultanpuri 

Rajya Sabha 
13. SlU'i Pawan Kumar Bansal 
14. Shri Kamalendu Bhattacharjee 
15. Dr. Bapu Kaldate 
16. Shri Mirza Irshadbaig 
17. Shri Sukumal Sen 

18. Shrimati Pratibha Singh 
SBCRETARIAT 

t; "f 

Shri G. S. Bhasin-Chief Legislative Committee 0fftc8f'. 

REPRESENTATIVES OF THE MINISTRY OF RAILWAYS (RAILWAY BoARD) 

1. Shri M. S. Bhandari-Executive Director (T.C.) 
2. Shri J. K. Mitra-Joint Director (RAR) 

RlPaUENTATIVE OF THE MINISTRY 01' LAW AND JUSTICZ 
(LEGISJ.ATIVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint Secretary a·nd Legislative Cou,..,1. 
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2. The Committee took evidence of the representatives of the flJllowing 
Association, on the various provisions of the Railways Bill. 1986:-

Siding Owners and Commereial Railway Users AlIIOci.tion and the 
Deeeu PasseD,en Auoeiation. Pune 
Spokesmen: ' . 

(1) Shri S. N. Awekar. Advocate. 
(2) Shri A. S. Awekar. Advocate. 

(11.00 to 14.00 hours) 

3. BefoJ:'~ the Committee proceeded to take evidence, the Chairman 
drew attention of the witnesses to the provisions contained in Directions 
55 and 58 of the Directions by the Speaker under the Rules of Procedure 
and Conduct of Business in Lok Sabha. 

4. A verbatim record of evidence was kept. 

5. The Committee placed on record their warm appreciation of the 
hQspitality extended. arrangements made for holding their :;ittings and 
making their stay at Bombay very comfortable by the oftioeers and statt 
of the Central/Western Railways. 

The Committee then ad;ourned. 



IX 
Ninth SittiD& 

11-8-1987 

h 11th August 1987 from 15.00 to The Committee sat .on TueadaYN t ~2 First Floo~. Parliament House. 15.30 houl's in Commlttee Room o. . 
New Delhi. 

pRESENT 
Shri Arvind Netam-Chairman 

:MEMURs 
Lok Sabha 

2. Shri Basudeb Acharia 
3. Shri Banwari La! Bairwa 
4. Shri Narayan Choubey 
5. Shri V. K1sho.re Chandra S. Deo 
6. Prof. P. J. Kurien 
7. Shri Ram Pyare Panika 
8. Shri H. M. Patel 
9. Shri D. N. Reddy 

10. Gen. R. S. Sparrow 
11. Shri K. D. Sultanpuri 
12. Dr. C. P. Thakur 

Ra;ya Sabha 
13. Shri Paw an KUmar Bansal 
14. Shri Kamalendu Bhattacharjee 
15. Dr. Bapu Kaldate 
16. Shri Sukomal Sen 

17. Shrimati Pratibha Singh 
18. Shri P. N. Sukul 

5EcaBTARIAT 

; r 

Shri G. S. Bhasin-Chief Legislatit'e Committee Officer. Shri S. P. Gaind-Senior Legislative Committee Officer. 
REPusENTAnvES 01' THE MINISTRY OF RAILWAYS (RAILWAY BoAD) 

1. Shri M. S. Bhandari-Executive Di"ector (T.C.) 
~. Shri J. K. Mitra-Joint Director (RAR) 
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REPRESi:N'tATiVE OF 'nIB MINISTRY OF LAw AND JusTla 
(LIIGISLAnVE DEPARTMENT) 

Shri K. L. Mobanpuria-J oint Secretary and Lelislative CoUDlel. 

l. At the outset. the Chairman informed the Committee that 80 far 
they had taken oral evidence of 3 local Organisations at Delhi and 10 
other Organisations/Chambers of Commerce etc:. at Bombay. Verbatim 
rel:urd of evidence tendered before them had been circulated. Tbere were 
still some Orlanisations left who had desired to appear before the Com-
mittee' fortehdermg aral evidence. 

The Committee considered their future proeramme of work. The 
Committee noted that as per extension granted by the House. they were 
required to present their report by· the laat day of the Monsoon s.ion. 
1987, i.e. the last day of Part II of the Eighth Session. The Committee. 
however, felt that as considerable time would be required for completion 
of the various stages of the Bill. i.e. takinl of evidence of remainlnl 
parties, general discussion on the Bill with reference to the memoranda 
received and evidence tendered before them and clauae-by-clause con-
sideration of the Bill, it would not be possible for them to· prftent tbeir 
report to the House by the stipulated date. The Committee. tb.retore, 
decided to seek fUrther extension of time upto the last day of the Wiater 
Session, 1987. 

The Committee authorised the Chairman and ill hia .baence Shri 
Basudeb Acharia. a member of the Committee, to move the neceaery 
motion in this behalf in Lok Sabha on 25th AUIust, 1987. 

4. The Committee, further decided that the next aeries af slttin .. 
might be held at Calcutta from 9th to 11th September 1987 for taking 
further evidence of those parties which had requeated to be heard. 

The Committee Olen adjourned. 



~ 
Tenth Slttin, 

10-9-1987 

'fhe Committee sat on Thursday, the 10th September. 1987 from 11.00 
to 13.00 huurs in Conference Room. Eastern Railway Headquarters, 
C~lcutta. 

,. 
" 

PRESENT 

Shri Arvind Nctam-Chairman 

MEMBBRS 
Lok Sabha 

.2. Shri Basuueb Acharia 
3. Shri Ataw- Rahman 
4. Shri Narayan Choubey 
5. Shrt V. Kishore Chandra S. De() 
6. Shri Jujhar Singh 
7. Shri Gurudas Kamat 
8. Shri Mahendra Singh 
9. Sh,ri H. M. Patel 

10. Shri K. H. Ranganath 
11. Shri Sri Hari Rao 
12. Shri K. D. Sultanpuri 

Ra;!lCI Sabha 

13. Shri Pawan Kumar Bansal 
14. Shri Murlidhar Chandrakant Bhanciare 
15. Dr. Bapu Kaldate 
16. Shri Deba Prasad Ray 
17. Shrimati Pratibha Singh 
18. Shl'i P. N. Sukul 
19. Shri Parvathaneni Upendra 
20. Shri Atal Behari Vajpayee 

SECR&'J'AJtIAT 

Shrt K. c. Rastogi-Jomt SecretAry 
Shri J. P. Ratneah-Sea1or Table Of1Wer 

REPRESENTATIVES OF '!'Hi: MINISTRY OF RAILWAYS (RAILWAT BouD) 

Shri M. S. Bhandari-Executive Director (T.e.) 
Shri J. K. Mitra-Joint Director (RAR) 



2. The Committee took evidence of the following repreleDtaUfti of 
Indian Chamber of Commerce. Calcutta on the proviaiona of the RIll· 
ways Bill. 1986 from 11.00 to 13.00 hours: 

(i) Shri O. P. Tantia, President 
(li) Shri B. K. Agarwal 

3. Before the Committee proceeded to take evidence, the Chairman. 
while welcoming the witnesses. drew their attention to the ~ 
contained in Direction 58 of the Directions by the Speaker .UDdar tH 
Rules of Procedure and Conduct of Business in Lok Sabha. 

4. A verbatim record of the evidence was kept. 

5. The Committee then adjourned to meet again at 11.00 houl'l OIl 
Friday. the 11th September, 1987. 

2b LS-'1. 



Eleventh Sitting 

11-9-1987 

'. ~e Committee sat on Friday, the 11th September, 1987 from 11.00 to 
12.30 hours in Conference Room, Easte1n Railway Headquarters, 
Calcutta. 

PRESENT 

Shri Arvind Netam-Chairman 

2. Shri Basudeb Acharia 
3. Shri Atau,r Rahman 

MEMBERS 
Lok SaMIIQ. 

4. Shri Narayan Choubey 
5. Smi Gurudas Kamat 
6. Shri Mahendra Singh 
7. Shrl H. M. Patel 
8. Shri K. H. Ranganath 
9. Shri Sri Hari Rao 

Ra;ya Sabha 
10. Shri Pawan Kumar Bansal 
11. Dr. Bapu Kaldate 
12. Shlimati Pratibha Singh 
13. Shri P. N. Sukul 
14. Shri Parvathaneni Upendra 
15. Shri Atal Behari Vajpayee 

SBCRftARIA'r 

Shri K. C. Rastogi-Joint Sect"etAt"Y 

• ~ ',W1:r-' .' 

Shri J. P. Ratnesh-SenioT TAble Ofjicef' 

REPRI'SBNTA'1'IVBS OF THJ: MINISTRY OF RAILWAYS (RAILWAY BoARD) 

Shri M. S. Bhandari-Executive Director (T.C.) 
Shri J. K. Mitra-Joint Director (RAR) 

.. 
2. The Committee took the evidence of Shri S. It. Dhar, Secretary.. 

General, All India Loco Running Staft Association, Anara (W .B.). on 
the provisions of Railways Bill, 1986 from 11.00 to 12.30 hours. 
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3. Before the Committee proceeded to take evidence, the Chairman, 
while welcoming the witness, drew his attention to the pI'Ovlat0D8 CCIIl-
tained in Direction 58 of the Directions by the Speaker under the Rulel 
of Procedure and Conduct of Business in Lok Sabha. 

4. A verbatim record of the evidence was kept. 

5. The Chairman informed the Committee that the representatives 
of Calcutta Chamber of Commerce, Calcutta who had also been iDvited 
to appear before the Committee on that day. had been unable to come 
because of the 'Bandh' and had requested that subject to the convenience 
of the Committee, they might be heard at New Delhi OD aome other ... 
The Committee accordingly, decided that they might be invited for oral 
evidence at New Delhi on Friday, the 9th October, 1987. 

The Committee then adjourned. 



XU 
TweUth Sitting 

9-10-1987 

. The Committee sat on F.rid.,.. the 9th October, 1987 from 15.00 to 
18.00 hours in Committee Room No. 'C', Ground noor, Parliament 
.... Atmae. New Delhi. 

PRESENT 

Shri Arvind Netam-Chai7'man 

MEMBERS 
Lok Sabha 

2. Shri Basudeb Acharia 
3. Shri Ataur Rahman 
4. Shri Banwari Lal Bairwa 
5. Dr. Krupasindhu Bhoi 
6. Shri Narayan Choubey 
7. Shri V. Kishore Chandra S. Deo 
8. Sh.rt Tarun Kanti Ghosh 
9. Shri Janak Raj Gupta 

10. Shri Haren Bhumij 
11. Shri Jujhar Singh 
12. 8hri Gurudas Kamat 
13. Prof. P. J. Kurien 
14. Shri H. M. Patel 
15. Shri Aziz Qureshi 
16. Shri K. H. Ranganath 
17. Shri Sri Hari Rao 
18. Shri K. D. Sultanpuri 
19. Dr. C. P. Thakur 
20. Shri Bal Ram Silogh Yadav 

Ra;ya Sabha 
21. Shrt Pawan Kumar Bansal 
22. Shri Murlidhar Chandrakant Bhandare 
23. Dr. Bapu Kaldate 
24. Shri Satya Prakash Malaviya 
25. Sbrt Mirza lrshadbaig 
26. Shrt S. B. Ramesh Babu 
27. Shrt Sukomal Sen 
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28. Shrimati Pratibha Singh 
29. Shri P. N. Sukul 
30. Shri Parvathaneni Upendra 
31. Shri Atal Behari Vajpayae 

SBCR'ftAlUAT 

Shri O. P. Chopra-Senior Legislative Committee Otflc..,.· 

REPRESENTA~VES OF THE MINISTRY 01' RAIL,WAYS (RAILWAY Bo.uD) 

1. Shri M. S. Bhandari-Executive Director (Ta) 
'2. Shri, S. K. Malik-JoiRt Dif'ector (RAR) 

REPRESENTATIVE OF THE MINISTRY OF LAW AND JUSTICE 
(LIIGISLATIVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint Secretary and Legu14tive Cou.nsel. 

2. At the outset. the Chairman informed the Committee that due to 
'Bandh' at Calcutta on 11th September, 118'1, the wi_Ilea coulc:l not 
come there and therefore. they had been invited to come over here for 
their submissions. The Chairman, while welcoming the witDesaes. drew 
their attention to the provisions contained in Directions 55 and 58 of the 
Directions by the Speaker under the Rules of Procedure and Conduct of 
Business in Lok Sabha. I 

3. The Committee took evidence of the following representatives of 
the Chamber of Commerce, Calcutta, on· the various provtldoDl of the 
Railways Bill. 1986, from 15.00 to 18.00 houn: 

L Shri P. K. Jalan. Vice PreSident 
2. Shri S. S. Swaika. Member 
3. Shri V. B. SahaI, Member 
4. Shri H. C. Johari. Rail Transport Adviser 

4. A verbatim record of the evidence was kept. 

5. The Committee considered their futUre programme of work and 
de:ided to hold informal discussions, subject to the approval of Hon'ble 
Speaker, at their next series of sittings with Safety Commiasloner and 
other Railway Oftlcials. at Bangalore on the 2nd and 3rd November, 198'1. 

The Committee then adjou.rned. 



xm 
Tbirteuth Sittlnl 

18-11-1987 

The Committee sat on Wednesday. the 18th November, 1987 from 16.00 
to 16.30 hours in Committee Room No. 62, First Floor, Parliament Ho.,.. 
New Delhi. 

PRESENT 

Shri Arvind Netam-Chainnan 

2. Shri Basudeb Acharia 
3. Shri Ataur Rahman 
4. Shri Janak Raj Gupta 
5. Shri Haren Bhumij 
6. Shri P. Kolandaivelu 

MDIBIU 
Lok SabhCI 

7. Shri P. R. Kumaramangalam 
8. Shri Ram Pyare Panika 
9. Shri H. oM. Patel 

10. Shri Sri Hari Rao 
11. Shri D. N. Reddy 

Hajya Sabha 

12. Shrimati Pratibha Singh 

SBCRI:'l'AlIIAT 

Shri G. S. Bhasin-Chief Legislative Co.mmittee OfJicer 

.. , 

REPRESENTA'l'IVJ:S 0 .. THE MINISTRY 01' RAILWAYS (RAILWAY BoARD) 

Shri M. S. Bhandari-Ezecutive Di,.ectOT (TG) 
Shri S. K. Malik-Joint Di,.ectOT (RAR) 

REPRESENTATIVE 0 .. THE MINISTRY OF LAw AND JUSTICE 
(LBGISLATIVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint Sec,.eta.,.y and Legislative Counsel. 

2. The Committee considered their future programme of work and 
decided that next series of sittings might be held at Bangalore for holding 
informal discussions with Saftey Commissioner and other Railway 
otBcials from 28th to 30th December. 1987. 
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3. The Chairman informed the Committee that Ministry of Railway'. 
comments on the memoranda received from Calcutta Chamber of 
Commerce aDd National Federation of Indian Rallwaymen will be made 
available to the members as soon as received from that Ministry. 

4. The Committee noted that in pursuance of a motion adopted in 
the House on the 25th August, 1987, they were granted an extension of 
time for presentation of their report to· the House by the last day of the 
Winter Session, 1987. As such their term would be expiring on the 
11th December, 1987. The members were informed that considerable 
time would be required for completion of the remaining stages i.e. 
consideration of memoranda. taking of evidence and clause-by-clause 

consideration of the Bill etc. The Committee felt that under the cir-
cumstances, it would not be possible for them to present their report by 
the stipulated date. The Committee, therefore, decided to seek further 
extension of time presentation of their report up to the last day of the 
Budget Session, 1988. The Committee authorised the Chairman to take 
necessary action in the matter. 

The Committee then ad;oumed. 



XIV 
Fourteenth SittiRl 

10-12-198'7 

The Committee sat on ThursdaY, the 10th December" 1987 from 15.00 
to 15.30 hou.rs in Committee Room No. 62, First Floor, Parliament House, 
New Delhi. 

PRESENT 
Shri Arvtnd Netam-ChainnAfl 

MEMBERS 

Lok Sabha 

2. Shri Banwari Lal Bairwa 
3. Dr. Krupasindhu Bhoi 
4. Shri Narayan Choubey 
5. Shri Haren Bhumij 
6. Shri P. R. Kumaramangalam 

'7. Shri H. M. Patel 
8. Shri Aziz Qureshi 
9. Shri K. H. Ranganath 

10. Shri Sri Hari Rao 
11. Shri D. N. Reddy 
12. Gen. R. S. Sparrow 
13. Shri K. D. Sultanpuri 

RajJ/a Sabhtl 

14. Shri Pawan Kumar Bansal 
15. Shri Murlidha.r Chandrakant Bhandare 
16. Dr. Bapu Kaldate 
17. Shri Mirza Irshadbaig 
18. Shri V. Ramanathan 
19. Shn P. N. Sukul 

SilcuTABIAT 

Sbri G. S. Bhasin-Chief Legislative Co.mmittee Otfi,cer 
Shri O. P. Chopra-Senior Legislative Com.mlittee OflWer. 

RIPRISDITATIVIS OF TIll: MINISTRY OF RAILWAYS (RAILWAY BoAJU) 
Shri M. S. Bhandari-Executive Director (T.e.) 

Shri S. K. Malik-Joint Director (RAR) 
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RD'USENTATIYZ OF THE MINISTRY OF LAw AND JUSTICE 
(LIIGISLATIVE DEPARTMENT) 

Shri K. L. Mobanpuria-J oint Secretartl CI'Rd Legislative Co",,"l. 

2: At the out set, the Chairman rtiaformed the members that Hortble 
Speaker had directed all Parl,ialIlentary G~ittees not to go on tours in 
view of acute drought condiUt;ns' px:ev,mhg' fn some parts of the country. 
T1uu.'efore, the proposed vialt of 'the 'Jbint Committee to Bangalore for 
holding the informal discussions with safety Commiasioner and o~her 
OtWl~i. 'fiom' 18th to 30 Detiember. li87 iili detided earl_, bU IIiftcebeen canc:ened. ' .' . , , 

3. The Committee considered, their ~uture pregramme of work and 
tentatively decided that next serle. Of'sittings for holding general discus-
sions on the provisions of the Bill with reference; tp. ~e~ora~da ~ivedl 
evidence tendered before them, might be held on 8th January. fore-noon 
7th and 8th January, 1988 (both fore-.. oan a!ld after-noon) at New Delhi. 

The Commit'td then' adjourned. 

r1 ' 

" 

t· 



XV 

Flft8eluh Sittlq 

e·1-1888 

The Committee sat on Wedneaday, the 8th January, 1988 fzom 1500 
to 1700 hours in Committee Room 'C', Ground noor, Parliament House 
Almexe, New Delhi. 

PRESENT 

Sbri Arvind Netam-Chainnan 

MIDOIIIIU 
LoJc Scabha 

2.. Shri Basudeb Acharia 
3. Shri Ataur Rahman 
4. Shri Banwari Lal BaiJ'wa 
5. Dr. Krupasincihu Bhoi 
8. Shri Narayan Choubey 
7. Shri V. Kishore Chandra S. Deo 
8. Shri Tarun Kanti Ghosh 
9~ Shri Janak Raj Gupta 

10- Shri Haren Bhumij 
11. Shri Jujhar Singh 
12. Shri Gurudas Itamat 
13. Shri Ram Pyare Panika 
14. Shri H. M. Patel 
15. Sh,ri Aziz Qureshi 
18. Shri Sri Han Rao 
17. Gen. R. S. Sparrow 
18. Shri K. D. Sultanpuri 
19. Dr. C. P. Thakur 
20. Shri Bal Ram Singh Yadav 

Ra;ya Sabha 

21. Shri Pawan Kumar Bansal 
22. Shri Murlidhar Chandrakant Bbandare 
23. Dr. Bapu Kaldate 
,.. Shrl Satya Prakash Malviya 
25. Shri Suresh Plc:houri 
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28. Shri V. Ramanathan 
2'1. Shrimati Pratibha Sf. 
28. Sbrt P. N. Sutut 
29.. Shri Parvatbaneni Upendra 

s.c.r~1' 

Shri K. C. Rastogi-J'oitlt Secreta".,. 
Shri G. S. Bhuin-CJU.ej Leg~v. Committee OJ1lcer. 
Shri O. P. Chopra-Senfm' LegUlatioe Committee Office'r. 

r '. • t. 

t, 

R,,"""'AT1Y18 or '1'111: MOO8ft1Y or R.uLWAYI (RAILWAY Be .. , 

1. Shri M. S. Bhandari-Executive Director (T.C.) 
2. Shri J. S. MIIDdre)r-Executive Director (CE). 
S. Shrt S. K. Khanna-Ezec.Uve Dif'ector Sa/etrl. 
4. Shri S. K. Malik-Joint DirecCOr CRAR). 
5. Shri J. K. Mitra-E.r-JOint Dwector (RAR). 

RBPUSENTATIVI: 0 .. THI: MINlS'l'RY or'LAW AND Jvl'l'lCl! 
(L.:JISLAnn: D&r.A.ll'l'laMT) 

Shri K. L. Mohanpuria-Joitrt Secreta'lJ erne! Legillotive Counael. 

2. The Committee held general diseuuiOn. on Chapter-I containing 
definitions of variOu. terms used in the BUI. The discussion on this 
Chapter was concluded. 

The Committee adjourned to meet ageln at 11.00 hOW'S on Thunday. 
the 7th January, 1988. ' 



XVI···· 

Six"',.", 
7-1"1~ , 

The Committee sat on. Thursday, the·7th Januaxy, 1988 from 11.00 to 
13.00 hourI AUld ~gaill. fr.om. 15.04) .to 17.15. hour. fl)Cernintttee aoom 'C'. 
Ground Floor. Parliament House Annexe, New Delhi. 

.,1 •• 

PRESENT 
Shri Arvind Netam~Chairman . 

MEMBERS .. 
Lok Sabha . '.~ . 

2. Shri Basudeb !\~aria 
3. Shri Ataur ~ahman 
4. shri 'Banwari t.aI Bairwa 

. . '. . 
5. Shri Naray~n Choubey 

" . 6. Shri V.lGshore Chandra S;' DeC) 
,. Shri Taru~ Kan:ti Ghosh 
8; ShriJanak Raj Gupta 
9. Shri Haren Bhumij 

.. ~' 10. Shri· Jujhar .'Singh 
11. Shri Mahendra Singh 
12. Shri Ram Pyare Pantka 
13. Shri H. M. Patel 
14. Shri Aziz Qureshi 
15. Shri K. H. Ranganath 
16. Shri Sri Hari Rao 
17. Gen. R •. S. Sparrow 
18. Shri K. D. Sultanpuri 
19. Dr. C. P. Thakur 

Rajya Sabha 

20. Shri Pawan Kumar Bansal 
21. Shri Murlidhar Chandrakant Bhandare 
22. Dr. Bapu Kaldate 
23. Shrl Satya Prakash Malviya 
24. Shri Suresh Pachouri 
25. Shri V. Ramanathan 
26. Shrimati Pratibha Singh 
27. Shri P. N. Sukul 

..... ;. 
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SIlCUTARIAT 

Shri K. C. Rastogi--Toint Secretary. 
Shri G. S. Bhasin-Chief Legislative Committee OfJicer. 
Shri O. P. Chopra-Senior :t.egislative Committee OfJiCe1'. 

~. j: ". : I ", ,. 

REPal:uNTATlVBS OF MOOSm or &ULWAYS (RAILWAY BOARD) 
; ! .. ~' .' ,. 

1. Shri M. S. Bhandari-E~cutive DirectM (T.C.) 
, '~. Shri J~. S. :M~E~ti~e Di,.~or' (CE). : 

3. Shri S. it. Kh~-':Eze~tive Director' S~f~·t~;.:· 
4. Shri s. K. Malik-Joint DircctDf .(RAR). 
5. Sh,ri J. K. Mitra-Ez-Jottr:t' Di~e~tor (RAR). 

Rl:Pusi:NTATJVE OF THIi:M.unsU..Y OF CIVIL AVIATION 

Shri N. P. Vithal-Chie{COtpmi,sioner Safety. 

Rl:Pusl:NTATI\'E OF THE MINISTRY OF LAw 'AND JV.,rIQ ' 
(LllGISLATIVE DEPAB'1'lI4B!f'l') '" 

", I 

Shri K. L. Mohanpuria-Joint Secreta.flI and Legt,Zoti",. Counsel. . " 

2. The Committee held further general discussion on Chapter·n to IV 
of the Bill containing provisions relating to' Railway AdmJnIstrations. 
Commissioners of Railway Safety and Constructl(m and maintenance 
work. 

a. The Committee adjourned at 13.00 hours and .re.assembJed at 15.00 
hour,. . 

4. The Committee held further general discuSsion, on Ch8pt«i' .. IV and 
XII'together. which contained provisions relating. to opening of Railways 
and Accidents. The Committee aJsoheard views of the Chief Commi .. 
sioner Safety, who had been specially invited fo~ the purpGle. . 

" ,I,' .' I . 

The Committee adjC1Umed to meet again at 11.00 hours on Frida,.. the 
8th January. 1988. 



XVII 
Sey.ea*-th Sittiac 

8-1-1888 

The Committee sat on Friday. the 8tb January. 1988 f!'om 11.00 to 
13.00 houn in Committee Room 'C', Ground Floor. Parliamen·t House 
Annexe. New Delhi. 

PRESENT 

Shri Arvind Netam-ChClirm4fl ..... -. 
!.ok .!liblte 

2. Sbri Ataur Rahman 
3. Slui Banwari Lal Bairwa 
4. :Shri Nilrayan Choubey 
5. Shri T"run Kanti Ghosh 
6. Shri Janak Raj Gupta 
7. 8hrt Haren ~j 
8. Shri Jujhar Singh 
9. Shri P. Kolandaivelu 

10. Shri Mahendra Singh 
11. Sbri Ram Pyare Panika 
12. Shri H. M. Patel 
13. Sbri ADz Qureshi 
14. Shri K. H. Ranganath 
15. Shri Sri Hari Reo 
18. Gen. R. S. Sparrow 
17. Shri Tariq Anwar 
1&. Dr. C. P. Thakur 

RCI;ya SClbhCl 

19. Shri Pawall Kumar Bansal 
20. Shri Murlidhar Chandrakant Bhandare 
21. Shri V. Ramanathan 
22. Shrimati Pratibha Singh 
23. Shri P. N. Sukul 

S1ICU'1'AIIlAT 

Sbri K. C. Ra8to,i-Join.t Sec-retcJry. 
Shri G. S. Bhuin-Chiel Leplativ. Committee Ofictrr. 
Shri O. P. Chopra-Sen.i&r Legislatit7e C" .. ~ittee Of/iCef'. 

lOB 

. ' 

\ 

.1 ~ 

.. 
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R&PRBSENTATlVIB or MUIlS'J'BY or RAILWAYS (RMLWAY BoAItD) 

1. Sbri M. S. Bhandari-Bzeeuti"e Director (T.C.) 
2. Ihri S. K. Malik-Jei", Dif'eceor (RAIl). 
3. Shri J. K. Mitra-Bz.-Joi"t .lMector ·(RAR). 

RaPRISDTATlVS or tim MDmmlY or Llw AND Jvsna: 
(lAoISLAnva n-A8TIII:NT) 

Shri K. L.. Moh~puria-Joint Secreta'JI and Legi.llati'" Counsel. 

2. At the outset, the Committee considered their future proaramme 
of work and decided to hold their next sittings at 11.00 hoUl'l and 10.00 
hours on 28th and 29th January, 1988 respectively in order to complete 
the general discuuion on the remaining chapters of the BUl. 

3. The Committee resumed further general cU.scuasion on chapter VI 
to VIII which eontained provisions relating to fixation of rates, RaUway 
Rates Tribunal and Carriage of Pauengers etc. The diIcUllion WII not 
concluded. 

The Committee then ad;OUt"tNcJ. 



XVID· EicId_. ~Sittini 
28-1-1988 

The Commi~tfe sat on Thursday, the '2&th January, 1988 from 11.00 
to 18.00 hours in Committee Room '8'. Ground Floor; Parli'ament House 
Annexe, New Delhi. 

Shri Arvind Netam-ChaiTman 

MBMBI:R$ 

Lok Sab-ha 

2. Shri Ataur Rahman 
3. Shri Banwari Lal Bairwa 
4. Shri V. Kishore Chandra S. Deo 
5. Shri Janak Raj Gupta 
6. Shri Haren Bhumij 
7. Shri Jujhar Singh 
8. Shri p. R. Kumaramangalam 
9. Shri Ram Pyare Panika 

10. Shri H. M. Patel 

11. Shri Aziz Qureshi 

12. Shri K. H. Ranganath 
13. Shri Sri Hari Rao 

14. Shri D. N. Reddy 

15. Gen. R. S. Sparrow 

16. Shri Bal Ram Singh Yadav 

Rajya Sabha 

17. Shrl Pawan Kumar Bansal 
18. Shri Murlidhar Chandrakant Bhandare 

19. Shri Satya Prakash Malaviya 

20. Shri S. B. Ramesh Babu 
21. Shrimati Pratibha Singh 

22. Shri P. N. Sukul 
23. Shri Parvathaneni Upendra 
24. Shri Atal Behari Vajpayee 

llQ 



III 
s.cu:rAIIIAT 

Sbri K. C. Rutogi-.Toiftt S8Cf'etaf1l. 
Shri G. S. Bhaain-Chief LegUlAtwe Committee Olien. 
Shri Swaran Singh~ltl ton Special Duty. 

"j,< I ~1,:" ,!Ji. ,·"-mil. 
RuIll'SEJlTATIVIS or MiNUi'l'B~ ~F ~WAYS (RAILWAY BoABD) 

,.,,1,; ., '. 
Shri M. S. Bhandari-E:a:ectLtlive ,Director (T.e.) 
Shri $.;'~. Malik~oiifi.DirectoY;t(~lJt"!, lL" !~"q:m: " )", I 

• i r '-~ " • 11.\ '. I ,. ''''f(, .. '~ 't .. , .. t{'·''''~·lj:') ru ~'::'i' Oil 

Ra:PRBSDTATIYB or THE MINISTRY 01' LAw ~i'am:.. p' 

(Lr.GISLATIYB ,o.~~TMEHT) 1 , ",,~ ., 'i 
Shri K. L. Mohanpuria-J~~~,S~~~t~ /J~4 ~~~ti':'~,COU,*L 

2. The Committee resumed general discussion ,on Chapter VIII and 
IX of the Bill relating to Carriage'?M'\fIlhengers and Carriage of Gooda. 
The discussion on Chapter VIII :W"·r'.~luded, Chapter IX remained 
part discussed. 

" 1(' 

3. The Committee decid'ed that the next seri.., ofiWt_JIlilbt-~ held 
on 16th February, 1988 (fore-noon) an4, ,q9,i ~ ~h: F;EI~t~F.Jt, f~ ,{fore-
noon and after-noon), in order to comple~,,~e~ralr d~~\l,ts~~? on the 
remaining Chapters of the Bill. '" '~) ,I.. (,1 II,V; ,hI 

The Committee then adjourned to 
Friday. the 29th January, 1988. 
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Nineteeath Slttba. 
'I' ,f, • 

29-1-1988 
, I ,.', \ 

" 

The Committee sat qn 'riday, the 29th. January, 1988 ·from 10.30 to 
13.00 hours in Committee ROom 'B', Ground Floor, Parliament House 
Annexe, New. Delhi., . ,'" 

PRESENT 
J 11 ' ' ',.' , ~ , , , ' \' I', " ' 

Shri Arvind Netam-Chairman 

.! ,," ~ERS 

Lok Sacha 
2. Shri Basudeb Acharia 
3. Shrl' Ataur Rakmah' 
'4. !!l1il Banwarl Lal Ba'lrwa 

,(! '",!, I' .1, 

. 5. Shri Narayan Choubey 
6. Shri V. Kishore Chandra S. Deo 
'1: Shrf Janak Raj Gupta 
8. Shri Haren Bhumij 
g. Shri Jujhar Singh 

10. Shri P. R. Kumaramangalam 
11. Shri Mahendra Singh 
12. Shri Ram Pyare Panika 
13. Shri H. M. Patel 
14. Shri Aziz Qureshi 
15. Shri Sri Hari Rao 
16. Shri D. N. Reddy 
17. Gen. R. S. Sparrow 
18. Shri Bal Ram Singh Yadav 

Ra;t/a S4bha 

19. Shri Pawan Kumar Bansal 
20. Shri Murlidhar Chandrakant Bhandare 
21. Shr! Satya Prakash Malaviya 
22. Shri Sukomal Sen 
23. Shrimati Pratibha Singh 
24. Shri P. N. Sutul 
25. Shrt Parvathaneni Upendra 
26. Shri Atal Behar! Vajpayee 
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s.curAJUAT 

Shri X. C. RaatoJi-Joint Secretary. 
Shri G. S. Bhutn-Chief Legillcrtive Committee Ot/lcer. 
Shrt Swam Stngh-O:tJicer",aa Specicll Duty. 

REPRBHNTAnvJ:S or Mntlitiirt .. 'It.4I&WAYS (RAILWAY BoARD) 

Shri M. S. Bhandari-E~tJIe Director (T.C.) 
Shri S., K. M.alik~oint D,irectjpr, (BAR). 

, t I. ' . . 

.' bP......tATIYB orl THE ~m o".'LAW"AKD·~Um~t'I,IO',1 ni 
(Ll:GISLAT1~" ~"'~!NT) 

Shri X. L. Mohanpuria-Joint Secretary and LegisJativtl Coun.el. 
:, ',', " .... , I· ".', . f1 .... ( .: '; ~ 

2. The Committee held further general discussion on Chapter IX of 
the Bill containing provisions rebiU~~' t01 carriage of goo:1s. The diSCUl-
sion was not concluded. .,.\ " I 

3. The Committee adjourned to meet again at 15.Otrhouri o1i;'l'uesday, 
the 16th February. 1988. ,,'" 



• ~ ~1" ,,~~ S,X: . ,: t~ .J. .... , I, .. 

I" ~/»,: ".11';) (ITweDtl ... fiJittiDg, 

\ :.1.', ~ i': ", ,'" 1.&4.981'" 

The Committee met fJh 'Tue~Ct~y;' t'fie 1st' ~ch,) 1988 at 1&.00 hours 
in Commi~tt1~.&.oJ;n ,No. 62, First ,~~~, ParliaJnent .'House. Hew Delhi. 

," , l"». ,. 

, i:ll'RtSENT' 

, I ~ 

M~, .. >\' 

Lok Sabha 

I '; L 3t, $hri BasudebAcharla ,', "'. r 
3. Shri Narayan Choubey 

4. Shri Jujhar Singh 
5. Shri Ram Pyare Panika 
6. Shri H. M. Patel 
7. Shri Aziz Qureshi 

8. Shri Sri Had Rao 
9. Shri D. N. Reddy 

10. Gen. R. S. Sparrow 
Ra;ya Sabha 

11. Shri Pawan Kumar Bansal 

SI!1CRE'l'ARIAT 

. ~ . 

Shri K. C. Rastogi-Joint Secretary. 

Shri Swam Singh Officer Of/. Special Duty. 

.... ~.I(.. 

REPRESENTATIVES OF MINISTRY OF RAILWAYS (RAILWAY BoARD) 

1. Shri M. S. Bhandari-Ezecuttive Director (T.C.) 

2. Shri S. K. Malik-Joint Director (RAR). 

REPRESENTATIVE OF THE MINISTRY OF LAW AND Juma: 
(LEGISLAnn DEPARTMENT) 

. ,.' 

Shri K. L. Mohanpuria-Join~ SeCf'etary and LegiBlative Counul. 

2. As the required number of Members were not present to complete 
the quorum, it was decided that the sitting of the Committee may be 
~djourned. I I 
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3. After consultation with the Members present, the Chairman also 
decided that the sittings of the Committee fixed for 2nd and 3rd Marc}:, 
1988 may be cancelled. It was further agreed that the next series of 
sittings of the Committee might be held dally from 22nd to 24th March, 
1988 in order to complete the generll.discuuion on the remaining Chap-
ters of the Railways Bill. 

The Committee the" adjourned. 



Twenty-Firat SittiDI 

22-1~i988' 

, I 

The Committee met on Tuesday, the 22nd March. 1988 from 16.00 to 
17.00 hours in Committee Room No. 62, First Floor, Parliament House. 
New Delhi. 

PRESENT 
Shri Arvind Netam-Chairman 

2. Shrl Basudeb Aeharta 
3. Shri Ataur Rahman 
4. Shri Jagdish Awasthi 

MEMBI1IS 

Lok Sabha 

5. Shri Narayan Choubey 
6. Shri V. Kishore Chandra S. Deo 
7. Shri Janak Raj Gupta 
8. Shri Jujhar Singh 
9. Shri P. Kolandaivelu 

10. Shri Ram Pyare Panika 
11. Shri H. M. Patel 
12. Gen. R. S. Sparrow 
13. Dr, C, P. Thakur 

Ra;ya Sabha 

14. Shri Satya Prakash Malaviya 
15. Shri Suresh Pachouri 
16. Shri V. Ramanathan 

S.eUTARUT 

-" 

I' '., 
" , 

Shri G. S. Bhasin-Chief Legi8lative Committee Office,.. 
Shri Swarn Singh-Otficer on Special Duty. 

It' ' 

REPRESBNTATIVJ:S OF MINISTRY OF RAILWAYS (RAILWAY BoARD) 

Shri M. S. Bhandari-E3:ecutive Di7'edm- (T.e.) 
Shri S. K. Malik-Joint Di7'ect07' (RAR). 

REPRESENTATIVE or THE MINISTRY OF LAW AND JUSTICE 
(LEGISLATIVE DEPAltTMENT) 

Shri Z. S. Negi-A.sutant Legislative Counsel. 
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2. The Committee held further general discussion on Chapter IX of 
the Bill containing provisions relating to carriage of goods. The discUl-
sion on Chapter IX was concluded. 

3. The Committee decided that the sitting of the Joint Committee 
scheduled for Wednesday, the 23rti 1.farch, 1988, might be cance1lecl. 

I, ' • ~ I, I' ,." .. ~. , . . . 

The 'Committee then Gd;ou.rned. 
I 



xxn 
Twenty-Second Sitting 

24-3-1988 

'I 

The Committee met on Thursday. the 24th March, 1968 from 16.00 to 
17.00 hours in Committee Room No. 62. First Floor, Parliament House, 
New Delhi. 

PRESENT 

Shri Arvind N etam-Chairman 

2. Shri Basudeb Acharia 

3. Shri Ataur Rahman 

4. Shri Jagdish Awasthi 

5. Dr. Krupasindhu Bhoi 

MEMBERS 
Lok Sabha 

6. Shri Narayan Choubey 

7. Shri V. Kishore Chandra S. Deo 

8. Shri Janak Raj Gupta 

9. Shri P. Kolandaivelu 

10. Prof. P. J. Kurien 

11. Shri Ram Pyare Panika 
12. Shri Aziz Qureshi 

13. Shri Sri Harl Rao 

14. Gen. R. S. Sparrow 
Ra.;ya Scbha 

15. Shri P. N. Sukul 

SIICRBTAlUAT 

, I 

Shri G. S. Bhasin-Chlief Legislative Committee Officer. 
Shri Swarn Singh-OtJicer on Special Du.ty. 

Rl:PRESENTATIVIS OF MINISTRY 01' RAILWAYS (RAILWAY BoARD) 

1. Shri M. S. Bhandari-E~cutive DirectOr (T.C.) 
2. Sh.ri S. K. Malik-J oint Di'l'eetor (KAR) 

RBPusBNTATIVE 01' THE MnmrrRy or LAw AND JuSTlCB 
(Lr.oJSLATIVI: DD'ARTMIlNT) 

Shrl Z. S. Negi-A,riBtant Legislative Counael. 
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2. The Committee held further general discussion on Chapter X and 
XI containing provisions relating to goods booked to notified stations 
and responsibilities of railway administrations as carriers respectively. 
The discussion on Chapter X was concluded. Chapter XI remained partly 
discU8Bed. 

3. The Committee noted that in pursuance of the motion adopted in 
the House on the 2nd December, 1987, they were granted an extension 
of time for presentation of their report to the House by the last day 
of the Budget Session, 1988. The members were informed that con-
siderable time would be required for completion of the remaining stages 
i.e. consideration of memoranda and clause-by-clause consideration of the 
Bill etc. The Committee felt that under the circumstances. it would not 
be possible for them to present their report by, the stipulated date The 
Committee, therefore decided to seek further extension of time for 
presentation of their report upto the lut day of the Monsoon Session 
1988. The Committee authorised the Chairman to take necessary action 
in the matter. 

4. The Committee decided that the next series of sittings might be 
held after the present Budget Session sometime during the last week of 
May, 1988. 

The Committee then ad;ourned. 

2608 LS-I0. 



XXIII 
TwentY'Third Sitti ... 

30-5-1988 

T·he Committee met on Monday, the 30th May, 1988 from .15.00 to 
17.00 hours in Committee Room No. 'B', Ground Floor, Parliament House 
Annexe, New Delhi. 

PRESENT 

Shri Arvind Netam-Chairman 

MEMBERS 

Lok Sabha 

2. Shri Basudeb Acharia 
3. Shri Ataur Rahman 
4. Shri Jagdish Awasthi 
5. Shri Banwari Lal Bairwa 
6. Dr. Krupasindhu Bhoi 
7. Shri Narayan Choubey 
8. Shri Tarun Kanti Ghosh 
9. Shri Janak Raj Gupta 

10. Shri Haren Bhumij 
11. Shri Jujhar Singh 
12. Shri P. R. Kumaramangalam 
13. Shri Mahendra Singh 
14. Shri H. M. Patel 
15. 8hri Aziz Qureshi 
16. Shri K. H. Ranganath 
17. Shri D. N. Reddy 
18. Gen. J}.. S. Sparrow 
19. Shri K. D. Sultanpuri 

Ra;ya Sabna 
20. Shri Pawan Kumar Bansal 
21. 8hri Murlidhar Chandrakant Bhandare 
22. Chowdhary Ram Sewak 
23. Dr. Bapu Kaldate 
24. Shri Sukomal Sen 
25. 8hri P. N. 8ukul 

26. Shri Parvathaneni lJ'pendra 

l~Q 
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S.::urARIAT 

Shri K. C. Rastogi~oint Secretaf1l. 
SMi G. S. Bhasin-Chief Legilla.tive Committee Of/icn. 
Shri Swam Singh-Offic" 'Oft Special Duty. 

REPRISDlTATIVBs OF M:iJmtrRy 0' RAlLWATS (RAILWAY BoARD) 

1. Shri M. S. Bhandari-E%ecutive Director (T.C.) 
2. Shri S. K. Malik-JOint Director (RAR). 

REPuSENTATIVE' OF THE MINISTRY OF LAw AND JUSTICE 
(LEGISLATIVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint Secretary and Legislative Counsel. 

Z. At the outset, the Chairman welcomed Chowdhary Ram Sewak, a 
new member, who was appointed to the Joint Committee w,e,f. 11th 
May, 1988. 

3. The Committee resumed general diScussion on Chapter XI of the 
Bill containing provisions relating to responsibilities of Railway Admi-
nistrations as Carriers. The discussion on Chapter XI was conclUded. 

4. The Committee considered their future programme of work. It 
was pointed out that the visit to Bangalore planned earlier had to be 
postponed in view of the general ban imposed by the Speaker on tours 
of the Parliamentary Committees during the year 1987-88. The Committee 
decided to visit Bangalore and Hyderabad between 20th and 25th June, 
1988 for holding further general discussion on the provisions of the BiD. 

5. The Committee authorised the Chairman to seek Speaker's permis-
sion for undertaking the proposed tour. 

6. The Committee also decided that the sitting of the Joint Committee 
scheduled to be held at 15.00 hours on Tuesday, the 31st May, 1008 might 
be cancelled. 

The Committee adjourned to meet again at 11.00 hours on Tuesday, 
the 31st May. 1988. 

-



XXIV 
Twenty.Fourth SittiD, 

31·0.1988 

The Committee met on Tuesday, the 31st May, 1988 from 11.00 hours 
to 13.00 hours in Committee Room ·B', Ground Floor, Parliament House 
Annexe, New Delhi. 

PRESENT 
Shri Arvind Netam-Chairman 

MEMBERS 

Lok Sabha 

2. Shri Basudeb Acharia 
3. Shri Ataur Rahman 
4. Shri Jagdish Awasthi 
51. Shri Banwari Lal Bairwa 
6. Shri Narayan Choubey 
7. Shri Haren Bhumij 
S. Shri Jujhar Singh 
9. Shri p. Kolandaivelu 

10. Prof. P. J. Kurien 
11. Shri Mahendra Singh 
12. Shri Ram Pyare Panika 
13. Shri H. M. Patel 
14. Shri Aziz Qureshi 
15. Shri K. H. Ranganath 
16. Shri D. N. Reddy 
17. Gen. R. S. Sparrow 
18. Shri K. D. Sultanpuri 

Ra;ya Sabha 
19. Shri Pawan Kumar Bansal 
20. Shri Murlidhar Chandrakant Bhandare 
21. Chowdhary Ram Sewak 
22. Shri Satya Prakash Malavtya 
23. Shri V. Ramanathan 
24. Shri Sukomal Sen 
25. Shri P. N. Sukul 
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SIICBl'ARIAT 

Sbrt K. C. Rastogi-Joi1\t Secreta",. 
Sbri G. S. Bbasin-Chief Legislative Committee Otfl.cer. 

RBPRESBNTATIVES OF THE MImSftl"'6F RAILWAYS (RAILWAY BoARD) 

1. Sbri M. S. BbandlM".:!.'~Jllffvt DirJ~tor (T.C.) 
2. Sbri S. K. Malik-Joi1\t Director (RAR). 
3. Sbri ·N. C. Sinba-E~t",e Director. 

·4. Sbri T~N. Vijb-l--Joi1\t Di,.ector. 
REPRESENTATIVE OF THE MINISTRY OF LAw AND JUSTICE 

(LEGISLATIft.· DEPARTMENT) 

Shri K. L. Mohanpuria-Joit'l.t SeC'ffltafl/ anfi Legi8lGtive Counael. 

2. The Committee held further 'gen~ral discussion on Chapters XIII 
and XV containing provisions relating to "Liability of Railway Adminis-
tration for death and injury to passengers d\le to accid.en~" and "Penal-
ties and Offences" respectively. The diSCUssion on Chapter XV remain-
ed inconclusive. 

3. The Committee decided to constitute a Sub-Commlttee to consider 
in depth Clauses 93, 96, 147, 148 and such other Clauses of the Bill. as 
may be referred to it by the Committee. The Sub-Committee sball 
consist of the following:-

1. Shri M. C. Bhandare-Conveft.er. 
2. Shri H. M. Patel-Member. 
3. Shri Basudeb Acharya-Member. 
4. Shri P. N. Sukul-Member. 
5. Shri Pawan Kumar Bansi'll-Member. 

4. The Sub-Committee decided to hold their first sittng at 10.30 bours 
on Vonday, the 13th June, 1988. . 

The Committee thm ad;ourned. 



XXV 
Twenty-Fifth SlttJaa 

22-6-1988 

The Committee met on Wedriesciay, the 22nd Jdne, IIJ88 frOm 11.00 
to 12.30 hours in Conference Room, Divisional Rldlway Mlnater's Oftlce. 
Southern Railway, Bangalore. 

PRESENT 
Gen. R. S. Sparrow-Con"mor 

MEMBERS 
Lok SQ.oha 

2 .. Shri Basudeb Achatia 
3. Shri Janak Raj GUpta 
4. Shri Jujhar Singh 
5. Shri Gurudas Kamat 
6. Shri P. Kolandalvelu 
7. Shri H. M. Patel 
8. Shri Aziz Qureshi 
9. Shri K. H. Ranganath 

10. Shri D. N. Reddy 
11. Shri K. D. Sultanpuri 

BCljllQ. SClbhQ. 
12. Chowdhary Ram Sewak 
13. Shri Satya Prakash Maliiviya 
14. Shri Sukomal Sen 
15. Shrimati Pratlbha Singh 
16. Shri P. N. Sukul 
17. Shri Atal Behari Vajpayee 

SIICRBTARIAT 

Shri K. C. Rastogi-Joint SecretQ.f'1/, 
Shri G. S. Bhasin-Chief LegialQ.ti"e Committee OjJicer. 

REPRISEN'l'ATIVES OF MINISTRY OF RAILWAYs (RAILWAY BoARD) -- . 
1. Shri M. S. Bhandari-Ezecuti"e (T.C.) 
2. Shd N. C. Sinha-Executive Director. 
3. Shri S. K. Malik-J oint Director (Mit). 

... " 

[In the absence of the Chairman Gen. R. S. Sparrow, a member of 
the Committee Who was appointed as Convenor by the Chairman, 
presided over the sittings of the Committee at Bangalore and Hyderabad.] 
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2. At the outset. the Convenor welcomed the members ot the Com-
mittee and referred to the importance and urgency of the propose(l 
legislative measure and the task before the Committee. He also explain-
ed to the Committee, the background and implications of the proposed 
legislation which was being revi."td after about hundred years. 

3. The Committee then took up for general discussion Chapters XIV 
and XV containing provisions re~ting to 'Regulation of hours of work 
and period of rest· and 'Penalties and Offences' respectively. The discus-
sion. on Chltpter XIV w.. concluded. Ch~pter XV remained part dIs-
cussed. . 

4. Thereafter the Members of the Committee were shown the func-
tioning of Computer set-up by the Southern Railway. They were 
apprised of the various types of da~Jl.being collected by them to keep 
a check on the operations of the Railway system in the Division on a 
day to day basis. 

The Committee then adjourned to meet again at 1030 hours on Thurs-
day, the 23rd June, 1988. . 



XXVI 
Tw .. tY~Si~ Si&tins 

23-6-1988 

The Committee met on Thursday, the 23rd June, 1988 fromiO.oo to 
12.30 hours in Conference Room Divisional Railway Manager's Office. 
Southern Railway, Bangalore. 

PRESENT 
Gen. R. S. Sparrow-Convenor 

2. Shri Basudeb Acharia 
3. Shri Jujhar Singh 
4. Shri Gurudas Kamat 
5. Shri P. Kolandaivelu 
6. Shri H. M. Patel 
7. Shri Aziz Qureshi 
8. Shri K. H. Ranganath 
9. Shri D. N. Reddy 

MDoIlRS 
Lok Sa'b'ha 

10. Shri K. D. Sultanpuri 
Ra;ya Sabha 

11. Chowdhary Ram Sewak 
12. Shri Satya Prakash Malaviya 
13. Shri Sukomal Sen 
14. Shrimati Pratibha Singh 

I' :.. 

I -

15. Shri P. N. Sukul .. ~. . .. ,,"-
I 

16. Shri Atal Behari Vajpayee 
SI!ICJlETARIAT 

Shri K. C. Rastogi-Joint Secreta.ry. 
Shri G. S. Bhasin-Chief Legislative Committee OjJicer. 

REPRESENTATIVES OF MINISTRY OF RAILWAYS (RAILWAY BoARD) 

1. Shri M. S. Bhandari-Executive Director (T.C.). 
2. Shri S. K. Malik-Joint Director (RAR). 

2. The Committee resumed further general discussion on Chapter XV 
relating to the provisions of 'Penalties and Offences'. The discussion wac; 
concluded. ; r: " . ~ 

The Committee then adjourned to meet again at 10.00 hou1'l on 
Friday, the 24th June, 1988 at Hyderabad. 
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XXYII 
TweatY·Seveath Sittbar 

24-6-1988 

Th~ Committee met on Friday, the 24th June. 1988 from 1000 to 1230 
hours In Conference Room of General iManager, South.Central Railway 
Headquarters, Secunderabad. 

PRESENT 

Gen. R. S. Sparrow-ConvenoT 

MDDZRs 

Lok Sa.b1qz 
2. Shri Basudeb Acha.ria 
3. Shri Jujhar Singh 
4. 8hri Gurudas Kamat 
5. 8hri Aziz Qureshi 
6. Shri D. N. Reddy 
7. Shri K. D. Sultanpuri 

Rajya. Sa.bha. 

8. Shri Murlidhar Chandrakant Bhanda.re 

9. Chowdhary Ram Sewak 

10. Shri Satya Prakash Malaviya 

11. Shri P. N. Sukul 

Smcu:rABIAT 

Shri K. C. Rastogi-Joint Secreta.1'Y. 
Shri G. S. Bhasin-Chief Legi.1Cltiue Committee Of/far. 

REPRl'al:NTATIVEs OF MINIS'l'RY Or RAILWAYS (RAILWAY BoAIID) 

1. Shri M. 8. Bhandari-Executive Di1'ect01' (T.C.) , 
2. Shri S. K. Malik-Joint Di1'ect01' (RAR). 

2 At the outset, Shri M. A. Cherian, General Manager. South Ceatral 
RaHway welcomed the members and highUghted the saliebt features of 
South Central Railway. He informed the members that South Central 
Railway was the youngest railway Zone in the country. It w .. formed 
in 1966 by merging two Divisions of Southern Railway and two Dfvtllonl 
of Central Railway. While explaining tbe financial poIitfan of South 
Ceontral Railway. the Genera) Manager pointed out that South Central 

127 
2608 LS-ll. 



128 

Railway was one of the earning railways since its inception. He further 
poiDted out that some important stations were beIDg developed as model 
stations and improved passengers amenities were being provided. 

The Committee then took up for g,neral discussion Chapter XVI con-
taining 'Miscellaneous' provisions. (The discussion was not concluded. 

't'ht: Committee then adjourned to meet again at 1200 hours on Satur-
day, the 25th June. 1988. 



XXVlD 
Tweaty·Eiptla Sit~ 

25-6-1988 

The Committee met on Saturday. the 25th June 198afroml2OO to 1_ 
hours in Conference Room of General iManager. South-Central Ratlway 
Headquarters, Secunderabad. • 

PRESENT 
Gen. R. S. Sparrow-Cont'enoT 

2. Shri Jujhar Singh 
3. Shri Gurudas Kamat 
4. Shri P. Kolandaivelu 
5. Sbri Aziz Qureshi 

MEMBERS 
Lok Sabha 

6. Shri K. D. Sultanpuri 

Rajya Sabha 
7. Shri Pawan KUmar Bansal 
8. Shri Murlidhar Chandrakant Bhandare 
9. Chowdhary Ram Sewak 

10. Shri Satya Prakash MaJaviya 
11. Shri P. N. Sukul 

SEcRETARIAT 

Sbri K. C. Rastogi-Join.t Secretary. 
Shri G. S. Bhasin-Chief Legislative Committee OfJice: 

REPREsENTAnVES OF MINISTRY OF RAu.WAYS (RAILWAY BoARD) 

I. Shri M. S. Bhandari-E~C1ltive Directar (T.C.). 
2. Shri S. K. Malik-Joint Direct07' (RAR). 

2. The Committee resumed further general di8CU88ion on Chapter 
XVI IlIld. the Schedule containing 'Miscellaneous' provisions. The c:IiaC\Ja. 
lOin on Chapter XVI and Schedule was concluded. 

3. The Committee concluded general discussions on the provisions of 
the Bill via+via the comments furnished by the Ministry of RaIlways OIl 
the memoranda received by them. 

4. The Committee decided that the MinfBtry of Bailways mi,ht DOW 
furnish a draft I1st of Government amendments which they propoHCI to 
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incorporate in the Bill in the light of the discuBSions held by the Com-
mittee. Thereafter, the members would be requested to send their amend-
ments, if they 80 desired. I 

6. The Committee then placed on record their warm appreciation of 
tbe valuable assistance rendered to them by the MiniStry of Railways . 

. The Committee also thBDked the oftldll18 of the Southern and South 
Cebtral Rallway. for the nice ar.rmgements made by them in connections 
with their sittings and making their stay at Bangalore and Hyderabad 

. 'qutte comfeiotable. 

The Committee then ad;oumed. 



XXIX 
Twejpty·N1ntla SittIng 

2S-B-I988 

The Committee met on Tuesday. the 23rd August, 1988 from 10.00 to 
10.30 houra· in Committee Room No. 61. Firat J'loor, Paru..-t. HOUle, 
NewDelht. 

PBiSENT 
Slni Arvind Netam-Chainncm 

2. Shri Basudeb Acharia 
3. Sh.ri Ataur Rehman 

MDOBRS 

Lok SQ.bhJa. 

4. Shri Banwari Lal Bairwa 
5. Dr. Krupasindhu Bhoi 
6. Shri V. Kishore Chandra S. Deo 
7. Shri Jujhar Singh 
8. Shri Azlz Qureshi 
9. Shri Sri Hari Rao 

10. Shri D. N. Reddy 
11. Gen. R. S. Sparrow 

RAhJQ. SQ.bhtJ 
12. Chowdhary Ram Sewak 
13. Dr. Bapu Kaldate 
14. Shri Satya Prakash Malaviya 
15. Shri Sukomal Sen 

Slu"i G. S. Bhasin-Deputy Secretary. 

Shri Swarn Singh-Ot1icer on Special Duty. 

RBPusENTATIVES OF MINISTRY OF RAILWAYS (RAILWAY BoAIID) 

1. Shri M. S. Bhandari-Executive Direct07' (T.e.) 

2. Shri S. K. Malik-Joint Director (RAR). 

REPRlSENTATIVE OF mE MINISTRY OF LAw AIID JUBTICI 
(LmrsLATM: DsPAJlTMD't) 

Shri K. L. M'ohallpuria-Joint Secretary and Legislative COUtIHl. 
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2. At the outset the Chairman outlined the progress of work done by 
the Committee. He informed the members that the Committee have com-
pleted recording of evidence of all interested parties. The Committee 
have also completed general discussion on the various provisions of the 
Bill. The Chairman further informed that the Sub-Committee appointed 
by the Committee to consider in depth some -clauses of the Bill had held 
two sittings on 13 June and la-July, 1988 and'completed its work. It was 
decided that the minutes of the sittings of the Sub-Committee may be 
cirr.ulated to all the members of the Committee for information. , ' 

3. ' Thereafter, ,the Committee considered their future programme of 
work. Several members stated that as they had yet to take up clause-by-
clause consideration of the Bill; and also to complete consideration of other 
stages of the Bill. it would not be possible for them to complete their work 
and present their report by the last day of the current Monsoon Session. 
The Committee, therefore. decided to seek further extension of time for 
presentation of their Report by the last day of the Winter Session. 1988. 

The Committee authorised the Chairman and in his absence Shri 
Basudeb Acharia, a member of the Committee to move necessary motion 
in the HOUlle for the purpose. 

4. The Chairman announced that members desirous of giving notices 
of amendments to various clauses of the Bill may do so and send those 
notices to the Lok Sabha Secretariat at the earliest. 

5. The Committee further decided to hold their next series of sittings 
on 21 September (Afternoon) and 22 September. 1988 (Forenoon). During 
these sittings general discussion will be held with the Chairman and 
Members of the Railway Board. 

The Committee then adjourned. 



xxx 
Thirteenth Sitting 

21-9-1988 

The Committee met on Wednesday, the 21st September. 1988 from 
16.00 to 17.30 hours in Committee Room 'B', Ground Floor, Parliamellt 
House Annexe, New Delhi. 

PRESENT 
Shri Arvind Netam-Chairmcn 

2. Shri Basudeb Acharia 
3. Shri Jagdish Awasthi 
4. 8hri Narayan Choubey 
5. Shri V. Kishore Chandra S. Dca 
6. Shri Janak Raj Gupta 
'1. Shri Haren Bhumij 
8. Shri Jujhar Singh 
9. Prof. P. J. Kurien 

10. Shn Ram Pyare Panika 
11. Shri Aziz Qureshi 
12. Shri Sri Hari Rao 
13. Shri K. D. SultanpW'i 

RAjya Sabha 

14. Shri Murlidhar Chandrakant Bhandare 
15. Chowdhary Ram Sewak 
16. Shri Satya Prakash Malaviya 
17. Shri Sukomal Sen 
1~. Shrimati Pratibha Singh 
19. 8hri Parvathaneni Upendra 
20. Shri At&t Behari Vajpayee 

8EcRBTAUAT 

Shrt K. C. Rastogi-Joint Secretary. 
Shri G. S. Bhasin-Deputy Secretary. 
Slui Swarn Singh-Officer on Special Du.ty. 

133 



]34 

REPRESENTATIVES OF 'nil: MINISTRY OF RAILWAYS (RAILWAY BoARD) 

1. Shri R. K. Jain. Chair.m4n, Railway Board. 
2. Shri S. K. Mitra, Financial CommusioneT. 
3. 8hri Ranjit Mathur. Membe,. T'rtJffi,c ... 
.t. Shri M. N. Parsad, Member Engineering. 
5. 8hri Anup Singh, Member Mechanical. 
6. Shri M. S. Bhandari. Execu.tive Direct01', Pas.enger amenities. 
7. 'SIlri Guru Shanlcatan, AdviBer StafJ. 
8. Shii 8.K. Malik,Joint Director. T'l'affic Commercial (RcdltDGy 

Act Revision). 
9. Shri T. N. Vijh, Joint SecTetlJ4"1I (Estt.) 

10. 8hri J. S. Mundrey. Adviser. 

RJ:PRJI:SENTATIVE OF THE MINISTRY OF LAw AND JUSTICE 
(LmxSLATIV! D!:PAM'MENT) 

Shri K. L. Mohanpuria-Joint Secretary and Legislative Counsel. 

2. At the outset, the Chairman informed the Members that during the 
course of general di9CUssion held with the representatives of the Ministry 
of Railways on the various clauses of the Ranway :am, 1986, it had been 
felt at many stages that certain clarifications were required on some 
points which could appropriately be given by the Chairman and Members 
of 'Railway Board. This meeting had accordingly been arranged for 
having such a general discussion with the Chairman and membth of 
Railway Board. ~ 

3. The Committee then held general discussion on various provisions 
of the Bill. 

4. A verbatim record of the proceedings was kept. 

The Committee then adjourned to meet again at 1100 hours on Thuraday 
the 22nd September, 1988. 



XXXI 
Thirty-Plrst Sittia. 

22-9-1988 

'fht.> Committee met on Thursday, the 22nd September, 1988 from 1100 
to 1315 houl'S in Committee Room 'B', Ground Floor, Parliament House 
Annexe. New Delhi. 

PRESENT 

Shri Arvind Netam-Chai1'm(ltl. 

MIMBERS 

Lok Sabhu 

2. Shri Jagdisb Awasthi 
8. Shri Narayan Choubey 
4. Shri V. Kishore Chandra S. Deo 
5. Shri Janak Raj Gupta 
6. Shri Haren Bhumij 
7. Shri Jujhar Singh 
8. Prof. P. J. Kurien 
9. Shri Ram Pyare Panika 

10. Shri Aziz Qureshi 
11. Shri Sri Hari Rao 
12. Shri D. N. Reddy 
13. Gen. R. S. Sparrow 
14. Shri K. D. Sultanpuri 

Rajya Sabha 

15. Shri Pnwan Kumar Bansal 

16. Shri Murlidhar Chandrakant Bhandare 

17. Chowdhary Ram Sewak 

18. Shri Satya Prakash Malaviya 

19. Shri Deba Prasad Ray 

20. Shrlmati Pratibha Singh 

21. Shri P. N. Sukul 
22. Shri Parvathaneni Upendra 

23. Shri Atal Behari Vajpayee 
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SECRETARIAT 

Shri G. S. Bhasin-Deputy Secretary. 
Shri Swarn Singh-Offi,cer on Special Duty. 

R!PUsENTATIVEg C1F THE MINISTRY OF RAILWAYS (RAILWAY BoARD) 

1. Shri R. K. Jain, Ch~irman, RailwG1l' Board. 
2. Shri S. K. Mitra. Financial Com.missioner. 
3. Shri Ranjit Mathur. Member TrafJic· 
4. ShriM. N. Parsad, Member Engi'71eering. 
5. Shri Anup Singh, Member Mechanical. 
6. Shri M. S. Bhandari. Executive Director, Passenger amenities. 
7. Shri Guru Shankaran, Adt,iser Staff. 
8. Shri S .. K. Malik, Joint Director, Traffic, Commercial (RAR). 
9. Shri J. S. Mundrey, Adviser. 

REPRESENTATIVE OF THE MINISTRY OF LAW AND JUSTICE 
(LEGISLATIVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint SecretaTY and Legislative Counsel. 

2. The Committee resumed further general ~iscussion on the various 
provisions of the Bill and railway officials clarified the 'points raised by 
the Hon'ble Members. I 

3. A verbatim record of the proceedings was kept. 

4. The Committee decided that the next series of sittings may be held 
either during last week of October or first week of November, 1988, for 
clau8e-by-clause consideration of the Bill. 

The Committee then adjourned. 



XXXII 
ThirtY-Second Sitting 

1-12-1988 

The Committee met on Thursday. the 1st December, 1988 from 10.00 
to 10.30 hours in Committee Room No. 62, First Floor, Parliament House, 
Nell' Delhi. 

PRESENT 
8hr! Arvind Netam-Chairman 

MEMBERS 

Lok Sab1va. 
2. Shri Banwari Lal Bairwa 
3. Dr. Krupasindhu Bhoi 
4. Shri Jujhar Singh 
5. Prof. P. J. Kurien 
6. Shri Ram Pyare Panika 
7. Shri H. M. Patel 
8. Shri K. H. Ranganath 
9. Gen. R. S. Sparrow 

Rajya Sabha 
]0. Shri Pawan Kumar Bansal 

11. Chowdhary Ram Sewak 
12. Dr. Bapu Kaldate 

13. Shri Suresh Pachouri 
14. Shrimati Pratibha Singh 
15. Shri P. N. Sukul 

SECRETARIAT 

Shri G. S. Bhasin-Deputy Secretary. 
Shri SwarD Singh-Officer on Special Duty. 

REPRESENTATIVES OF THE MINISTRY OF RAIl,WAYS (RAII.WAY BOARD) 

1. Shri M. S. Bhandari-Exl'cutit'e Director (Pa.~s('nger Amenine.) 

2. Shri S. K. Malik-Joint Director (Traffic Commercial) (RAR) 

REPusaTATIVE OF THE MINISTRY OF LAw AND JuSTICE 
(LEGISLATIVE DEPAIlTMENT) 

Shri K. L. Mohanpuria-J oint Secretary and Legislative Countel. 
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2. At the outset, the Chairman apologised for the postponement of 
the ~i!ting of the Committee scheduled to be held at 1500 hours on Wed-
nesday, the 30th November, 1988 due to some unavoidable circumstances. 
He- informed the Members that Committee had completed the genera.l 
disc.:ussion on the provisions of the Bill. 

3. Thereafter, the Committee considered their future programme of 
work. Several Members stated that as they had yet to take up clause-by-
claulSe consideration of the Bill; and also to complete consideration of 
other stages of the Bill. it would not be possible for them to complete 
their work and present the report by the stipulated date i.e. the last day 
of HIe current Winter Session. The Committee, therefore, decided to seek 
further extension of time for presentation of their report by the last day 
of the Budget Session. 1989. 

The Committee authorised the Chairman and in his absence Shri 
P.a!lurieb Acharia, a Member of the Committee to move necessary motion 
i!l the House for the purpose. 

4. The Committee further decided to hold their next series of sittings 
during the first week of January, 1989 after receipt of oftlcial amendments 
f10m the Ministry of Railways (Railway Board). 

The Committee then ad;ourned. 



UXDI 
Ttdrty-Third Sittla, 

i' 2:J.1-1989 

The Committee met on Wednesday. the 22nd June. 1988 from 10.00 
1630 hours in Committee Room No. 62, First Floor. Parliament House. 
NE'w Delhi. 

PRESENT 
Shri Arvlnd Netam-Chairmtm 

2. Shri Basudeb Acharia 

MnoERS 
Lok Sabha 

3. Sllri Banwart Lal Bairwa 
4. Shri V. Kishore Chandra S. Dec 
5. Shri Tarun Kanti Ghosh 
6. Shri Janak Raj GUpta 
7. Shri Haren Bhumij 
8, Shri Ram Pyare Panika 
9. Shri K. H. Ranganath 

10. Shri Sri Hari Rao 
11. Gen. R. S. Sparrow 
12. Shri K. D. Sultanpuri 

BA;ya Sabha 
1~. Shri Pawan Kumar Bansal 
14. Shri Murlidhar Chandrakant Bhandare 
15. Shri Sukomal Sen 
16. Shri Parvathaneni Upendra 
17. Shri Atal Behar! Vajpayee 

SICUTARlAT 

Shri G. S. Bhasin-Deputy Secretary. 
Shri Swarn Singh-ODicer on Special Duty. 

REPRESENTATIVEs OF THE MINISTRY OF RAILWAYS (RAILWAY BOARD) 

1. Sbli R. Mathur-O.tflcer on Special Dut,. 
2. Shri S. K. Khanna-Adviser Commerei4L 
3. Shrt M. S. Bhandari-Ezecupve Director (PfJU~er Amenitia). 
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4. Sh.ri N. C. Sinha-Executive Directcw. 
5. Shri S. K. Malik-Joint Director, TrafJic Commercial, (Railway 

Act Revision). 

REPRJ:SENTATIVE OF _I: MmISTRY OF LAW AND JUSTICE 
(Ll:GISLATIV& DEPARTMENT) 

Shri K. L. Mohanpuria-iJoint Secretary and Legislative Counsel 

2. The Committee took up clause-by-clause consideration of the Bill. 

3. Clause 2.-The following amendments were accepted. 
(i) Page 1, after line 15, insert 

• (3) "Claims Tribunal" means the Railway Claims Tribunal 
established under 'Section 3 of the Railway Claims Tribunal 
Act 1987,' 

(Ii) Page 2 for line 29 

Substitute "(18) goods includes-

(i) containers, pellets or limilar article of,tr&1lSport used to 
consolidate goods; and 

(ii) animals;" 

(iii) Page 3. after line 25 insert 

"(c) all electric traction equipments, power supply and distri-
bution installations used for the purposes of, or in connection 
with, a railway;" 

(iv) Page 4, 

Omit lines 13-14 

The clause, as amendedwaa adopted. 

4. ClauaeB 3-9.-These clauses were -adepted,without any'llmendment. 

5. New Clause lO.-The Committee decided to insert the following 
new clause after the existing clause 9: 

"Clause 10: Annual report of Commissioners. 

The Chief Commissioner shall prepare in each financial year in 
annual report giving a full account of the activities of the 
Commissioners dUring the financial year immediately preced-
ing the finencial year in which such report is prepared, and 
forward before such date as may be specified by the Central 
Government copies thereof to the Central Government, and 
that Government shall cause that report to be laid as soon 
as may bej after its reseipt,before each Houeeof,Parliament", 

6. Clause 10 (Original) 

The following amendment' was accepted. 
Pale 6, after line 37, inaert, . .... 
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.. (g) . erect, operate, maintain or repair any electric traction eq~ 
ment power supply and distribution installations in collDection 
with the worldng of 'the railwa,; and". 

Tht= Clause as amended was adopted. 

7. ClsU1e8 1I-18;-These claU1e8 were adopted without any. smead-
ment. 

8. Clause I4..-The following amendment was accepted", 
Page 7, afteT line *, imet't 

"Provided that where the railway administration fails to refer sueb' 
dispute within sixty days from the date it arises to the decision 
of such District Judge, that District Judge may. on an appli-
cation made to him by any person concerned, direct such railway 
administration to refer that dispute to his decision." 

The clause as amended was adopted. 

9. Clause I5.-The following amendments were aCC«!tpted. 

(i) Page 8, line 12. omit "arehes" 

(U) Page 8, line 17. for "arches" substitute "bridges" 

The Clause as amended was adopted. 

10. Clauses l6-17.-These clauses were adopted without any amend-
ment. 

11. Clause l8.-The following amendments were accepted:-

(i) Page 10. lines 7-8 

for "railway administration thinks" 

Substitute "Central Government considers" 

(ii) Page 10, line 11. omit "and (2)" 

The clatlse as amended -was adopted. 

12. New Clause 19.-The Committee decided to insert the following 
new clause after the existing clause 18. 

"19. Power of Central Government to give directions 

Notwithstanding anything contained in any other law. the Central 
Government may if it is of the opinion that any work across. 
under, over or near a railway is likely to alter or impede the 
natural course of water flow thereby eftdaneering any cutting. 
embankment or other work on a railway, issue c:Uredion. in 
writing to any penon, offteer or authority respoDIJb1e tor 
SUCh work directing such penon. oftlcer or .~thorfty to close, 
prohibit o,r re8uJat~ that wor)t"· 
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13. Clause, 20~21.-TheseclaU8eswere adopted without any amendment. 
, . . ,f 

14. Clause 22.-The followMg amendments were accepted. 

(i) Page 11, line 23, om.it "by telegraph" 

(Ii) Page 11, line 24, for uai S04m as may be" BU'b.titute "immedia-
tely" 

The clause as amended was adopted. 

15. Clauses 23-24 were adopted without any amendment. 

16. Clause 25.-The following amendment was accepted. 

Page 12, after line 7, insert 

"(2) The Central Government shall, before glVIng its sanction 
under suh-section (1), comply with the formalities laid down 
in section 20." 

The clause as amended was adopted. 

17. Clauses 26-34.-These clauses were adopted without any amend-
ment. 

18. Clause 35.-The following amendments were accepted. 

(i) Page 14, line 22, for "fare~." subBti~!Ute "ft~ation of fares" 

(ii) Page 14, fOT line 25, substitute 

"(d) fixation of lumpsum rat-es" 
The clause as amended was adopted. 

19. Clauses 36-45.-These clauses were adopted without any amend-
ment. 

20. Clause 47.-The following amendment was accepted: 
Page 16, f01' lines 31-32, Bubstitute 

"(ii) list. of fares from such st&.tion to such other stations as 
it may consider necessary." 

The clause as amended was adopted. 

21. ClauBes 48-53.-These claUSes were adopted without any amend-
ment. 

22. Clause H.-The following amendment was a~cepted: ., 
Page 18, after line 16, in,sert 
"(3) Any person who enters Or remain~ in any carriage on a 

ranway ot' travels in a train without permission as required 
under sub-section (1) ,Or in contravent.ion of any condition 
prescribed under sub-section (2). such person and a person 
iiccompanyinr. him shall be liable to the t9rfeiture of their 
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passes or tickets and removal from raUway by any railway 
servant" 

Th~ clause as amended Was adopted. 

'23. CZAu,e 55.-The clause was adopted. without any amendment. 
24. Clause 56.-The following amendment was accepted. 

Page 18, line 26, omit 
"at least of the lowest class". 

The clause as amended was adopted. 

25. Clause 57.-The clause was adopted without any amendment. 
26. Clause 58.-The follOwing amendments were accepted:-

(i) Page 18, line 43, for "accommodation" 
substitute "convenience and accommodation". 

(ii) Page 19, lines 14-15, fOT "one hundred and fifty" 
substitute "five hundred" 

(iii) Page 19, line 18, omit "at all reasonable hours" 

The clause as amended was adopted. 
27. Clauses 59-61.-These clauses were adopted without any amend-

ment. 

28. Clause 62.-The following amendment was accepted:-

Page 20, for line 5, substitute 

"such goods as may be prescribed. 
(2) The consigner shall be responsible for the correctness of the 

particulars furnished by him in the forwarding note. 
(3) The consigner shall idemnify the railway adminiAratfon 

against any damage suffered by it by reason of the incor-
rectness Or incompleteness of the particulars in the for-
warding note", 

The clause as amended was adopted. 
29. Clause 63.-The following amendment was accepted: 

Page 20, for lines 12-16, substitute 

"(2) A railway receipt shall be prima facie evidence of the 
weight and the number of packages stated therein: 

Provided that in case of a consignment in wagon load or train' 
load if the weight or the number of packages is not check-
ed by railway servant authorised in this behalf and a 
remark to that effect is recorded in such railway receipt, 
by him the burden of proving the weight or, as the ease 
may be: the number of packages stated therein,., shaD He 
on the consigner, the consignee or the endonee. 

The clause as amended was adopted. 

2608 LS-13. 
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30. Clause 64.-The following amendment was accepted: 

Page 21, line 2, for "examination, the cost of' 
substitute "examination and upon such examination it is found 

that the description of the goods is different from that given 
in the statement delivered under sub-section (1), the cost of", 

The clause as amended was adopted. 

31. Clauses 65-69~These clauses were adopted without any amend-
ment. 

32. Clause 70.-The following amendment was accepted: 

Page 22, omit lines 47-49. 

The clause as amended was adopted. 

33. Clauses 71-73.-These clauses were adopted without any amend-
ment. 

The Committee then adjourned to meet again at 1100 hours on 
Tuesday, the 24th January, 1989. 



XXXIV 
Thirty-Fourth Sitdn, 

24-1-1989 

The Committee met on Tuesday, the 24th January, 1989 from 1100 
to 1315 hours in Committee Room No. 62 First Floor Parliament 
House, New Delhi. " 

PRESENT 

Shri Arvind Netam-Chainnan 

MEMBERS 

LokSabha 

2. Shri Basudeb Acharia 
3. Shri Banwari La) Bairwa 
4. Shri V. Kishore Chandra S. Deo 
5. Shri Tarun Kanti Ghosh 
6. Shri Heren Bhumij 
7. Shri Ram Pyare Panika 
8. Shri H. M. Patel 
9. Shri K. H. Ranganath 

10. Shrt Sri Hari Rao 

11. Gen. R. S. Sparrow 
12. Shrl K. D. Sultanpuri 

Rtzjya Sabl14 

13. Shri Pawan Kumar Bansal 
14. Shri Murlidhar Chandrakar.t Rhandare 
15. Shri Mirza Irshadbaig 
16. Shri V. Ramanathan 
17. Shri Parvathaneni Upendra 
18. Shri Atal Behari Vajpayee 

SECRET."RIAT 

Shri G. S. Bhasin-Deputy Secretary. 

Shri Swam Singh-Officer on S-peciQl Duty. 

REPRESENTATIVEs OF THE MINISTRY OF RAILWAYS (RAILWAY BoAR!) 

1. Shri R. K. Jain-Chairman (Railway Board). 
'. , 

2. Shri R. Mathur-Officer on Special Duty. 
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3. Shri S. K. Ghanna-Adviser Commercial. 
4. Shri ·M. S. Bhandari-Executive Director (Paasenger Amenities). 

5. Shri N. C. Sinha-Executive Director. 
6. Shri S. K. Mallk-Joint Director, Traffic COmmercial (Railway 

Act Revision). 

REPRESENTAnvE OF THE MINISTRY OF LAW AND JusnCE 
(LIlGISLATIVE DEPARTMENT) 

Shri K. L. Mohanpuria-Joint Secreta,.y a'Rd Legislative Counsel. 

2. The Committee resumed clause-by-clause consideration of the Bill. 
3. Clause 74.-The following amendment was accepted. 

Page 23, line 26, omit "only" 
The clause as amended was adopted. 

4. Clauses 75-76.-These clauses were adopted without any amend-
ment.. 

5. Clause 77.-The following amendment was accepted: 

Page 24. for lines 3-18, substitute 

"77. A railway administration may on the request made by the 
consignee or endorsee, allow weighment of the consignment 
subject to such conditions and on payment of such charges 
as may be prescribed and the demurrage charges if any: 

Provided that except in cases where a railway servant authoris-
ed in this behalf considers it necessary so to do, no weigh-
ment shall be allowed of goods booked at owner's risk rate 
or goods which are perishable and are likely to lose weight 
in transit. 

Provided further that no request for weighment of consignment 
in wagon load or train load shall be allowed if the weigh-
ment is not feasible due to congestion in the yard ar such 
other circumstances as may be prescribed," 

'I'he clause as amended was adopted. 

6. Clauses 78-80.-These clauses were adopted without any amend-
ment. 

7. Clause 81.-The following amendment was accepted: 

Page 24, line 38. aftef' "pay" insert "on demand" 

'fhe clause as amended was adopted. 

8. Clauses 82-84.-These clauses were adopted without any amend-
m~ I 
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9. Cl4use 85.-The following amendme~ts were accepted: 

(1) Page 26, 4fte-r line 9, insert 

.. (a) goods in respect of which no forwarding note shall be 
exeeuted under section 62," 

(ii) Page 26, for lines 19-20., BUbstitute 

"(f) the conditions and charges for allowing weighment and 
circumstances for not allowing weighment ctl consignment 

in wagon-load or train-load under section 77;" 

(iii) Page 26, line 35-, omit 

"at all reasonable hours" 

The clause as amended was adopted. 

10. CZauBes 86-92.-These clauses were adopted without any amend-
ment. / 

11. Clause 93.-In view of the new Clause 104 inserted, the Com-
mittee decided to omit this clause. 

12. Clauses 94-95.-These clauses were adopted without any amend-
ment. I 

13. Clause 96.-The following amendment was accepted: 

Page 32, after line 17. insert 

"Provided that 

(a) where the whole of such consignment or the whole of any 
package forming part of such consignment is not deliver-
ed to the consignee or the endorsee and such non-delivery 
is not proved by the railway administration to have been 
due to fire or to any accident to the train: or 

(b) where in respect of any such consignment or of any 
package forming part of such consignment which had been 
so covered or protected that the covering or protection 
was not readily removable by hand, it is pointed out to 
the railway administration on or before delivery that any 
part of that consignment or package had been pilfered in 
transit, the railway administration shall be bound to dis-
close to the consigner the consignee or the endorsee bow 
the ~nsignment or the package was dealt with through-
out the time it was in its possession or control, but if 
negligence Oll misconduct on the part of the railway 
administration or of any of its aervants cannot be fairly 
inferred from such disclosure, the burden 0' proving such 
negligence or misconduct shall lie on the consigner. t.he 
consjgnee or the endorsee". 

The clause as amended was adopted. 
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14. ClnUBe 97.-The following amendment was accepted: 

Page 32, a.fter line 30, insert 
"Provided that the railway administration shall be responsible 

for any such damage, deterioration, leakage or wastage or 
for the condition in which such goods are available for 
delivery at destination negligence or misconduct on the part 
of the railway administration or of any of its servants is 
proved." 

The clauSe as amended was adopted. 

15. Clauses 98-101.-These clauses were adopted without any amend-
ment. 

16. C1a.use 102.-The following amendment was accepted: 
Page 34, for lines 13-15, substitute 

"consists of an animal, the liability shall not exceed the amount 
as may be prescribed". 

The clause as amended was adopted. 

17. The Committee decided to insert the following new Clause after 
the existing clause 102: 

"Where any goods. which. under ordinary circumstances. would 
be carried in covered wagon and would be liable to damage, 
if carried otherwise, are with the consent of the consigner. 
recorded in the forwarding note, carried in open wagon, the 
liability of railway administration for destruction, damage or 
deterioration which may arise only by reason of the goods 
being so carried, shall be half of the amount of liability for 
such destruction, damage or deterioration determined under 
this Chapter." 

18. Clnae 103 (original) .-The clauSe was adopted without any 
amendment. 

19. Cla.UBe 104.-The following amendment was a,ccepted: 

Page 35, line 6, for "claim". substitute "notice of claim" 

The clause as amended was adopted. 

20. Cla.use 105.-The follOWing amendment was accepted: 
Page 35, for lines 13-22, substitute 

"105. An application for compensation for loss, destruction. 
damage" deterioration of non.delivery of goods shall be 
fUed against the railway administrattcm on whom notice 
under section 104 has been served" 

The claUSe ,as amended was adopted. 

21. Clnuse 106.-The following amendment was accepted: 
Page 35, line 27, fO'l' "suit" substitute 

"an application before the Claims Tribunal or any other legal 
proceeding" 

The clause as amended was adopted. 
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22. Clau.e l07.-The following amendment was accepted: 

Page 35, for lines 33-41, .u.bBtitu.te 

t2.r:r.. 
tration 
at'8illlt 
wbleb 
applica-
tion for 
QompeD-
uUonfor 
personal 
I~y, 
etc. II to 
be flIed. 

"107. An application before the claims Tribunal for compensa-
tion for the loss of life or personal injury to a passenger may 

be filed against,-

(a) the railway administration from which the passengers 
obtained his pass or purchased his ticket; or 

(b) the railway administration on whOle raUway the destina-
tion atation lies or the loss or injury oocurred." 

The clause as amended was adopted. 

23. Clau.se l08.-The following amendment was accepted: 

Page 35, line 42, for "any suit against a railway administration", 
su.bBtitute "an application before the Claims Tribunal". 

The clause as amended was adopted. 

24. Clauses 109-110.-These clauses were adopted without any amend-
ment. I I 

25. Clau.se lIl.-The following amendments were accepted: 

(i) Page 37, line 6, omit "unnecessary" 

(ii) Page 37, line 14, o.mit "unnecessary" 

The clause as amended was adopted. 
26. CZau.ses 112-1l7.-These clauses were adopted without amelld-

ment. 
27. Clau.se 118.-The following amendment was accepted: 

Page 38, lines 23-24, omit "by the Central Government" 

The clause as amended was adopted. 
28. Clause. 119-120.-These clauses were adopted without any 

amendment. 

29. Clause 121.-The following amendment was accepted: 
Page 39, omit lines 9-10. 

The clause as amended was adopted. 

30. CZau.se 122.-The consideration of the clause was held over. 

31. CZau.se 123.-The COJl1mittee decided to omit this clause as the 
jurisdiction exercised by Claims Commissioner had been replaced by the 
Claims Tribunal set up under Claims Tribunal Act, 1987. 

32. Clause 124.-The following amendments were accepted: 
(1) Page 39, line 47. for "Comminioner" 

aubBtUute ''Tribunal'' 
(it) Page 40, omit lines 7-16. 

The claUSe as amended was adopted. 
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33. Clause 125.-The following amendment were accepted: 

(i) Page 40, line 27, for "Commissioner" 
BUbstitute "Tribunal" 

(ii) Page 40, line 36. fOT "Commissioner" 
substitute "Tribunal" 

(iii) Page 40, line 38, fOT "Commissioner" 
substitute "Tribunal" 

The claUSe as amended was adopted. 

0. 

34. ClaUBes 126-129, 131-132.-The Committee decided to omit these 
clauses as the jurisdiction of the Claims Commissioner had been replaced 
by the Claims Tribunal set up under Claims Tribunal Act, 1987; 

35. Clause 130.-The following amendments were accepted: 

(i) Page 41, line 39. for "Commissioner" 
substitute "Tribunal" 

(ii) Page 41, line 41 for "Commissioner" 
wbstitute "Tribunal" 

The clause as amended was adopted. 

36. Clause 133.-The clause was adopted without any amendment. 

37. Clause 134.-The following amendments were accepted: 

(i) Page 42, omit lines 41-42 

(ii) Page 43, omit lines 1-7 
The clauSe as amended was adopted. 
38. Clause 135.-The following amendments we.re accepted: 

Page 43, f01' lines 14-21 substitute 
(i) "(b) the employment of railway servant is said to be 

"essentially intermittent" when it has been declared to be so 
by the prescribed authority on the ground that the daily 
hoW's of duty of the railway serv8llt normally include 
periods of inaction aggregating to fifty per cent. or more 
(including at least one such period of not less than one hour 
or two such periods of not less than half an hour each), in 
a toW' of twelve hours duty (on the average over seventy-
two consecutive hours) during which the raUway servant 
may be on duty, but is not called upon to display either 
physical activity or sustained attention". 

(U) Page 43, line 24, after words "in .'1 insert "managerial o.r" 
(iii) Page 43, omit line 29 

(iv) Page 43, for lines 32-33. substitute 

"(v) such other categories of staff as may be prescribed." 
The clause as amended was adopted. 
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39. ClCN.8, 136--The following amendment waa accepted: 

Page 43, line 40, for "the Merchant" sub,titute 

"the Railway Protection Force Act 1957 Qr the Merchant." 

The clause as amended was adopted. 

40. Clause 137.-The following amendments were accepted: 

(i) Page 44. lines 5-6, fOf' "any month" substitute 

"a two weekly period of fourteen days" 

(ii) Page 44, lines 8-9. for Clany month" subltitute 

"a two weekly period of fourteen days" 

(iii) Page 44. line 21. fOf' "one and half" sub.titute "two" 
The clause as amended was adopted. 

41. Clause 138.-The following amendments were accepted: 
(i) Page 44, line 26. for "twenty four" aub.titute "thirty" 

(ii) Page 44, omit lines 30-33 

The clause as amended was a(lopted. 

4".. Clauses 139-14O.-These clauses were adopted without any amend-
ment. i I 

43. Clause 141.-The following amendment was accepted: 

Page 45, line 27. omit "vi" 
The elaus2 as amended was adopted. 

44. Cla.use 1:42.-The following amendments were accepted: 
(i) Page 46, fOT line 5, sub.titu.te 

lito six months or with flne which may extend to one thousand 
rupees, or with both." 

(ii) Page 46, for lines 8-9.. substitute 
,Iment shall not be less than n fine of five hundred rupees" 

(iii) Page 46, fOT lines 20-21, sl,bBt;tute 

"equal to the or(linary singl~ fare referred to in that sub-leCtion 
or fifty rupees, which ever is more" 

The clause as amended was adopted. 

45. Clause 143.-The following amendment wu accepted: 

Page ~, line 8. fOT l'twenty" substitute "&fty" 

The clause as amended was adopted: 

.. '48. Cla~es l~I46.-These cla~ were adopted without anyamend-
ment. 
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47. CJuuse t47.-The follo.ing amendments were ~pted: 

(i) Page '48., fot" lihe 25, substituU 

"months, or with fine Which mily extend to ftw huilC:lred. rupees, 
or. with both and shaU" 

(ii) Page 48, line 4.0-41, omit 

"imprisonment for a term o'f one month and" 

The clause as amended was ~dopted. 
48. (.."1ause 148.-The following amendments were accepted: 

(i) Page 49, for line 2, substitute 

"to three years, or with fine whiclt may extend to ten thousand 
rupees, or with both" 

(ii) .Page 49, line 7-8. for "year and a fine of ftve hundrad rupees," 
substitute "month or a fine of five thousand rup~" 

The clause as amended was adopted. 

49. Clause 149.-The following amen~nts were accepted: 

(i) Page 49, for line 17" substitute 

"to one year. or with fine which may extend to two thousand 
rupees, or with both" 

(ii) Page 49. for line 20-21. substitute 

"shall not be less than a fine of one thousand rupees." 

The clause as amended was adopted. 

50. Clause 150.-The clause was adopted without any amendment. 

51. Clause IS1.-The follOwing amendment was adopted: 

Page 50., line 8, for "fiVE; hundred" substitute "one thousand" 

The clause as amended was adopted. 

52. Clause 152.-The following amendments were accepted: 

(i) Page 50, line 12-13 for "and with fine whicb. may extend to 
five hundred rupees" 

substitute "or with fine which may extend to one thousand 
rupees, or witJh both" 

(ii) Page 50, lines 16-17. for "imprisonment for a term of one month 
and a fine of two hundred and ftfty rupees," 
substitute "a fine of five hundred rupees" 

The clause u amended was adopted. 

53. ClauseR 153-155.~1'bese clauses were adopted without any amend-
ment. 

54. The Committee then adjoumed to meet again at 11.00 hQUl'8 on 
Wednesday, ~ 25th lanuary. lJ8tj to take up further clause-by-clause 
consideration of the BiU. I 
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THIRTY -fIFTH srrrtNG . , -+ ... 

Tbe Committee met on WedMa4ay, the 21th Jan...", 1_ fro. 11.00 
to 13.30 hours in Committee Room No. 62, First Floor, Pa,lIameDt .HOUR, 
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3. Shti J &Idilh Awasthi 
4. Shri Banwari Lal Bairwa 
5. Shri Narayan Chou bey 
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7. Shri Janak Raj Gupta 
8. Sh~i ~~~~ ah,,~~ 
9. Shri Jujhar Singh 

10. Shri P. Kolandaivelu 
11. Shri Mahendra Singh 
12. Shri Ram Pyare Panika 
13. Shri H. M. Pate} 
14. Shri K. H. Ranganath 
15. Shri Sri Hari Rao 
16. Gen. R. S. Sparrow 
17. Shri K. D. Sultanpuri 

Rahla Scabhca 
18. Shri Pa",~ Kumar Bansal 
l~. SAri MurHdhar Ohandr.kant Bhandare 
20. Chowdhary Ram Sewak 
21. Shri Satya Prakaah ¥Itlaviya 
22. Shri Mirza Irsh,dbail 
23. Shri V. Ramanathan 
24. Shri~ti Pratibha Singh 
25. Shri P. N. Sukul 
28. Shri Parvathaneni Upendra 

~ ..... 
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SEcRETARIAT 

Shrt G. S. Bhasin-Deputy Secf'ftGry. 
!bri Swarn Singh-Officer on Special Duty. 

REl'USlt:NT,ATIVES OF THE MINISTRY 'o.-ltAILWAYS (RAILWAY BoARD) 

1. Shri S. K. Khanna-Advi.n Comm.et-ciCll. 
2. Shri M. S. Bhandari-EzecutWe DWector (Passenger Amenitie.). 
3.: Sl;u.i S.f K .. l\4a1ik--.(.oiftt··DirectQr. Tf'a.8le Co~rei41 ·(Ra.ilw(J,.f/ . 
. ·.,:A.et BeNioR). 

Ri:PRESENTATIVE OF THE MINISTRY OF LAW ABD JUSTICE 
(Lr.GISLATlVECotTNlBl. ) 

Shri K. L. Mohanpuria-Joint Secretary a.nclLegialclti1'e Coun,el. 

2. The Committee resumed further cla~e-by-clause consideration of 
the Bill. 

3. C1a.use 156.-The following amendments were accepted: 
(i) Page 51. lines 21-22, omit "to the extent of one hup.dred rupees 

or upwards". 
(ti) Page 51, line 23, faT "ten years~' sub.titute "five- years or with 

fine, or with both." 
The clause as amended was adopted. 

4. Clause lS7.-The clause was adopted withoui any. amendment. 

S. Clause 158.-The following amendments were accepted:' 
(i) Page 51, om.it lines 44-47 

(ii) Page 52, omit lines 1-2 
The clause as amended was adopted. 

6. Clause 159.-The clause was adopted willhout any amendment. 

7. C1a.use 160.-The following amendment was accepted: 
Page 52. line 17, for "two" substitute "five" , 

The clause as amended was ado!lted. 

8. CZa1.L8e 161.-The Committee decided to omit this clause as it was 
felt that it was not possible to enforce the provisions cOntained in tbIs 
clause. I . 

9. Clause 162.-The following amendments were accepted: 
(i) Page 52, lines 33-34, for "and with fine which may extend to 

five hundred rupees" 

substitute "or with fine which may extend to five. hundre{ 
rupees, or with both." 

(ti) Page 52, omit lines 36-39. 
The clause as amended was adopted. 



10. Clause 163.-Tbe foHowing amendmant was aCcepted: 

Page 53, line 4. for "two hundred and fifty" 

substitute "five hundred" 

~e clause as amended was adopted. 

11. Clause 164.-The clause was adopted without any amendment. 

12. Clause 165.-The ·following amendment was accepted: 

Page 53, line 13. fOrr "one" substitute "five" 
The clause as amended was adopted. 

!' ) 

13. Clause 166.-The clause was adopted without any amendmen~. . " '. 

14. Clauae lS7.-Tbe Committee decided to omit this clause as it was 
felt that it was not practicable to, impletnellt the provisions contained in 
this clause. I 

15. Clause 168.-The clause was adopted without any amendm.nt. 

16. Clausele9.-The following amendment was accepted: 

Page 54, line 21, for "two" substitute "five" 

The clause as amended was adopted. 

17. Clause 170.-The clause was adoptied without any arnendmen1. 

18. Clause 17l.-The following amendment was' accepted: 

Page 54. fOf' Unes 3~7, itubstitute 
. "'~hich may extend to three years. or with fine. ~hich may 

extend to one thousand rupees or with both and Jhall alIo 
be liable fol" any loss, injury or damage which may be 
caused by reallOn of bringing such goods on the railway". 

The clause as amended was adopted. 

19. Clause 172.-The clause was adopted without any amendment. 

20. Cla.use 173.-The following amendment was accepted: 

Page 55, for lines W, submtute 
"to one month or, with fine which may extend to five hundred 

rupees QI' wiU1 both." 

The clause as amended was adopted. 

21. Clause 1'74.-The following amendment was accepted: 

Page 55, line ... Jor "PtJlS&enger" substitute "pel'IIOIl" 

The Clause as amended was adopted. 

22. Clause 175.-The Committee decided to omit this clause. 

23. ·Cr.u.,.e 176.-Tbe clause was adopted without any amendment. 



24. Cla.use 177.-The follo~illg amen4ment Will acce~ed: 

Page 55. line 33, fOT "one hundred" ~b.~*e. 
"one hundred and fifty", 

The clause as amended was adopted. 

25. ClIa.we. 178-179.-These clauses were adopted without any amend-
m~. I ' 

26. Clause 1BO.-Tbe following 'Qleadmen~ W.8 ~~pted: 
Page 56, line 2, for "fift)''' B1'b.tit14-~~ "ftVI: hunar~" 

1'ne clause as amended was a!iop.ted. 

27. Clause 1S1.-The following amendment was accepted: 

Page 56. JOT' lines 13-18 •• ubBtitute 
;'. tenn which may exteftd to two years or with Rne whieh 

may extend t~one '~ousand rupees or with both." 
The dause was amended was adopted. 

28. Clause 182..-The following amendment were accepted: 
(i) Page _.1," 29, for "and with fiu which may axtend to two 

thousand rupeet" 
subatitute "or with fine which may extend to two thousand 

rupees or with both" : 

(u) Pa,e H. OfII,it liftel a0--a8· 

The clllu.qe q emellde4 w.~ ~c;lQpted.. i 

29. C1C1U1e 183.-The following alJlft.,~t, W~. ~lbMJ: 
(1) P-r 58, line ~8, 1M "and wi~Jl fi1)e which ~JY utend to 

~e thq,,""cJ rupees" ; . 
~b.*itut~ "or with ~ ,.,bifili IDJ.y extend to CIIle thousand 

rugeeB, 'If l\1tlh }>Qtb." I 

(u) Page 57, omit lines 1-4. 

The (' lRuse as amended was adopted. 

30. Clau.es 184-186.-These clauses were adopted without any amend-
ment. 

31. ClaUHs 187-188.-ln view of the amendments proposed in clauses 
55 :m1 111, the Committ~ cie~id~ to omit tM!ie clauses. 

32. Cl4uses 189-195.-These clauses were adopted witht»ut any amend-
ment. 

33. ClAuse 196.-The Committee decided t9 pmit thi$ clause ~ it 
barred the jurilCliction of civil courts. 

34. Clauses 197-200.-These clauses were adopted without any amend-
ment. 

35. Clause 201.-The foUowin8 amendments were accepted: 
(i) Page 80, line 21, omit "dwelling house" 
(U) Pa .. 80, linea 17-28, lor "dweUll'lg house" substitute ·'otIlt:et , 

The clause as amended was adopted.. 
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3~. Clauses 202-206.-TheSe clauses were adopted without any amend-
ment. 

37. Clause 207.-The following amendment was accepted: 

Page 61, after line 27 iuert 

u (2) every-D1)tibtion ilsued uDder .ub-aection (1) shall 
be laid as soon as may be after it is issued before each HoUle 
df P8r1iIll'n~t'i. 

The cl-ause as amended was adopted. 

38. Clauses 208-219 . ...;.These clauaei were adopted without any amend-
ment. 

39. Clause 21l.-The following amendments were accepted: 
(i) Page 62, omit lines 38--49. 

(ii) Page 63, omit lines 1-4. 

The clause as amended was adopted. 

40. Claus, 122 (vide para 26 of Minutes dated 24th January, 1989) 
The following amendments were accepted: 

(0 Page 39, line 31. omit "to the contrary" 

(ii) Page 39. line 32, for "the extent set out in sub-lection (2)" 
substitute "such extent as may be preacribad" 

(iii) Page 39, for lines 37-40, subiti""t, 
"Explanation: For the purpose of this Section 'puaenger' 
includes a railway servant on duty." 

The clause as amended was adopted. 

41. The schedule: The Committee decided to omit the dedUl!. 
42. Clause I.-The following amendment was accepted: 

Page 1, line 5, fot "1988", Bubltttute "1_" 

The clause as amended was adopted. 
43. Enacting Formula: The following amendment wa. accepted: 

Page I, line I, for "Thlrty-aeventh" nbltit'ute "fortieth" 

The Enacting Formula as amended was adopted. 

44. Long title.-The Long. Title was adopted without any amend-
ment. 

45. The amendments received from Members of the Committee which 
were considered and not accepted by the Committee are Biven in the 
Annexure. 

46. The Committee then authoriaed the Legillative CourueJ to cor-
rect patent errors ~~ carry but amendrneou of verbal and conaequen-
tial nature in the Bill. 

The Committee then adjourned. 



ANNEXURE 

JOINT' COMMITTEE ON THE RAILWAYS BILL, 1_ 

List. of Amendments received trom Member, of the Committee. which 
'Were conride'red and not accepted by the Committee at their littinga held 

tram 23 to 25 January, 1989 

(Vide Para 45 of the Minutes) 

S.No. Name of .... bar ~d Tut or AmcndmeDt Clause No. 

___ 0 __ 0.0 ______________ • ____________ _ 

2 

SHRI BASUDEB ACHARIA: 

'I Paac 7, line 39,- , • 14 (I) 

add at the end-

"Unless the action was malaf'ide and viDdictiw" 

2 .Pap 10, line 12,~ • • 1. (3) 

lor "whose dci:iIion thereon lhall be final" 

,ub,tltllte "Who after obtainiQl an opinion from both.the RaUway 
Convention Committee and the Railway Rates Tn'bunal shall take a 
deciIion in'tile matter." , • 

3 Page 14, line 40,- . .n 
~fit' "section" 
l".rI "and those in section 18" 

4 Pap 36,-
,qter line 23 
I"url "Provided that the rill .. y adminilltratlon shall prcyail upon 

the owoina COIDpAniel of the ships which would partly carry the 
aood'l and passenpn by sea, to accept IiabII~ties UIldcr Men:hantl 
Shipping Act, 1958". 

109 (2) 

5 Page 37, lines 1Sand 16.- 111 (2) 

lor "GOWII'ftment and the Commissfoner having jurisdiction over the 
place of the accident". 

,,,b,titllte "Government, the Commillioner or, Railway .. =haviftl 
jurisdiction over the pl~ of accident and the Railwaf Cou-
nlOllor.elected by the railwaymen (def'lned compelll&tion act of the 
Divilion or the workshop throulh accret ballot for a term of three 
yean." 

6 Page 37,-

,qter line 16,-

lnurt "Provided that such orthe penon. who are not railway acrvantl 
orlDllllbcflot'tbeEucutiveCommitteeor.~TrdeUnioD 
of railway worton and are ineliaible for _ina elected UDder the 
IlepnIICntation or People Act, sIiaU not have the tiabt to .. elec-
tion u Railway Safley Counsellor: 
___ • __ 0 _____ '-- 0 
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111 (2) 

3 
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.. _------_._--_. ._--,,----_. __ ._---
2 

Provided that the Safety CoImIeIIor IbaJI haw the rlabt or aD IIIOCiala 
.Ith equal status in aD~uir)r coaductad by the cxwumjajonor aDd 
shall haveaa:ess to all matClrials_.CXIIIIlII'DiDaCheac:cidaDI~ 

7 Pqe 37, line 21,-

qft.,. "administration" 

112 (1) 

ituert "and the RaHway Safety CoulllOJlor" 

8 Paae 37,Iine 30,-

fJIId at the end 

"~d .al:llhol~ the Rai~way Safety Counsellor to hold the en-
qUiry 10lnt1y with an officer deruted by the railway authorities 
on this behalf under lCICtioD I 3" 

112 (2) 

9 Pqe 37, line 38,- It4 U) 

aft., "Co;n;nissioner" 

I_rt "and I n his abllDce tile Jtailway IWIt)' ~ 

10 Pap 37, line 49,-

I_rt "and the Railway Safety CounIeIIor" 

1J4 (2) 

II Pale 39, 122 (I) 

qf,.,. line 43, 
.rt "Provided that the railway adminlstratkm IbaJI be required to 

provide ~t in tberaUwaya to OlIO of tile family mean .. 
01' c:IeDeDdeots In order of...,..... IUitabIe to billn- statui and 
qualification to ensure an ~uate livelihood for the family mem-
bers and 1M dependents irit I~ sO dosried by them. 

12 Pqe 43, lines 12 and 13,- IlS (al 

omit "except when it is e"cluded or has been declared to be eucntially 
intermittent" 

13 Pap 43,--

oml, lines 14 to 33. 

14 Pqc 43, lines 36 and 37.-

for "contin,Je(! concentration" 
.n,b,tl,,,te "sustained attention" 

" Pap 43,-
uftC'r liDe 3R.·-

i"..,.t-Explanalion :.--
.. Any claim by the railway workers of any amt or ~tation or eIlte· 
JOfy ror beina declared as intenSive shall be elllmined b)! ~ 
preacribed authority and shall be turned down onlywheD It II 
established not to be or an inteDlive ch81ldCr in a work study 
job analysis, conducted in cooperation with a workers Supervi-
'sor elected subject to Section 140" 

16 ..... 44,--

I3S (b) 

135 (dl 

135 (d) 

137 

iiI( Clause 137. substlt"tt--
"137 (I) A railway IOrvant whose employ.ment is continUOUll 
shaH be required to perform 8 hoUR duty In day with half an 
hour break for meals ewry day between fourth and fifth hour or 
duty or 40 hOUfS in a MCk which I11!'Y be extended by not I'IIOftl 
than 2 hoUl'l on any slnaJe day or SIX ~ In a week on an a_· 
ap in a rortnipt on pa~t of over·time allowance double the 
normcl emoluments while for the ruaninlltafl' one .tretdI or 
duty should be treated as 'one IiIlJ\e day' . . ..... _.. . .. _. __ .. _ ...... _. __ r_'-- -. __ . -----.--- .. 

2608t5 115 

3 
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.. _._--_._--_. --.. ---- ---------------
2 

--- --.----------- ----
(2) A railway servanf whose employment il intensive lIbail be required to 

perform lix houra dllty a day without lillY bleak and thirty houra a 
week which may be extended by not more dIaD ODe hour on any siD-
i1e day and tlu'ec boUrl in a week on an averap within a fortnilbt 
on paymeat of overtime allowance at double tho-normal emolu-
ments wbDe for the runningstafl' one stretch.of duty should be trea-
ted as one single day. 

Subject to sucb rules as may be prcscribedtemporary exemptions of 
railway aervants from the proVilion. of IUb-lectiOns (1) and (2) may 
be maile by the prescribed authority in conlultation with the Wor-
kers Supervisor of the area If It is apeed that suchexemptioDl are 
neceaary in order to ave tile people at tile time of natural calamity 
and/or accident and/or to dct'Clld:the country durina war apinlt 
enemy attacks: 

Provided that where such exemptions result in the increaIe in houra of 
employmentrderred to in any o!the sub-sections (1) and(2) he shall 
be paid over-time allowance at double the normal rate of emolu-
ments for tbo same: 

Provided further that a railway servant c1aimina relief in case of sudden 
deterioration of health c:onditioDl or after completion of hiI Dorm'll 
hoUrI of duty may be pven relief which IIhall be made availlible with· 
in two hoUJ"l frOm the time such relief was asked for." 

------_ .. ----.--

3 



List No.2 

JOINT COMMlTTEE ON THE RAILWAYS BILL 1986 

S. No. Namc of Mcmber :11111 TOlCt or AnIoIldmeJlt a~1ItIl No. 

DR. HAPU RALDATE : 

17' Page 2,/or Ii",,!, J2.JJ 

2 

.,ulntitutt' "Freight' m~ in~ ell lrgO'i levied for the clrr/agc of 
good!! ... 

J8. Page 2, for line J6 . 
.,"h~·tillll~ .. 'Good'" inclucb ill1l1'01'lte thiop of every kind 

illCludil1g a Ili0111a." 

19. P.tgc 3, for Uues 6-1l 
.,uhstltute "'Lum:' mOl' r·rtC' m~ rl19 r.rtc ch.rlled l/r1dcr ~,;:Iion 

30." 

3 

2.(16) 

2(1 !I) 

2(23) 

20. Page 4, afte, linc i4 . 2(4J) New 
add .. 'C.lrtin~ :Agent' is iI penon will' is liooiuod by tho Rail •. 

W:ly Authority to work for thC' coiHigllOl'!I ,,00 cOl1Slgruoc.· .... 

21. P.1ge 8, nIter line 21 . 15(1) 
add "Provided th.t whel1Cver railw4y.desires 10 do ~uch work 

" notice' of it wlU be glvcn to the owner, oc:cul'ier Or; 
St,ItC ·.Oovernme'nf or loc.lJ. :tuthoi-ity Concerned request" 
ing thom tn d'JPuk \ht.Jlr ",pl'CtCnf'ltlvc for 'UT'Cl"Yi,jOIl .' 
and Cern 'krt~ the w')~k til the ntlsF'cthn or-the re;ol'e- , 
sent'l!ivc." 

22. P~gc 12, line JJ [fir "rn "y". 
,,"bltilllle "sh·tll'· 

27(1) 

13. P:lge 12, rot. lines 30-34 :!H(h 
suhstiluft .... (/) The Central Government m:.y, fl'Om time IO'lilne" 

by gen\!r:;1 or special noti.llC:ltion fill r,·tes for the 
i!1rrhUC Ofril~~lnd 8OOcf~ for. the whoJoor any.·. 
'J):'lrt of the. r.lflway • and dl1l'el'Cllt r.ltm· m·!Y·bI:. , ' 
:ibred for difflirent clall8el' nr goo .... indudilll MCII" OrallY . other Oh'ltgcS'. Incidcmtal Or APIII*tod. , 
with such c'lrri'tge of gooel~ Uk!! dcrnmur.lgcl 'Illel 

•... wh'lrfige :tnd the condition.. sullject to .which 
such r Itos sh'lll olr'r'ly." ...... 

. ... ',", 

,1 

24. Page 12. Ii ne 43, 
! ", ;; f,. 19(1S' .: .. ' 

:.' " ' ..... 
(i) lor "~r" ~uhstil~~ '~'I~': . .: '~:;, . ~ 

25. Page 14, lor lino H·18, . . .' '.,:. : . .. :. . . 
SIIb,"IIII/~ (i) "The Trihun,' .haU :1M hwe Jurllcllcllon, In I'e!-

flOC! of". 

(ii) Thin, 'oeM' f~m iub-helfdilljl, ------_._--. 
16/ 

'. 
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26. P~ge IS, Fo,. Jines 22-24 

!llbstitut~ (i)" An 'IODe'\\ ag·\in.t the decision of the Tribull".J 
involving question of Law, sh'!U lie with the High 
Court." . 

(ii) /0,. existinq sub-he'!ding substitute "An appeal 
ag'llnlt decision. of Tribun"!\". 

41 

27. Page 16, Qj"te,. line 34 47(3) New 

add "(3) The r1i1wlY will '11.0 nrint 'I tim.,t'lble 'in1 di.tribute it 
at a relsonlb\e price. It will hwe folhwil1~ inr,rm \tion:_ 

(i) Timin~ of various trains. 

(ii) lnfllrm'.tion of re<lervltion quote of berths-seats operated 
on various sl'ltiom. 

(iiI) Mlin rules of refund, lugg'\ge, p'\rcels. 

(Iv) Inform'ltion of retiring room. at v'll/ou, ~tltion,. 

(v) Other u,eful informltion for the travelling p'ls!tengers. 

28. Page 17, /0" lines 15-19 

Jllbltiturr "(2) A oerson to whom a ticket It".s been issued '!nd fur 
whom there is no room 'IV'.i\·'.ble in the tr'lin for which 
the ticket W1S is'Iued sh".11 on returnina, the ticket with-
in three hou" Ilfler dop'l.rture of tho train be entitled to 
h!lve his 'are at once refunded." 

29. Page 17, aftr,. line 19 

add •• (3) In ,<lie ot b,~ an,iv~l of.a1U' tr.ah' C'UTYiu passelljJllt'S 
a proportiol\~tc .~:tt I"" will be ,('dUuiW 10 the p.as-
ICnaers.K~vcr, It.. .QC)t.c~ in an), case, ~f'ty !'el-
cent of the faR lIh'lr ror lbo travel." 

49(2) 

49(J) new 

30. Pap 17, line 21 

Afte, prescribed 

.50 

add "In the rules, immediately." 

JI. P"8c 18, /0' lines S·' 5J(2) 

.,ubstIIU,. "(2' A tlia., ... ""ria II",U,~n1dl..· '\lV"'~ tq the,,,a$-
senJlr l arttlclte tlalt,Cbc ....... hll. PKm~ 
10 ... vtl ....... cr~ ...... 1IPO • ....u1C14_t~the..u .... -
onlly Ita,. tM faro par ...... for ,he .istaDIII to be travc1Jed." 

32. Pate 11,/", llue, 42-46 
IIIlIstll. ''(2) JtuIoI for c'\rriaac of paasc .... n sh:IU provide for 

followl_ matten :-

(a) accommodatioll to tbe pa5ICnaen iOcludh'. re.tt-
vatio. of aU kiads aad Chsses;". 

33. Pap 19, lor lioea 1-12 

sulmlllll. "(b) rules tor refun5 'lmrlul\t for c lllClllllt",1l of lldi:ers, 
reserv Lliom etc.; 

(c) rules for lup iF ami C()n:iilions subject 10 which 
It C \R be kept III clock room.; 

Cd) rule, to providJ '111 C'l1~'lti:1 'lm''litics an:! wr-
vi~ to the pqS5elljerl like TC on reser ve4 com~ 
p irlm~nt~ drinicinl w.ter f cilities on tr .. in :.nd 
at st lio'l', waitinJ hils, retirin~ room., ~ing 
provision\, m'!al services, medical cafe on train 
etc. 

58(2) 

58(2) 

3 

----- - --- ------------- - -
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(e) disclSOS wbich nre infectiou~ or conl1gious; 

(f) tlte .conditions subject 10 which the r ilw'ly ·:dminl •• 
tr ilIOn mly. c :rry 1l1SgenJors suffllo/'a ~ frJm i'1f"ctiou. 
or contagious dise"ses (".nel tlte rmnner in 
whioh c·1.ITiagea used by Nch passen.qers mly he 
disinfected ; 

(I) fOr I'Cguhting the conduct ofnilwlY serv !nts: 

(It) acner.llly for rcguhtin3 the trlVelJinq U!'O'I lind 
the use, working and mlnlgement of the r .ilwIYS. 

Provided th,l brfore m~kln~ any Ilrovision 
unele'r above rules ohjection. an:! suggeslion~ will 
be ClUed for con,ider ,lion." 

34. Page 20, for lines 12·16 

substftute "(2) A nilw"lY ,ervlnl authority ".ulhoriilCd in thi! he. 
h Ilf ~h':I1 record the w.:hht, d-"cril'tion, cl "I/lc'. 
lion of the goocl, 1n:! num'lcr of p ~ck 80s in Rail· 
""Y Receipts; for which r3I1w:.y sh".11 be resran,i· 
ble." 

35. Page 20, .'ete lines 41-45 

36. P,lge 21, dekte lines 1·6 

37. Pqe23.1orlines4-1~ 

lubstitule 

Prohibition of over Ill;hl!J1I.( 

"(2) No one will be permitted to load ~nocb 
beyond pmnlSlible capacity of the WII,\,II a, 
mentioned in section 70 (If the Aet. 

JII. Pait; 24. JOI' lines 4·1~ 

sub""",,. 

(2) A RllilwlIY IUimlni!(tralion. in case of o~ •• 
loadl", of wa.,.,.; ~hall unload the goDIII ec tile 
Ibrwardinl: station or at any other station belOft 
destination and will recover the charaes of ua· 
loadlnJl ... jI~ detention of wagons from the COlI-
signor, qr ris agent a~ the rase ma) 1>1:. 

(3) For overloadi,,!: of wu&;Ons. the: ronc:cmal rail 
servant elllll1 aIIo·'" hIII4 NlponsibJc: and wUI be 
fined as may be prescribed." 

"01 On .. ",fiuen request made b) Ihe coa .... 
or endona. the railway adminiilralion slulll 
allow weighment and makt necessar) arranJC· 
menls for such wei&tuneDl. 

(2, The enn~ignee or endonee shall Pay die M:lgb. 
ftlcQl. I:harltS a.~ may be detCll'llliBld from lim.: 
to time. 

(3) Where '\'eiMll¥flt i5 not possi bte f. aft)' NltljOn 
by the fairway. It will Issuc IIIItiIIcaae In .... , 
effect and in such usn the con."- or _donee 
will he frcc to weiBh Ihl .,001 at ....... ___ Ii 
place of weighment and certir.c.tc oIlUC11 wei.,.· 
ment shall be considered valid. 

Provided .udI wcilhlllenl is made in Iht 
presebCe of authclriMd rail ICrvant." 

39. Pile 24, lint 21. afur "thc" 

iruer, "original" 

40. Page 2S, line R •• /i." 

sw",." 
41. Page 2S. line JI. 

for 

"seven days" 

''fourteen d.y~" 

"seven days" .f",.,il"U "f,~ day~ ~ 
.- -_.----- _._---------

J 

63(2) 

64(S) 

64(6) 

71 

7; 

7M 

1/1 
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2 3 
-----_._---_ .•. __ . __ .. _-- .... _-_ .. _---_ ... -_._--_._ .. _---_ .. ----
42. Pasc 26, uft~r line 29, 85 (2) 

udd "(I) R.ules for Railway Rapt form as required 
. under section 63.' 

43. Page 39. for line~ 41-45 

.<IIh,Vf;flltl' 

(m) Ruleli for demurraae, whatf.Be and other 
charges. ' 

(n) Rules of licencing to Carting Agents. 

(0) Rules for conduct of railway servants. 

(p) Rule.~ for packaging of goods. 

Provided that before finalising these rules 
a'draft notification will be issued inviting 8\18(!e!I' 
tion~ and objections if any. on it." 

"The Central Government shlill by·notincation. ap-
pOint a person ha\'ingjudiciary and railway's working 
knowh:dge, as u Claims Commissioner for such local 
area or for such accident for accidents ItS may be 
Sflccificd in thc notification. . . 

Provided that. in case of accident the , appointn~t 

123 

shull be made immediately within It period of 
eight days from.the date of occurrance of the ,accident." 

44 , l>age 42. j(,r line~ 9-\ ) 

'~(3) .. The compensation sum dCflosited with the ('Iaims 
, Commissioner under this section shall be paid with-
i~ I!-,p~iod of one month to whom it is payahle." 

OJ (3) 

45, Page 44. line 26, for "twent~ f(;ur consecutive hours". I3R (I) (a) 

~1I'J.rfi'''' • . :, .. "thi"ty ~uti~e houn;inq1uding ni!~hl." 
. ... ' 

46, Page 52. lines 16,,17 . .160(1)(0) 

'\ '''and he shall also be punishable with fine which ma, 
'. ',f extend, to two hUndred ruPees .•• 

47. Page o~3, \i'l~s, 1~~1.4 .. " 165 
- for' ,l' " ""one month, ot \Vith fine w~ieh may eXlcnd 10 one hund-

red rupees or with 'both' 
.,. ".-t 

48, Page ~:!I. fo, IinCII 4-JS 

.... ~ ." 

49, Page 56, for lines 2-6 

sllbs';'u'~ 

','six mOilths and fiDe pf n;peieS one thousand." 
. I '. I 

. 1 . 

"(I) No person including a railway servant shall. in any 
, , .. compartment, of a train shall. if objected to by any 

t>1ha'pei"8on in that compartment, smoke therein." 

"(I) he ~hall be dismiaed, from the servi~ and 

(2) he shall be punishable with imprisonment which 
may extend to CIile year and fined of Rs. 500/ .... 

174 (I) 

ISO 

_ .. _ ---'_0- ._. _____ 0 ___ · ______ , __ , _____ _ 
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50. Paae 57, for lines 28·31 

sulntltute "(a) U aDY railway 101 vaat omits to liw DOtico or 
accideat u requinld by aectioD 111 or the Aa., 
he IhIIl be Plm,** witb impriloDmeat whiI:h 
may extellclto teD ,.,. aod with a ftne which 
may elrteIId to &w tbouslnd rupees. 

(b) If any raUway eervaat fails to aM aotice of_. 
dIIll in pnICiibed form u reqidrecl .... .aJon 
120, he shall be punjabable with a fino of two 
thousand rupees_" 

GENERAL SUGGESTION: 

Page ~. 1lnes 28·32 

Omit claIM 196 

tRR 

---------------------------------------------------
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Tbirty-sixth sa .. 
13-12-1989 

The Committee met on Monday, the 13th February, 1989 from 1500 
to 1545 hours in Committee Room 'B~. Ground Floor. Parliament House 
Annexe, New Delhl. 

PRESENT 
Shri Arvind Netam-Chairman 

MEMBEM 

Lok Sabha 
2. Shri Basudeb Acharia 
3. Shri Jagdish Awasthi 
4. Dr. Krupasindhu Bhoi 
5. Shri Narayan Choubey 
6. Shri V. Kishore Chandra S. Deo 
7. Shri Janak Raj Gupta 
8. Shri Haren Bhumij 
9. Shri Jujhar Singh 

10. Shri Gurudas Kamat 
11. Shri P. Kolandaivelu 
12. Shri P. R. Kumaramangalam 
13. Shri Mahendra Singh 
14. Shri Ram Pyare Panika 
15. Shri Sri Hari Rao 
16. Gen. R. S. Sparrow 
17. Shri Tariq Anwar 

Rajya Sabha 
18. Shri Pawan Kumar Bansal 
19. Shri Murlidhar Chandrakant Bhandare 
20. Chowdhary Ram Sewak 
21. Shri Satya Prakash Malaviya 
U. Shri Mirza Irshadbaig 
23. Shri V. Ramanathan 
24. Shri Deba Prasad Ray 
25. Shri Sukomal Sen 
26. Shrimati Pratibha SiDih 
27. Shri P. N. Suml 
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.28. $bri Parvathaneni Upendra 
29. Sbri Atal Behari Vajpayee 

~ 

Shri G. S. Bhasin-Deputy Secretary. 
'&rl'8warnSingh~ Oft SpeeiaH)ucy. 

:&.PaI:smfrATIVI:S OF THE MINISTRY OF RAILWAYS (RAILWAY BOARD) 

.1. Sbr:i R. Matbur-Ojficer on Special Duty 
1l.·8ariS. K. Khanna-Adviler Commerct4l. 
'3.:8hri'M. S. BhaRdari-E~.utive Di9'8t'tor (Paunger Ameuities). 
·f."!bri S. K. Malik-Joint Director. Traffic Commercial (Railway 

Act . .Revision) . 

ltIPu.sDrrATlVl:S OF THE MINISTRY OF LAW AND JuSTICE 
(LmISL.\TlVE CoUJrAL) 

'1. Sbri K. L. Mohanpuria-Joint Secretary and Legislative Counsel. 
2. Shri Z. S. Negi-Assistant Legislative Counsel. 

J...Tbe Committee considered and adopted the Bill as amended. Some 
miDor changes. of consequential nature suggested in clauses 15, 20 and 
27 were approved. 

,,. :ae .Committee tbencODIidered and adopted the draft report mb-
ject* rt.b8 foUewin, modifications:-

,(I.) ~p. ~v, for lines 11-18,l2£bstitute 
~ •. ·CUUSE 37 (origincl Cl.a#se 35). 

This ClaUSe excludes the jurisdication of the Railway Rates 
'l'rtltuaal·in respect. of certain matten mentioned therein. 
'!'he CGlDm.ittee eonsider that jurildietion of the Tribunal 
aouJd not he barJ'ed wilen tbere is a complaint of alleged 
undUe discrimination in respect of matters which are per se 
DOt within the jurisdiction of the Tribunal. The intention is 
'that only the "ftxation" (of fares and freight levied for the 
·earriage of luggage, parcels etc. and lumpsum rates) is 
excluded from the jurisdiction of the 'l'rlbunal and not the 
c:onsequences that may follow such "futation", i.e. undue 
cUscriJnination etc. 

''tIuboC'hluea '(c) " (d) of Clause 35 have therefore, Leen amended 
accordingly." 

(11) Page xv, ftw liDe 1 from bottom IUbmtute "in view of the 
gravity of the offence." 

lBI) ... xzU, lIDe 17. for "week" .ub.citute "month" 
(iv) Page xxv. line 12. omit "fa due COW'IIe". 

'(v) Page uvl, lines 1-2-, omit "particularly on the part of the 
.tate Governments." 



,. .. 

.. 

168 

en) Page xxvlli, lines 1-2 omit "The Committee are advised 
that this could be done under the enabling proviSions of 
the Criminal Procedure Code." 

(vii) Paje xxix, line 2, from bottom for "incidents" su.bstitute 
"cases". 

4. The Committee decided that the record of evidence tendered before 
thetnmight be pl'inted and laid on the Tables of both Houses of Parlla-
ind. .• 

The Committee alss decided that two sets of memoranda contain. 
iDg comments I suggestions on the provisions of the Bill, received' by the 
COIXlmittee might be placed in the Parliament Library, after ~e:report 
had, been presented, for reference by the Members of Parliame~t. 

5. Tile Chairman then drew the attention of the Members to the pro-
Yisions contaiRed in Direction 85 of the Directions by the Speaker re-
garding Minute of Dissent and announced that the Minutes of Dissent 
bYtbe Members, if any, might be sent to the Lok Sabha Secretariat in 
triplicate preferably typed by 10.00 hours on Thursday, 16 February, 
1 .... 

6. The Committee authorised the Chairman and, in his absence, ,Shri 
Bandelt Acharia to present the Report and lay the record of evidence 
011 the Table of tRe House on Tuesday, 21 February. 1989. Ir ." .. 

~ '-.'.1 .' 

7. The Committee also authorised Shri P. N. Sukul and, in his 
absence, Shri Pawan Kumar Bansal to lay the Report and the 'recofd of 
evfdence on the Table of Rajya Sabha on Tuesday, 21 February,' '1989.,· ' 

8. The Chairman thanked the members of the Committee 'fdt: extend-
ing their full co-operation in conducting the proceedings of.'the Com-
mittee in a most congenial atmosphere. 

t. The Committee placed on record their appreciation for the ce-
operation and assistance rendered by the Legislative Coualilels and om-
cen of the Minis~ of Railways (Rallway Board), New Delhi. 

10. The Committee also placed on record their appreciation to the 
officers and staff of tM Lok Sabha Secretariat for their valuable assia-
tance in facilitating the work of the Committee and in ftnalisation' of the 
Report on the Railways Bill, 1986. 

11. TIre Members of th.e Committee also placed on record their high 
appreciation and thanks to the Chairman for conductIbg the proceed1ngI 
very ably and impartially and in guiding the deliberations of· the, Com-
mittee. 

L.. _ The Committee then. ~ou.rned. 
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